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i- &PQ The applicant was initially appoi- 

nted as Auditor in tie year 1976 and 
--... 	••• 	. 

* 	• 	' 	
) posted at Kbhima. Nagaland under the 

•.: respondents. He was' prctnoted as ..,Senior 
.. 	... 	

. 	
. 

egLtLr 1Dy - Auditor, section Officer arid thereaftez 
Assitt. Aud.ttior (AAO) and his 

Crvice was continued In Koh.tma, which 

is considered as a hard station and 

he had been working 	there for 23 year 

In 1999 he was tewsferred. to 	uwaha 

ti. 
- 	 1 	 b... 	• .- •The averment made In the O.A. is 

• 	. 	 . 	... 	 . 	 .. . 	Shillong. Guwahati.. Agartala. 	phal. . 

A . and Kohima have ccn cadres for 

..................................J.. .. 	 . AO/SO and general policy ad -practi 

. . 	. jce is toansfer on rotation all 

.:. . incuefltS after 18 months. The 

.. 	. • applicaflt worked for about 2.3 years 

tin
.. 

 Kohima and then Ktrà 	ferrê 	to 

According to the applicant I Guwahati. .there are AAGS and SOS n Giwahati 
• 	 . 	. 	. 	

' 	 ., . 	and other stations who-had 'not work- 

ed: at Kohima' and tt 	transer of the 
• 	I. 	• 

S . 	 ... 

- 	
' 	Coritd. . "'". 
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17.1.2006 applicant to Kohima again will put him 
in hardship. and it ia61eár violation of 

PP 1 Y : practicee According to the 
applicant, and the stat.ement filed by 
him In the O.A. bs juniors and seniors 
are sJ)re fran traizsferring to hard 
stations., He has also j nartated his. 
present. difficulties suh.as his son is 
in the mid academic seSsion.,  and his old 
widowmop(ther who Is under his care and 

' yo1-....... 	 such transfer will put hint In misery. He 
Jo 	 O1 	 ' 	also submits that he has also four years 

- C..$ p 	to retire. 

7 
(p poSe 

OL 
- 	CL 

......... H. 
bb. 	 ,.. 

13 $3l6i 	When the matter came up for 
hearing the learned ceunaej fez .re 
endents prays for E.ur weeks tme 
to fi1e written stat eflt, 

Pest on 281i4 	:; Interim •rder 
will c.ntintie. 

Vice-Chajran' 

• j2crc... mm 
• 	Wee-*+DASII.J 	 . 	 .. 	 . 

Pa - 

Mr.G.Baishya, learned Sr1C.G.S.Cr 
appearing for the respdents submits 
that he wôüid. I ke.  oget iistruction on 
the matter. Gnera11y, rribunal doe .:not., 
interfere:, with the transfer matter, But 
however. pxmafacie I an of.the view that 

	

• 	'. 
it is.. fit ca 	oadmi't 	çcttngly the 
O.A.. ,is a id'.- . written T 	entent to be 
filed aiter six -  weeks aw. ihii meantIme 
in the Interest of jut.iëé he Tribunal 
• suspends.. the order of transfer in so far 
as the 	 is c,çncerned till the 
next'dte, 	.. 

post on 	016 

 

Vice-Chairman 
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28.4.2006 	xroG.Saishya, learned &.C.G.S. 
C. 8ubtflits that reply Statement is 
ready and he is tiling today. 

	

& 	j 	 Applicant is at liberty to file rejol. 
- 

nder, if any* post on 31.5.2006. 
Xnteria order 8hj1 continue 

till the next date. 

Vice-Cha.iirman 
bb iLs 

	

31.5.2006 	Written attement hal been filed 
Dr.J.L.sarkax, learns counsel for the 
applicant seeks time to file rej4ner.  
Let it be done post the case on 
13.6.2006. 

Interim order shall /continue 

• 	 (Li ) O 	 till the next date. 
Ir 

Vice-Chairman 
bb  

	

13. 06. 2006 	When the matter came up for hear- 

(J (. 	 trig learned counsel for the applicant 

	

I 	 s.thnitted that he has already filed 

0 	
- 	/ 	• 	rejoinder and further su1ritted that 

- 

since pleadings are over, the matter 
may be listed for hearing. Let the 

24 	 case be posted on 20.07.2006 in the 
hearing list. Interim order shall 
continue till the next date 

Vice-Chairman 
(5W4'-%e,t fl{ c9 	 rub 

27.07.2006 	I4earned counsel for the respondents 
çp(.)ç. 	0 	

submitted that the matter may be posted 
after two weeks. Post on 1.08.200. 

L 	
• 	Vice-Chairman 

mb 
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When the matter came up for 

hearing Drj.LSarkar learned counsel 

for the applicant has submitted that. 

as per nothkation dated 8.206 the 

Dep ii ty Accountant Gen era.l (A&W) 

had passed an order by which the 

names of the SrAOs/AOsJAAOs/Sos as 

mentioned in AnriexureiH,IiJ & IV 

has been placed pe-manently in the 

office of the Principal Accountant 

General(Audi) Assam, Guwahati and 

the names of the Assistant Audit 

Officers as shown in Annexure V are 

retained in the office of th Principal 

Accountat Gen eral(Au dii) Assam till 

disposal of the Tribunals order. 

(S).No.3-26) as shown in Annexure III 

the applicants are therein. 

Mr.G..Baishya learned Sr.C.G.S.C. 

for the respondents has subinitted 

that he has accepted the order apd he 

wants to take instructions..T 

Post the matter on 14.9.06. 

Copy of the order-dated 8.8.06 shall 

be kept in records. 

Vice-Chairman 



O.A. 13 of 2006 

- 

,J 7  

- \4 

14.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

Post on 15.09.2006. 

Vice-Chairman 
/mb/ 

15,9*064 	J%*dçnent dellbered in .•p.s 
C.urt. Kspt in a.prat. eheSta. 
Ap1iciti•n lo cl.sed as infruc- 

Vioe-Chainna* 
in 



CENTRAL ADMINISTRATIVE TRIBUNAL ; GUWAHATI BENCH. 

	

(O,A.No,13 of 	205,) 

DATE OF DECiSION 	15.09.205, 

Sri s.c.paul 
APPLICANT 

Dr.) ,L.Sarkar 
ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 

	

Union of India and ors. 	 RESPONDENTS 

ADVOCATE FOR THE 
Mr.G.Baishya, 
Sr. C.G.S .C. 

RESPONDENT ( S) 

HON BLE MR. K. V. SACHIDANANDAN, VICE -CHAIRMAN 

Whether Reporters of local papers may be allowed to 
see the judgments? 

To be referred to the Reporter or not? ,AA 

Whether their Lordships wish to see the fair copy of 
the judgment? 	 - 	fvO 

.4. 	Whether the judgment is to be circulated to the 
other Benches? 

Judgment delivered by Hon'ble Vice-Chairman 

17 

0 



CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH 

Original application No1 3 of 06 

Date of Order: This the 5th  Day of September, 2006. 

HOBN 'BLE MR.K.V.SACHIDANJNDAN, VICE-CHAIRMAN 

Sri Subbash Chandra Paul, 
Assistant Audit Officer, 
Office of the Principal AccountantGeneraI (Audit). 
Assam ,Bei tola,G uwah ati-2 9 

Applican t 
By Advocate DrJ.L.Sarkar, MrS.Nath 
-versus- 

i.Union of India, 
Through the Comptroller & Auditor General of India, 
New Deihi-2 

2 The Principal Accountant Genera) (Au d it) 
Meghalaya,Shillong-1. 

3.The Principal Accountant Generai(Audit) 
Assam,Beitola,Guwahati-29 

4. The Accountant GeneralAudit) 
Nagaland,Kohima. 

Respondents 

By Advocza te MrG Baishaya,SrC ..G .S .C. 

ORDER ORAL) 

SACHIDANANDAN, (VC ) 

The applicant was initially appointed as Auditor and posted at 

Kohima Nagaland under the respondents. He was promoted as Senior 

Auditor, Section Officer and thereafter as Assistant Audit Officer and 

his service was in Kohima, then he was transferred to GuwahatL 

Guwa.hati, Shillong, Agartala, imphal and Kohima have common 

- cadres for AAO/SO, and general policy and practice is to be followed 

for transfer on rotation of all incumbents after 18 months. The 

applicant worked for about 23 years at Kohirna, and then transferred 

to Guwahati. There are AAO/Sos in Guwa.hati, who have not worked at 
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Kohima., but the respondents have again ordered the applicant for 

transfer to Kohima by office order dated 2911.05 as Assistant Audit: 

Officer. Neither seniors nor juniors of the appllcants have been 

L-ransfei-i-ed. Being aggrieved the applicant has filed this O.A. seeking 

for the following reliefs:- 

The transfer of the applicant by order 
dated 29.1 1 .2005(SLNo.2 page-2) be set 
aside and the letter dad 23.12.05 he 
also set aside. 

To issue necessary direction to the 
respondents for maIntaining the uniform 
policy of Transfer formulated by the 
Respondents for the common cadres of 
AAOISO who are under transfer liable 
for service of a minimum period of 18th 
months at hard station. 

Any other reliefs this Hon'bie Tribunal 
may deem fit and proper." 

I have heard DrJ.LSarkar learned counsel for the applicant and 

Mr. G. Baishya, learned SrC.G.S,C. for ih:e respondents. The 

respondents have filed their written statement. Mr. G. Baishya, 

learned Sr.C.G.S.C. has produced a. letter of the Deputy Accountant 

General(Mmn) dated 14' September, 2006 , wherein it is made clear 

that l  Shri Sub hash Chandra Paul, AAO has been permanently 

allocated to the office of .  the Pr. Accountant General (Audit),Assam 

GuwahaH. However, this does not: preclude the Pr. Accountant 

General Audit, Assam, Guwahati to post him to any Audit offices of 

the N..E.Region." The learned counsel for the respondents has also 

submitted that the respondents have prepared a scheme as per the 

office order dated 08.08.2006 which is reproduced below:- 

In pursuance of Estt-1/Order No.58 
dtd.8th August, 2006 of Principal Accountant 
General(Audit, Meghalaya, etc. Shillong, the, 
names of Senior Audit Officers/ Audit Officers, 
Assistant Audit Oificer/Section Officers as 
mentioned in the Annexure4,I1,I1i and IV 
respectively are placed permanently in th e. 
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office 	of 	the 	Principal 	Accountant 
General(Audit,Assam., Guwahati-29 and the 
names of Assistant AudIt Officers as shown in 
Annexure-V are retained in the office of the 
Principal Accountant General cAudit Assarn, 
Guwahati-29 LIII disposal of the case in 
Hon ble CAT, Guwahati Bench. 

Authority Pr.. AG'S orders dtd.08.08.2006 at 
P/2 N of the No.Estt.1 JAu/1 -51 /Vo14112006-07. 

Dy. Accou n. tam t General(A&W)" 

The learned counsel for the applicant has submitted that by this 

office order the applicant has got the reliefs as prayed for and 

therefore, the O.A. has become infructuous. 

Considering the submissions made by the learned, counsel for 

the respondents and on perusal of the record I an of the view that the 

applicant has been permanently allocated to the office of the Pr. 

Accountant General (Audit) Assam, GuwahatL Accordingly, the OA, is 

closed as infruct.uous. 

Copy of the order dated 14.0906 and 08006 will he kept on 

record - 	 . 

(ICVSACHJDANANDAN) 
VICE-CHAIRMAN 

WInt 

'. 
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GJWAHATI •BNG: 

Qigna.1. #pp1icatiort No.  

L a).Name 'of the Applicants.. 
b) hespôndasts-Union of India & Ors. 
c No. of Appli6ant (S) 

2.i Is the app1ication is the proper form:- Yes jN'& 

Jhether name & description.and iddross of the all the 04pers boei 

	

furnished in cause title 	Yes! 
Has the applicationbeeri duly stied and verified - Yes 

Have the •opies duly gigned :— Ys 

6.' Have sufficient number of' copies of the ápplicationbeen' filed 

	

7. Whether all the annoxure 	tLk,Vo ipleaded 

S. Whether ftblibh tz4nzliation of ducomonts in. the Languago 

9. 1  1114s tho application is in time :- Yesp. 

10, I.s"the Vokatlatnania/MemO of appe'aiance /AuthorisatiOn is Slled.,Ye  

116 is th application by 
Has the applicatiOn is maitafl3bl 
Has the. Impugned order original duly attestd been filed.. Yesi' 

14 Hs tho iogib10 dbPies of the añnexurea duly attested .fi'led:Yesø. 

15.' Has the Index of the.ducøments been flied IFivailãbl 1_Ye3/j3. 
Has the reiéd nunbor ofenvolôped bearing full addrest of he 

rspondantsben filed:- Ths/ 
Has' the declatatioh as reditEby Lte' i17 áf the 

l8. Ihether the r.eli'f sough for arises out of the Siñgle Yos/ ,)d.' 

19.' Whether intc•rim relief is payed for :- 
20. Is case ofOndOflatiOfl of delay js'filed is it Suppotted :._YestNè' 

	

2l 	hether this Case can 	be heard by Sjngle Benc 

Any other pointd - 
Result of the .Scrthy with initial of thecrutiny .erk 

SEcrIcwcpFIR(J) 
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IN THE CENTRAt N)MINISTRZ%TIVE TRIBUNAL 	: 	AHATI BENCH. 
GtJWAHATI. 

13 O.k. No.. 	of 200. 

Sri :S; C 	PL 
i..... 	jpplicant. 

-veris- 
Union of India & others. 

..... . . Respondent. 

- 	.SPSIS* 

ipplicant. was initially appointed as Jaiditor in the 
year 176 and posted at Koh.iIna, Nagaland under Sbspondents. 
He was promoted as Senior Aditor, Section Officer an 
thereafter as Assistant iidite 	(A) and his service was 

contillied in Kohima, which is considered as a hard station 
for 23 years and his case was considered for bringing out of 
i<ohima and in 1999 he was transferred to 	iwahati. 

Giwtati, Shillong, Agartala, lxnphai and Kohima have 
common cadres for A7)/93 	and General Policy and practice is 
to transfer on rotation all ircurthents after 18 months. 	The - 

plicant worked for about 23 years Kohima, and  then transferred 

to Ouwahati. 	There are AIDs/SDs in Guwahati and other stations, 
who hqve not worked at Kohimak Even violating all norns and 
policy and practice of the respondents he has again been 
ordered for transfer to Koh1xa as MO, accommodating others 

who have never worked in Kohima, by office order dated 29.11.2005. 
Neither seniors or juniors of the ipplicants have been 
transferred. 	The applicant has only 4 years to ret ire. 

The applicant's son is in the mid academic session and his 
anrgial exnination is in March, 2006. The dxghter's H. S.S.L.c. 
examination is likely to be in March, 2006. His old widow mother 

is aboUt 85 years of age. 

He is continhing office at G1wati has not yet been 

1 	 ,pared. His second. representation is pending consideration. 

S 

p 
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IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL GUWAHATI BENCH; 

GUWABAT1 

An Application under Section 19 of the 

Administrartive Tribunai Act, 1985). 

O.A.No. 6  of2006 	 I 
Sri Subhash Chandra Paul, 

Assistant Audit Officer, 

Office: of the Principal Accountant General (Audit), 

Assam, Beltola, Guwahati - 29. 

Applicant 

- Versus - 

Union of India, 

Through the Comptroller & Auditor General of India, 

NewDelhi-2 	
(. 

The Principal Accountant General (Audit), 

Meghalaya, Shillong - 1. 

The Principal Accountant General (Audit), 

Assam, Beltola, Guwahati - 29. 

4 The Accountant General (Audit), 

Nagaland. 

Kohima. 

Respondents. 

1. 	Details of Application against which the Application is made. 

OFFICE ORDER NO. Estt: - 1/ Auditi115 dated 29.11.2005 issued by the 

Principal Accountant General ( Audit, Meghalaya, Shillong - impugned 

and annexed as ANNEXURE - V 
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2. 	Jtirisdiction. 

The ipplicarit declares that the ibject-ntter of the 

pplicahiOn is within the Jirisdiction of this Honsbl. e  

Tribunal. 

2. 	Linitation. - 

The applicant submitted thetp1icat ion has been 

filed within the limitation period prescribed under section 21 

of the krninistrative Tribunal Xt, 1985 . 

4. 	Facts. 	 - 

4.1. That the ipplicant is a citizen of India and is entitled 

to all legal, Fundamental and statutory rights, and Riles. 

4.2. 	That the 2pplicant begs to state that he joined in the 

)ccints & 2Ltdit service in the year 1976 as Alditor, and 

served under the Fespondent No. 2 at Kohirna for continous 

more than 22 years in diffexnt posts. He was promoted as 

senior JUditor in 1984, further promoted as Section Officer 

in 1991 and Assistant Aldit Officer in 3i1y, 1994. All tjrugh 

these years his service was utilised in Kohima. U1tiiTate1y 

his case was considered by the department for transfer out of 

Kohima and he was transferred and posted at Q1wâati w. e. f. 

30.3.1999, vhexe he is working row. 

4.3. 	That it is humbly aubmitted that it wouldJ be seen J 
from the aforementioned contents that the- Applicant has already 

served the tenure of '!hard station" duty at Kohima and for a 

long..... 
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long span of time and as per prevailing system of the service 

conditions under the Respon dents the Applicant shall not be 

disturbed in the event of his being transferred to any "hax 

station" now till such time the whole list of Mstt. Audit 

officers/.Os,. in the Gradation Lists are exhausted by 

rotational transfer. 

Photo copies of Gradation lists for A0. and SD are 

annexed as Annexure a. - I 	& II respectively. 

4.4. That. it is submitted that a policy has been fozimilated 

b;.the rspondents..as is evinced fromthe A.G'S Order dated 

22.3.2000 in File NO. DAc( A/Con/c/thy./POlicy/Transfer/96 

for transferring/pOsting of conanon cadre officers in the 

agreement held on 10.491974 between the. Associaton and the 

jcount ant General. The Applicant had already served for 

more than 2 years, - 	x at Kohi.ma, Nagaland. As per 

norms and policy of the respondents his term of transfer to 

Kohirna shall come only after all SO, and AX)s. is in the 

gradation list, are posted at KchilTta on rotational basis. 

it is stated that Giwahati, Shillong, Triira, iXrhal and 

Kohlina are in thev common seniority/gradation list of Aw 

and &). It is also stated that post of 	and- promot ieB- of- 

AAp 	promotion post on non-functional basis i.e. without 

- 	difference of works, and iete are inter-changable. 

c6pPm of of above Policy of Trarisfer4osting sated 

22.3.2000 is enclosed as )%jmeXuIe.- 

4.5. ...... 
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4.5. that it is humbly submitted that the Comptroller and Auditor General of 
India during his visited the office of Accountant General (Audit), Nagaland 
,Kohima in 1999 expressed his view that a roster could be maintained for 
rotation of staff to offices outside Nagaland It is, therefore, clear that intention of 
department is to transfer AAOs/SOs, out of Kohima and rotate from amongst 
other units viz. Shillong, Guwhati,,Tripura,Impha1.When option was called for, 
the applicant opted for Guwahati. 

£oy of the T)O latter dated 2.12.2002 is enclosed as 
annexure - I V 

4.6. That most unfortunately the applicant has again been ordered for transfer to 
Kohima by order dated 29.11.2005 without completing rotation of other 
AAOISOs who never worked at Kohima, including juniors and seniors of 
the applicant. 

A Copy of the order dated 29.11.2005 is enclosed as 
Annexure- TEi:' 

4.6.A. 	That the applicant submitted a representation dated 9.12.2005 to the 
respondent No.-L to review his case as per the norms and policy of the 
department and not to transfer him.The applicant has not yet been spared from 
Guwahati office. 

Copy of therepresentation dated 9.12.2005 is enclosed by 
Annexure _yJ 

4.7. That it is stated that in response to the aforementioned representation of 
the applicant the respondent No.- L communicated by the establishment 
officer, officer of the principal accountant general(Audit), Shillong-793001 
vide his letterNo. Estt.1/AuditJl2-3/2005-06/3162 dated 23.12.1005. and 
rejected the prayer by a cryptic and non-speaking ordçr without 
considering the contents of the representations. In the facts of the case the 
representation has not been considered and only a predetermined reply has 
been given with closed mind. 

Copy of the order dated 23.12.2005 is annexed as annexure- N'l I 

I 
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4.8.. 	.Tht it is huflbly stated that Sri K.Q.Mal'ingam 

n4.zepr. General ( c), office of the comptroller &. id'tor 

General of, India Iw  Delhi, vide his letter Ni. 

340,-2005' :Vol..1 dated 30 . . 9.2005 rec4rP1Ttendd for an action-plan 

to be drawn up and implemented for setting right the deficien-

cies jn egardto Efltit1e1Tteflt Functions in the North-Egt. 

it was nntioned thezein. "NOrth Eastern Offices havei. a 

,corined.:care of sr. Vso ApOs. .AAOs and s. since 1971 

ven these off ices cam% ino existence.. Deficit offices lilce 

Nagaland and Nanipur pezv,-n4allydepend o j  the offices of jssajn, 

T.rip3lra: and, m6ghalaYa for their 'recplrernent of . Staff. Since 

the tenure of these Officers-Is eighteen months, the turnover 

taffs is very fast. Also, as a matter of po1ic, only 

jtthiorrnost officers on prOmotion are posted to these pfficeslt. 
S 	- 

Ectract of- the above Report is annexed as 

m- ur- 

4.9. That it is the policy of the respondents to transfer 

back off ica1s from Kohirna after a period. of ,abit 18/24 months. 

There are officers who have never been posted and served at 

Kohiffla/Irflphal etc. The s1atemerxts showing the positicn of 

such officers/officials would depict the true picture of 

transfer and posting orders arranged by the Officets. List 

of officers rver posted at. Kohima is also enci.oed.' These 

Lists are not exhaustive, }1t illustrative Only. 

Photo ccpies of above are enclosed, as Annexure f 

4.10..'.... 

4 

.-. 
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4.10- 	That in this connection it is humbly 1brnitted that 

in the case of Sri Tridib Ranjan j)y in 0. A. N0. 86 of 1996 

this Hon'ble Tribunal on 21.8.96 decided after analysing the 

whole stZUCtUEe of the AD/) cadres in the 7CcCUnts side 

and passed orders to maintain a uniform transfer policy so as 

not to invide any discriminations and "it will be fair and 

reasonable for the Respondents to re-cànsider on merit the 

case of transfer". 

A photo copy,  of the order in OA 86/1996 is er1osed as 

nexure - X).. 

	

4.11. 	That the son of the applicant is reading in Class VI, 
C 

CBSE, at oiwahati, and is in mid academic ssioTh, and annual 

exnination is in March,2006. His daughter is a candidate for 

(sEB), i.e. Class XII and final examination Is key 

to hold in kkx March, 2006. The widow old mother is aged 

85 yearsr of age and receiving treatrrent at Guwáhati. 

	

4.12. 	That the applicant has only 4 (four) years to retire 

on superannuation. The transfer 

hardship for his planning.of posi 
0-150 

mother, and ,.childxen' s ecation. 

another appeal to the Respondent 

at this stage will cause fluch 
-yLs 

retirement life, and,..old 

Th& applicant has submitted 

on 05..01.2006 to review 

and reconsider his case of transfer with sympathy and humanita- 

rian approach, in addition to the prevailing system arid Rules 

of transfer. 

A photo copy of above is annexed as winexure - 

4.13. 
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4.13. 	That the impugned Transfer order cinside red on the 

basis of the PrIncIples, Policies and practice fornulated 

and Issued by the Respondents as mentioned in the foregoing 

ci 

$ 
paras whould show that' the said transfer' 9rder was issued 

by the Respondents as mentiord in the' foregoing paras with 

their supportive annexures 'would show p3ctUte that the said 

transfer order was issued without fair administration and 

laul recourse and hence, .re against all canons of justice, 

eciity and fair play and malice in law is i- exp1icI" in the case. 

	

4-14. 	That the applicant served at Kohiina. for more than 	* 

22 years (as juditor for 15 years from 2.11.1976 and thexeafter 

on promotion as SJ/MO- contimed in Kohima for another 8 years 

upto pebruary, 1999) and only,  thereafter he was transferred to 

cuwahati as AAD in Mareh, 1999. His tenT for transfer to 

Kohima cannot come now 'when others in the common cadre aa' left 

on rotation and seniority principles. 

The impugned transfer order, it is humbly submitted, 

is therefore, not tenable in the eye of law. 

	

4.15. 	That the imp.igned transfer order, for the reason 

mentioned above, has caused the infringement of rights under 

the .ticles 14, X6(1) and 21 of the Contittjon of India. * 

	

4.16. 	That fairness of the Aministrative justice was 

not observed and Respondents' own set of RUes 

4. 17. . .. 
e 



ci 

4 4.17. 	Thatunder the facts and circumstancesrrentjoned 

above, the japplicant most humbly and fervently trays that 

your Lordships may be pleased to look into the. matter 

syiT>atietica11y,  and be also pleased to do justice to this 

jpplioant by decision and order for his grievqnces redressed 

by setting aside and quashing the inpugned Order and for this 

øt of your kindness this humble applicant shal.l remain ever 

grateful and be highly ,  obliged. 

 

4.18. 	That this petitipn has been filed bona fide and to 

secure ends of justice. 

5. 	GROUNDS FOR RELIEF. 

5..lo 	For that the said decisoh has taken in violatIon 

of the principles of n4tur1,by a criptic and nonspeaking and 

arbitrarY order. 

5.2. 

 

For that the respondents he acted athitrrily and 

witht1t'exining the case of the applicant on its true 

perspective and considering his, earlier services culminated 

at Kohitfla for loiig years- 	. 

5.3.. 	For that respondents have violated their own prèvailing 

syste., and, negleced the existing Riles and guidelines, for 

rotational transfer of the cormon cadre in ?Jo/SD grades 

forrrallated by the respor•ents themselves, 	 - 

5.4.... 

4 
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5.4.. For that the transfer in the xzU mid academic session 

shall very adverely affect the education of his children, and 

alsO the, health and ]. if e of his widow old mother aged . abet 

85 years of age. 

5.51: 	For that the impugned oxer .was.unreásonable . and 

withoutapplicat4.oh of prpper mind. 

5. 6., .. For that the applioant..prays for justiceand .  in 0. A. 

No. 86/1996 decided by thi. H.. 	Tribunal.. 

5.7.. For that the irnf'ugned cr.r Was not. the outcome of 

0 nsideriflg all aspects in regard to maintaining the ndiscri-

minat ion . awong the serving employees for transferring to hard 

8tatlon. 1i1e Ihima. 

	

5.80 	For that 1rspondents.  have cised the infringement 
8 	

3. 

f Articles 14, 16(1) .. 21 	of the constitution of Th.ia 

and thereby made discrimination with the ippl4 ant for the 

reasons best lcnowu to the 1spondents. 

For that the action of Respondents stated in the 

i.r9xigned order has invited tIrniscrriage of justice" and 

ñf air play"  of action. 	. 

	

5.100 	For that there is.no  element of public interest in 

the order Of . Transfer. 

6.. ...... 

I 
• 	) 

T. 



is 

6 	Détailsof remedy exhausted. 

The plicant hwnbly declares that failing to get his 

grievances redressed he has come to tiis' Hon'ble Tribunal for 

having justice which is efflcaciàus and there remains no other ,  

alternative to get justice.. 

I 
I 

C 

Matters, not 12revic1sly filed or pending with 
aryothercOUrt.. 	 - 

The applicant declares that he has not filed an other 

application, or case regarding the matter befOre any other 

Tri3o,na1 or, court and no- such case is pending in any TrThunal/. 

ccirt. 

Rèlièf sought for. 

• 	 1) . 	The transfer, of: the applicant by Order dated 

29.11.2005 (Si. No. 2 page- 2) be set aside and the 

letter dated.23.12.05. be also set aside. 

neceSsary direction to the 'Respondents 
for maintaining the Uniform policy of Transfer fornulated 

by the 	ent s, for. the- common cXEs 	 who 

are under transfer liable for service of a minirmim 
AV  

perio&o l8jnonths at hard station*  

Any othr relief(s this Honb].e Tribunal may 

deem £ it and proper. 

interim Relief : 

Pending disposal of the zppücat ion Your Lordships may 

be pleased to, issue order to the respondents to sty the 

• 	 ' 	 , 

trásfér........ . 

• 	 •, 	 .. • 

'T' 'I-•• 



transfer of the a1icax1t and suspend the said order dated 

29.11.05 (S1. No. 2 pae', for the groInds stated above. 

10. 	particulars of ipplication Pee: 

i.) I.P.O NO. 	9, ?2 

ii). Date. 

Issued from Guwahatj. 

Payable at - Guwahati. 

VERIFiIC AT ION. 

, gibhas chánrá Paul #  áged about 56 'ears, son of 

Late Sadhir dandra Paul, residing at Kah1ipara, Guwahati-18, 

do. hereby solemnly af.fiZm and verify,  that the statements in 

pragrephs 1, 4 and 6 to 11. are true to my, knowledge and 

those in paragraphs 2 3 and 5 are true im as per legal 

advice and I have not suppressed any raterial facts. 

• 	 v 
signature of the Applicant 

place $ Glwahatl. 

lDste - 10.61.2006. 
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Oae of BIrL, 	Year o 	Da'o or 	Date of 	6ata P radaion 	 Name 	 - -•• 	--- - 	PassIng 	PrornotIn 	Conflm- cion, 	arid Pao ortci NoJ Edicationat quatflcaUon and 	Date of 	SaGE and 	to the 	Post In witch 	of Caste (SC/STINR) 	Go.Seo Fjv.Aud, 	Cadro 	confirmodjiccnani 

SANKAR NAPAYAN 	 111/1951 	1989 	2313/1993 	I/311994 	 IALSi:), 

	

BHATTACHARJEE, BA,LLE3, NR. 24/3/1 971 	NONE 	 STENO 	 GUWA1A1 

2:2 'SUKARNA cHouDHL:y, 	 6/211954 	1989 	29/311993 	1/3/194 	" 	 AS, U'). '--BA(HONS) NR. 	 8/9/1976 	NONE 	 SR.AUDFrOR 	 cuwi) 'it 

BIPUL CH NATH, BCom, NR. 	29/10/1950 	1989 	31/3/1993 	1/3/1984 	" 

	

25/1011976 NONE 	 SR AUDrTOR 

4. GAIt RN PAUL, BA. NR. 	 219/1953 	1989 	23/3/1993 	1/3/1984 	 •'p 

	

201977 	NONE 	 SR.AUJOR 	 POTAt \ 

.&- JAGADINDU NANDY, NR, 	 23/12/1954 	1939 	16/311993 	1112/19C7 Cr00 	1AL3iT), t1LLO: 

	

716/1972 	NONE 	 SR.AUD;TOr i13/2C 

G 6 	SUDHANSHU SNHA BSc, NR. 	14/3/1954 	1989 	29/4/1993 	I/3I1cfi/ C92 	'.'U:i7, S-LLO3 

	

1/10/1975 	NONE 	 SR.AUD!IOR 1/3/2035 

: 	JAYANTAKR SARMAH, BA, NR. 	1/12/1955 	1989 	3I/3/193 	21I21I5 	•' 	O; o:T; -:; -. 	 22/11/1982 	NONE 	 SR.AUflOR 	 03, i 

J 6' TAPASH DAS GUPTA, BSc, NR. 	1/611953 	1989 	1715fl993 	1/3/I9C 

	

2711111982 	NONE 	 SR.AUD1TO 

9. SMTI. DIPTI ROY, BA,LLB. NR . 	13/12/1945 	1869 	1211991  

	

21/1111964 NONE 	 sR,/.utTo: 	I3ijc 

10 RAMANUJ BHAUACHJEE 	2/6/1948 	1989 	2112/l99 	I3/1984 9700 	 HftL: t 	LISa, NR. 	 13/8/1971 	NONE 	 SR.AUDITCR i1i2C0 

if. SUKHENDU CHOUD" RY. 	1/8/1949 	1989 	141211904 	113119U, C32 	 fG: - L'LItT, tLLc, BCo, NR. 	 25/4/1972 	NONE 	 SAurrOI Y-'123Y. 

12 BIMANANDA DEV 	 1/12/1945 	1989 	14/2/199/ 	/3/I84 9925 N- -BA, NR. 	 101711972 	NONE 	 SAUDrrOi 1,7120.: 

	

. 3 AMAR KRISHNA DUA, BA, NR. 13/6/1949 	1989 	2212/1994 	1/3/1984  -: 	 3/11/1972 	NONE 	 SFEAUDrIOR 	 AG;• 

14 , 	ThINDRAKR 	 1/5/1947 	1989 	14/2/1994 	1/3/1984 	10150  BHATtACHARJEE BCom, NR. 	3/1/1973 	NONE 	 SR.AUDITOR 1/Za3; 

-.,
.— ..-.------- ----... 

• !b 01mbon not raoivod till printing. 	 DrJJfga42 - 5 	 CA./ C 	t'cio 10 



jDtcof03oc(IBaLPcy, 
Narno 	 ----' ---- PcsIn 	} Pomotlon 	Ccnfirn,in, 	cnd 0ao 

ctl No 	EducaUonal quali1caL"i 	 0I Of 	SOGE and 	to Ujo 	Post In whioh 	or 
• 	 RevAud.  

ç 1 SANKAR SEVAK DAS, BA, NR. 	1613/1050 	1089 	151211994 	11311984 	 AG(AU0T), 

24112J1970 NONE 	 SRA'JDITOR 	 AGARTALA 

/ 	3 ASHIT DEY, BA, NR. 	 1/12/1947 	1989 	161211994 	1/3/I94 	 f3y\UDiT), 
I 	 19/411973 	NONE 	 SRAUIT0R 	 AGAPTIIILA 

7 KUNU CHOUDHURY. B.Sc, NR. 	22/211950 	1939 	27/3/1990 	1/3/1984 	 AG(AUD;1). • 	17 : 	 13/9/1970 	NONE 	 SR.AUDI1'OR 	 GU1\'TN,Ti 

BADAL KANTI MAHAJAN, MA, 	251611951 	1989 	2512/1994 	113/1984 	 ON D(fiN. WITH 

NR. 	 26/8/1 976 	NONE 	 SR.AUDIT0R 	 C&A('S OICE 

/ NARAYAN CH ROY, (3Com, NR. 	1/11/1951 	1989 	18/211994 	1/3/1984 	 AG(AUr), 
/ 	 1/911976 	NONE 	 sR./uDrrOg 	 G'JAiA1i 

DH(RENDRACH PAUL, BCom, 	26/1211951 	1989 	25/2/1994 	11311984 	 Ac-(AUDTOi\ 

NR. 	 1819/1976 	NONE 	 SR.AUDITOR 

SUMIT KUMAR PAUL, BCom, NR. 26/1/1952 	1980 	1342/1994 	1/3/1984 	 ACfl7, 
16/10/1976 	NONE 	 SR.AUClTC 

RANJIT PAUL, BSc, NR. 	27/111952 	1989 	i8/2J1994 	I/3i1984 

22- 	 4/12/1976 	NONE 	 SR.AUDFVOP. 	 GUWA.T1 

:8lPIN CH PUJARI, NR. 	19/111952 	1939 	231211994 	1131(994 

77 	 2616/1974 	NONE 	 SR.AUDITOR 	 CUNA,T 

JASHABANTA CHOUDHURY, 	1/3/i07 	1989 	1601994 	1 /31;94 
BSc, NR. 	 9112/1980 	NONE 	 SRJUDlIC 

MRIGANKA DESHMUKHYA, 	18/911954 	1989 	701994 	I/Y1 984 
BCom, NR. 	 13/1(1981 	NONE 	 SR.AUDiIOR 	 • GJ' 

PRADIP KR CHAKRABARTY, 9/11/1956 19139 24/211994 27/3/1987 
BSc(HON), NR. 2201983 NONE SR.AUDITOa 

TAPASH CHANDRA MA.JUMDAR, 401947 1990 17/2/1994 113/1934 
BA, NR. 313/1 967 NONE SRAUDVrOR 

-3 
i 	BHABANANDA PAIHAK, BSc, 

HR. 
1/911950 1900 2414/1994 113fl 984 

SR.AUDITOR 115/1973 NONE 

 KIRANSASHI DAS, BA, NR. 13/2/1950 1990 181211994 1/11/1984 
/ 17/11/1976 NONE SR AUDITOR 

SUBHASH CH.DUTTA, BSc, NR. 20/2J1951 1990 5/5/1994 1/3/1984 
27/1211972 NONE SrAUOflO 

3 	• 8HUPAL CH.BHOWMICK, BSc, 1/1/1950 1900 515 11994 1/3/1994 	9925 
28/2/1973 NONE SrAUDITCR 	1!5I01 

hlrnition not roeived till panting. 	 WiAT11 L'T204-2005 
	

(At.C.) 	SiS?ii 

AG(AUDiT, 

A2.ri.•.:. 

C1.'P-.Vi 

AGAUCI1 

AC1JJDIT, c: 



r 	 Dato ci 	Year ci 	ci 	0co 	Dalc 

F4J.1O 	 - 	 -- PCSIfi3 	F,C1CiQfl 	Ccn9Ofl, 	d 0co 

iloI Ed 	orl qal6c1 	Date Of 	OC ond 	10 the 	PctIn .hIch 	of 

jCc(SS 	 dJ Codro 	c flruJOrnC 

.NIRODE CHAKRABORTY, BA, 	1/11/1050 	1990 	 I/3/19g4 1015/1904  

NR 	 2314/1973 	NONE 	 SrAUDrrOR 	 AGAflTPL 

SAI'y'AJYOTI PAUL 	 1/511050 	1900 	5/011994 	113/1984 	 ACIAU 0 IT ,  

1 CHOUDHURY, BA, NR. 	25/411973 	NONE 	 Sr.AUDOR 	 GUW/.HATI 

L 	
KJBOCHOUBA SINGH, BSc, NR. 1/9/1951 	1990 	10/5/1994 	1/3/1994 	 Ac-(AUDiI. Ih-''AL 

J 	 5/111976 	NONE 	 Sr.AUDITOR 

ARDHENDU KUMAR DAS, BA, 	13/11/1955 	1990 	51511994 	1/3/1984 9925 	AG(AL0iI, SHILI.OG 

1 'NR. 	 6/511976 	NONE 	 Sr.AUDITOR 1/3/2005 

( 	 RANJAN BISWAS, 	1/511952 	1990 	291711994 	1/3/1994 	 ON DOPUTATION 

ECom, NR. 	 2/9/1976 	NONE 	 SrAUDITOR 	 WIT-i GAS OFIC 

kVSUBHASH CH. PAUL, BA, NR. 	28/1/1950 	1990 	2917/1994 	I/311984 	 AG(AU[317-  

- 	 1/1111976 	NONE 	 SrAUDITC 

Q MAZUMDAR, BA. NR. 11411952 	1990 	2017/1994 	1/3/1984  

-3 	 15/1111976 	NONE 	 Sr.AUDITOR 	 Vi1 O3002 

; 1 MRIDUL KANTI HORE, DSc, NR. 	28/1111959 	1090 	1101994 	113/1954 	 ACAU0I7) 

39 	 151711977 	NONE 	 Sr.AUDITOR 	 c-UWAV 

, PTENDU CHAKRABORTY, 	14/5/1954 	1990 	3011/1994 	ff311984 	 AC(DT) OHii 

L 0 	BSc(Hon), NR. 	 2811 1/1 977 	NONE 	 SI.AUDITOR 

L 	BHABEN CH, KALITA, BA, NR. 	113/1956 	1900 	2017/1994 	18/12/1986 	" 	AGAUDfl. 

- 	 12111/1982 	NONE 	 Sr.AUI)1T3R 

J0Y PRAKASH KUMAR, BSc, NR. 5/2/1956 	1990 	201711994 	15/4/f 987 

F- 	 3011111982 NONE 	 SR.AUDTOR 	 • GUU/L\Tf 

MLYAN KUMAR DAS (I), NR. 	9/1211948 	1991 	813/1995 	1/3/1984 
1416/1971 	NONE 	 SR.AUDITOR 	 ACSiL' 

LI L 	NA8ENDU DEB, BSc, NR. 	101950 	1991 	51611995 	11311984 9300 	AGA-.)fl), SNILLO-IG 

I 	- 	 10/11/1972 	NONE 	 SR.AUDiTO' 1/612004 

HARESH CHANDRA 	 1/3/1949 	1991 	5/6/1995 	1/3/1984 9C3 	ACAD7. sHiLLo:- 

BORGOHAIN, BSc, NR. 	23/4/1973 	NONE 	 SR.AUDfTOR 1/6(2001 

SURVA KUMAR BHAO-AWATI. - 	1/211949 	1991 	5/6/1995 	1/3/1984 

BCem, NR. 	 27/4/1973 	NONE 	 SR.AUDC 	 GC 

DEBASHISH CHAKR.A.BORTY, 	1/8/1951 	1991 	5/6/1905 	1/11/1982  

NR 	 2111011976 NONE 	 AUDOR 	 GLY! X I 

/ 	MTKUMAR DEB, BA, NR. 	1/4/1951 	1991 	5/611995 	113/1984 9700 	 Lc'G 

- 	 22/2/1971 	NONE 	 snA'JDFrCR i/2/2004 

H 
trmaon not received Oil printing. 	 p1pil 1_ 



„. 	
. ... / 

EdudUonaiguflflc3UOfl 	and L. 	I 'flenj I 
LAGENGOGOI,BSC,NR. 1/911957 9995 

/ 	GWAHATI 
21/8/1981 E SR 

RITKUMAR DUTTA, BSc, NR. 1519/1950 1992 9/7/1996 1/3/1974 AG(AUDII), 
AGARIALA 57 

71511971 NONE AUDITOR 

8iNODE KUMAR NAZARIKA. NR . 1/2/1948 1992 817/1996 /3/1984 
AUDITOR 

AG(AUDIT), 
GUWAIIA11 

311111972 NONE 

ANTOSH DEB NATh, BA, NR. 271711949 1992 1017/1996 1/3/1984 AG(AUDIT), 
AGARTALA 

7' 1 61I 1/1972 NONE AUDITOR 

53. 4IMESH MAZUMDAR, BSc. NR. 601952 1992 1017/1996 1/311984 AG(AUDIT), 
AGARTALA 

28/2/1 973 NONE AUDITOR 

dOVINDAbEKA. BA, NR. 117/1949 1992 81711996 1/3/1984 AG(AUDIT), 
GUWAHATI 

713/1 973 NONE AUDITOR 

' 

. 	 .... 

ANIL BARAN DATTA, BCom, NR, 22112/1949 1992 917/1996 1/3/1984 . AG(AUDIT), 

. 2/5/1974 NONE AUDITOR AGARTALA 

Al w~J (0EBOTOSH CHOUDHURY, BA, 11811949 1992 5/6/1996 11311984 9475 	AG(AUDIT), SHILLGNG 
113/2004 

NR. 6/611974 NONE AUDITOR 

, 
/ç• 

7 1AZRUL ISLAM LASKAR, BA, 1/211 957 1992 81111998 118/1984 A2IALJIT), 
C. V/AHAO 

NR. 27/12/1 980 NONE AUDITOR 

JAYANTA SANKAR PAUL, MA, 4/2/1956 1902 1517/1996 1/3/1984 • 	AG(1•.iDlT), 

,NR. 31/12/1980 NONE AUDITOR GUWAHATI 

.. PRADIP DEY, BOom, NP. 101111959 1992 191711996 28/211984 AG(AUDIT). 
AGARTALA 

15/1/1981 NONE STENO , 

NURUL ISLAM PRAMANIK, BA, 117/1956 1992 817/1996 1/411988 
AUDITOR 

AG(AUDIT), 
GUWAI-IATI 

NR. 4/1211982 NONE 

4iBoCHA SINGI-I, BOom. NR. (.111/1957 1992 2217/1996 1/4/1988 AG(AUDIT), IMPHAL 

- ----- 1611211982 NONE AUDITOR . 

694 HIM JYOTI DUTTA. BSC, NR. 30/1/1958 1992 191711996 1/4/1988 ” 	 AG(AIJDIT), 

NONE AUDITOR GUWAI-IATI 

TAPANKUMAR SARKAR, 2/3/1963 1992 191811996 1/1/1992 AG(AUDIT), 
GUWAHATI 

Sc(HONS, NR. 11/311988 NONE AUDITOR 

ç' 11ADAN OH. NATH, BSc(HON), 1/4/1948 1993 3/7/1997 1/3/1984 AG(AUDIT), 
GUWAHATI 

R. 26/1211970 NONE SR.AUDITOR 

F 'ARIMAL DUTTA CHOUDHURY, 1/811949 1993 4/7/1997 1/3/1976 AG(ALh3IT), 

BSc, NR. 15/5/1971 NONE AUDITOR AGARTALA 

I 

'fomation not received till printing. g)Afl]pfljj/2OO4-2fl95 (A.A.O.) 	Page 113 
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/ -- 
I 	.---- 

- 	
- Dale of Birth Year of Dale of Date of Basic Pay, 

REf1AR1( 	- 

aUon; - 	 Name Passing Promotion Conflrrnaflofl. and Date 
00 Educa9onai 	uallflcaUo 	rnd SOGE and the Pofflnwtch of 

(( 4OYINDU DEB, BCom, NR. 281211949 1993 31711997 113II9/6 -v"-'' 
AGARTALA 

211111972 NONE AUDITOR 

67 	-TAPASH KR. 0EV, BSc, NR. 1/3/1950 1993 317/1997 1/3/1984 " AG(AUDIT), 	- 

GUWAHATI 
113/1973 NONE SR.AUDITOR 

g 4DThAL BHATTACHARJEE, BA, 3011211948 1993 317/1997 11311984 
SR.AUDITOR 

9700 
1/312005 

A0(AIOIT). SHILLONG 

15/5/1973 NONE 

ARUNENDU I3IKASH ROY, MA. 15/1211947 1993 317/1997 1/3/1979 AG(AUDFfl, 
AGARTALA 

INR. 16/6/1973 NONE AUDIFOR 

311  RUPRAJ CHAKRABORTY, BSc, 27/211952 1993 1/711997 1/311984 9700 AG(AUDIT), SHILLONG 

tj 2616/1976 NONE SR.AUDITOR 1/3/2005 

'MOTll.AL DAS, BCom, NR. 18/1/1953 1993 1017/1997 1/3/1984 AG(AUOIT), 
GUWAHATI 

1/7/1976 NONE SR.AUDITOR 

, 

NJALITGOGOI.. BA(HON), NR. 111211957 4993 251711997 22/2/1986 ' AG(AUDIT). 

•4 22112/1982 NONE SR,AIJDITOR GUWAft.TI 

73 4 	SJLTAN flD. SALEHUDDN 1811011959 1993 41811997 261I I/I98& 
SR.AUDrrOR 

G(AUDiT), 
GUWAhATI 

AHMED, BSc(HONS, NR. 24/1211983 NONE 
¶; 

il 	DBASISH BHAITACHARJEE, 16/1/1963 1993 119/1997 1/1/1992 AG(AUDIT), 
GUWAHATI 

8/411 988 NONE SR.AUDITOR 

5 ç 	61NOD BHUJEL. BCom(R), NR. 12/6/1968 1994 311711998 1/8/1995 8800 AGAUDIT), SHILLING 

17/8/1992 NONE S.O(AU) 117/2004 
- 

• 'pti 

PANJ BHUSAN MITRA, BA, NR. 1/1/1949 194 

- 

5/811998 1/3/1974 AG(AUDIT). 

18/9/1971 NONE AUDITOR AGARTALA 

- 

fjt4NDRA CH CHOUDHURY, 1/1211945 1994 318/1998 11/i984 9475 
1/11/2004 

G(AUDIT), SHILLONG 

22/11/1971 NONE AUDITOR 

78 1 • BtDHAN ROY, BSc, NR. 30/6/1951 1994 3/811998 1/3/1984 9475 
113/2005 

AGAUOIT), SHLLONG 

1 9/511973 NONE AUDrF0R 

.-. 
• 

BARUAH, BCorn, NR. • MUKUL 1/5/1952 1994 4/8/1998 25/3/1986 AG(AUDIT), 
11/7/1974 NONE CLERK GUWAHTi 

o oO 	IAALA KANTA KHATIWADA. 28/7/1955 1994 31/7/1998 1/3/1984 9250 AG(AUDIT), SHILLONG 

• 	 .BANR. 	- 19/1211980 NONE AUDITOR 1/7/2004 

'I 

I 	BARAN CH GOGOI, BSc, NR. 6/6/1 956 1994 26/8/1998 1/4/1988 AG(AUDIT), 

18/3/1983 NONE MJr3IT0R. GUWAHATI 

82 	; cI1AMPANAHA. BSc, NR. 1411/1960 1994 24/811998 1/1/1992 8800 AG(AUb!T.8H1LLONG 

- 

- J 21/7/1 988 NONE AUDITOR 1/8/2004 

_•/ 

omation nt received till printing. RABABON UTI20044005 - (A.A.0.)Pe14 
- 
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' It 

I 

Dab 	of Bi  :th Basic Pay. 

Govt. SeMco 

I. 
/1 

JBIR NATH MAZUMDAR, 1/31196.4 1994 16/9/1998 1/111992 " (.UI 

GUWAHATI 
om, NR. 9/6/1989 NONE AUDITOR 

M. KABUl, BSc. ST. 1/3/1965 1995 517/1999 Not yet AG(AUDIT), KOHIMA 

26/511989 NONE COflhIflhlCd 

8.NI 1.AL DAS, BA, Sc. 1/9119.48 1995 2/7/1999 1213/1984 9500 AG(AUDIT), SHILLONG 

2314/1 973 NONE SR.AUDITOR 117/2004 

K. BRATTACHARYYA MA, NR. 3016/1946 1995 217/1999 1/3/1979 AG(AUDIT), 
AGARTALA 

261511973 NONE AUDITOR 

RIDAS ACHARYYA, BA(HON), 2/211955 1995 2/7/1999 I/I 1/1982 ON pPUTAT1ON 
WITHC&,GSOFPCE 

1117/1977 NONE AUDITOR 

AD!P GOSWAMI, BCom, NR. 11211958 1995 217/1999 1/4/1988 " 	 . AG(AUDIT), 
GUWAHA1 1/11/1982 NONE SRAUDITOR 

MESH CHANDRA PEGU, 21/5/1957 1995 511/1999 19/5/1989 " AG(AUDIT), KOHIMA 

orn, ST. 12/11/1982 NONE SR.AUDITOR .; 

PJJSAD ALl AHMED, BA, NR. 1/811956 1995 2/7/1999 1/4/1988 AG(AUDIT, 

20111/1982 NONE SR.AUDITOR GUWAHATI 

- 

JBHASH DEB, BSc, NR. 18/611957 1995 217/1999 1/4/1988 AG(AUDIT). 

:1. 15/1211983 NONE SR.AUDITOR GUWAHATI 

AKUL DAS, BA, SC. 3/911957 1995 217/1999 28/2/1984 AG(AUD!T), 
2613/1979 NONE CLERK AGARTALA 

AMSON JOJOWAR, BA, ST. 1814/1958 1995 9/7/1999 1/111991 8575 3c;(AUDIT), SHILLONG 

23/3/1988 NONE AUDITOR 1/712004 . . 	 . 

WIJEN KUMAR SUTRADHAR. 13/1211962 1995 2/7/1999 - 1/4/1988 AG(AUDIT) 

A, NR. 9/9/1983 NONE CLERK AGARTALA 

RATIVA RAN! DAS, BA, Sc. 3/111967 1995 217/1999 20/10/1991 " AG(AUDIT) 
20110/1989 NONE AUDITOR GUWAHAT 

.UBIKASH DUTTA, BSc, NR. 1617/1959 1995 217/1999 14/8/1993 " AG(AUDIT). 
7/12/1 989 NONE AUDITOR GUWAHATI 

TA3OLIN MYRTHONG. BA ST. 1/111967 1995 217/1999 9/11/1990 8575 AG(AUDT),SHILLONG 
11/11/1 938 NONE STENO 1/7/2004 . 

tOKACHARYYA, BA(HON), NR. 30/3/1969 1995 13/8/1999 25/1/1994 AG(AUDIT), 
9/1 0/1 990 NONE AUDITOR GUWAHATI 

IIHAR KANT! BHATTACHAR.JEE, 1I8/1946 1996 1/1/2001 1/3/1984 9250 Aq(AUDIT), SHILLONG 
IR. 215/1966 NONE AUDITOR 1/11/2004 
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GovSeMce 	
e 	

PofflrWIitch 	
Incrementconfirniod 

f1PHUKAN CHANDRABARMAN, 	1112J1948 	1996 	11112001 	11311984 	 AG(AUDIT). 

	

AUDITOR 	 GUWAHATI 

BSc, NP. 	 27/10/1072 	NONE  

DI 	I' ARUN CH. NATH, BA. NR. 	22/1011940 	1906 	11112001 	 1/3/1984 	 AG(AUOIT), 

7/3/1973 	NONE 	 AUD ITOR 	 AGARTALA 

/ 02. 2 BROJA KISHOR SINCHA, BA. 	1/1/1949 	1906 	1/1/2001 	1/3/1978 	' 	 AG(AUDIT), IMPHAL 

NR. 	 23/411973 	NONE 	 AUI)IIOR 

103 	KARUNAMOY NATH, BA, NP. 	1/3/1947 	1996 	111/2001 	1/3/1978 	 AG(AUDIT), 

4. 	 27/4/1 973 	NONE 	 AUDIFOR 	 AGARTALA 

¶k MANINDR.A CHAKRABORTY, 	119/1949 	1996 	1/112001 	11311984 8800 	AG(AUDIT), SHILLONG 

BA, NR. 	 1517/1971 	NONE 	 SRAUDI'FOR 1/312004 

I D 	5 BIDHU BHUSAN DAS, BSc, NP. 	31/12/1952 	1996 	1/112001 	113/1984 	 AG(AUDIT), IMPF.i... 

	

6/7/1976 	NONE 	 SR.AUDITOR 

I O1 	A. IBOTON SINGH, BSc, NR. 	30/9/1 953 	1906 	1/1/2001 	113/1984 	 AG(AUDIT), jMPHAL 

	

1/11/1976 	NONE 	 SRAUDITOR 

107 	H. TOLEN SINGH, MA, NR. 	1/3/1953 	1996 	1/1/2001 	1/3/1987 	 AG(AUDIT), IMPHAL 

	

15/7/1077 	NONE 	 SR.AUDITOR 

S SUNIL NATH CHOUDHURY, 	29/511951 	1996 	1/1/2001 	113/1978 	 AG(AUDIT), 

BCom, NP. 	 25/6/1974 	NONE 	 AUDITOR 	 AGARTALA 

I 0 	9 PRADIP KUMAR KURt, BA(HON), 2518/1957 	1996 	11112001 	1/3/1984 	' 	 AG(AUDIT. i MPHAL 

NP. 	 23/12/1980 NONE 	 AUDITOR 

	

It 0 0 SHYMAL KANTI KAR, BOom, NP. 7/1011953 	1996 	1/1/2001 	15/1211987 	 AG(AUDIT), IMPHAL 

	

1/7/1976 	NONE 	 AuDrroR 

II UBEDUR R.AHAMAN, BC6rn, NP. 14/12/1959 	1996 	121212001 	27/1211986 	 AC/AUDIT), 

	

231511983 	NONE 	 AUDITOR 	 GUWAIlATI 

112 ' ~ '2 L. MAWIA, ST. 	 1/711961 	1996 	1/1/2001 	I 1/1/1985 	 AG(AUDIT), IMPHAL 

	

11/1/1983 	NONE 	 AUDITOR 

113 3 RATUL CH. BORAH, BSc(HON), 	111/1969 	1996 	411/2001 	29/5/1994 	 AG/AUDIT), 

ST. 	 29/511992 	NONE 	 AUDITOR 	 GUWAHATI 

J 4 	SARADINDU PAUL, BSc(HON). 	2211211956 	1996 	12/1/2001 	2014/1987 	 AC-'AUD 1T), 

NP. 	 . 	 616/1983 	NONE 	 AUDITOR 	 GUWAHATI 

5 	ARUP KUMAR PAUL, BA, NP. 	512/1957 	1996 	1211/2001 	30/3/1987 	" 	 AC-/AUD1TI, 

	

251811983 	NONE 	 AUDITOR 	 GUWAHAT1 

6 PRADIP KUMAR DUTTA, BOom, 	3/1/1961 	1996 	12/112001 	1/111992 	 AG/AUDIT), 

NP. 	 23/311988 	NONE 	 AUDITOR 	 GUWAHAT1 

not received till printirg. 	 RABR111IN UT120M-2005 
	 CA. 1'.O.) Po 16 



Date of 8irth Year of JThatc or Date 
quzi  Promotion  

of 	Basic Pay, 
PEMAMQ 

to the Post In whIch 

Govt. Sericc CadrOconblimed incromont - 
t-.. RITA DEVI, BCom(H), NR. 1/911963 

30/3/1988 
1998 	12/1/2001 
NONE 

30/3/1990 	" 
AuDrrog 

AG(AUDIT), IMPHAL 

18 
.DEBABRATA SAHA, BSc, NR. 6/10/1964 

5/4/1985 
1996 	1211/2001 
NONE 

/1/1992 
AUDITOR 

AG(AUDIT), 
GUWAHATI 

!PADP CHAKRADOfl, NR. 2017/1961 
5l1211903 

1996 	171117001 
NONE 

28/12/1988 
AUDITOR 

AG(AUOIT), 
GUW/UIATI 

(9 ñ NMSENAPATI 	OA Or..- 
ill J1 WOO 196 12/112001 4/I 1/1989 8350 AGALiOIT>, SHILLONG 
3111/1987 NONE CtJRK 1(112005 

(2) OJAYDIP CHOSH, BSc, NR, 27/6/1967 1099 16/11200 I 30/3/1994 AG(AUOtT). 
30/3/1 992 NONE AUDITOR AGARTALA 

I2 LCHALI ROY, BSc(HON), N. 16/1211966 1996 28/2001 9/411994 AG(AUDIT). 
9/4/1992 NONE AUDITOR AGARTALA 

193 :DIPU BORAH, BSc, NR. 23/8/1968 1996 22I2001 200/1994 AG(AUDIT), 
2017/1992 NONE AUDFIOR GU\-VAKATI 

12 PRATAP CH BARH, BSc, NR. 11111948 1997 21/112002 1/3/1984 AG(AUOIT), KOHIMA 
2311111971 NONE SR.AUDITOR 

5 4 . SARITKUR CHOUDHURY, NR. 20/4/1947 1997 1/1/2002 28/2/1984 AG(AUflIT), 
161611970 NONE. AUDITOR AGAT/ 

PAKESH SEAL, BSc, NR. ill 1/1950 1997 1/1/2007 1 / 11 / 1982 AG(AUDIT), i(OIMA 
19/5/1976 NONE AUDITOR 

I21 	i .BIJOY BHASUN DEB, BA, NR. 28/8/1954 1997 1/112002 1/1111982 AG(AUDIT), KOHIMA 
1019/1976 NONE AUDITOR 

i 	g 	.-9AI KR CHANDA, NR. 26/1/1957 1997 21/1/2002 1/3/1984 
8/1/1981 NONE SR.AUDrrOR 

A3(AUDIT), KQHIM, 

9 RUP.EN KR KAKAT!, BA NR. 1/1211959 1997 1102002 1/10/1985 
711211982 NONE SR.AUDITOR 

AG(UD, IMPHAL 

I LYAN BHAUACHARJEE 
BSC, NR. 

4110/1958 1997 1/1/2002 1/1/1992 8350 AGAU0bT), SH1LLC 18/1211987 NONE SR.AUDrrOR 1/1/2005 

II 	:.!KA.AUGUSTINE BA BEd, NR. 15/211957 1997 111/2002 20/1/1992 8350 
21/3/1988 NONE SRAUDrr0R 1/1/2005 

I 3 HtTESH KAKATI, BA. NR. 
• 111/1969 1997 17(112002 2/411994 
2/4/1992 NONE AUDOR 

AG(AU3IT), 
GUWA-','TI 

-.SBOTOSH BHAUACHARJEE 1/3/1 968 1997 1/1/2002 3/4/1994 
NR. 3/4/1 992 NONE AUDiTOR C: 

!ofrntion not received till printing. 	t111WATI IJTI2004-2005 	 (A.A.O.) Pacja 17 
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LAKSHMI BURAGOHAIN, NP. 1/12/1950 1998 11112003 1/3/1984 AG(AUD1T). 
GUWAHATt 

16/1211970 NONE SR.AUDITOR 

S 3 5 :LJIBONCHANDRA SINGH, 1/3/1957 1998 1/112003 1/3/1983 AG(AUD1T), IMPHAL 

.BSc,LLB, 	NR. 7/6/1978 NONE At.il)IIOR 

1 :RADIP KUM.AR MOITRA. 2011/1958 1998 1/1/2003 30/611999 
SI1.AUDIIOR 

AG(AUDIT). 
GUWAHATI 

ASc(HON). NP. 4/211980 NONE 

37' ATUL OH. DUTTA, BCom, NR. 26/1/1956 1990 11112003 19/5/1989 
AUDITOR 

AG(AUD1T), KOHIMA 

23/11/1981 NONE 

OH. .SUBHASH 16/1211958 1998 1/112003 114/1988 AG(AUDIT). IMPHAL 

:HAuAcHARJEE NR. 29/9/1981 NONE CLERK 

PURK.AYASTHA, BSc. .BIPRAJIT 15/311967 1998 1/1/2003 13/311994 AG(AUDIT), 

NR. 1313/1 992 NONE AUDITOR GUWH\fl 

40 PARTHA SARATHI GUPTA, 1/1/1970 1998 111/2003 30/311994 ON DEPTH. TO RTC, 
GUWAHATI 

;BSc(HON), NP. 30/3/1992 NONE AUDIFOR 

'FAIZUR RAHAMAN 11/11/1967 1998 1/112003 5/10/1993 
STENO 

AG(AUDIT), 
GUWAI1ATI 

I 	II .CHOUDHURY, BA, NP. 5/10/1989 NONE 

S. SHALLYNECY D. SYIEM, 30112/1967 1998 1/112003 16/5/1996 7900 t,G(AUO1T). SHII..LONG 

BSc,LLB, 	Si. . 16/5/1984 NONE At.iI)ItOIt 117/2004 

zJ 3 :SANGHAMITRA DAS GUPTA, 11/12/1971 1998 111/2003 6/6/1996 8125 AG(AUDIT), SRILLONG 

BSc(HON), NP. 616/1 994 2000 AUDITOR 1/9/2004 

1 4., RIN0AM NATH, NR. 5/11/1968 1998 1(1/2003 1/8/1994 AG(AUDIT>.  

26/11/1991 NONE CLERK GUWA.Tl 

f45 BISWADEEP CHAKRABARTY, 215/1972 1998 2311/2003 12/511996 AG(AUDIT), 

BSc, NP. 1215/1994 NONE CLERK GU\'k.HATI 

I LI GI'SARAT CHANDRA DAS, BSc. NP. 1/8/1950 1999 1/1/2004 1/311984 Ac-(AU3IT}. 
- 3/9/1970 NONE SI.AtJDFFOIt GUWAIIATI 

I7UNA RAM KALITA, BSc, NR. 9/511955 1999 1/1/2004 1/311984 tG(AUDlT), 
8/1/1981 NONE SR.AUDITOR G'uWAHATI 

.BIRENDRA SINGH, NP. 1/211 959 1999 111/2004 9/12/1983 AG(AUDIT), IMPHAL 
19112/1981 NONE AUDITOR 

I 4c1i IRINCHI KUMAR SARMAH. 28/1211956 1999 11112004 1/10/1986 AG(AUDIT), 

NP. 12111/1982 NONE SR.AUDII'OR GUWAHATI 

1 510 BIREN BORAGOHAIN, BSc, NP. 20/211 957 1999 1/1/2004 30/6/1989 " P.3AUDIT, 
31/1 211983 NONE SR AUDITOR  

not received till printing. LQ1U CHADATIN USI/2084 2005 
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of 

I 
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I 	oni 
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Caste (SST/NR) 	Joining tO 	Rov.Aud. 	Cadre 	confirmed 	Incremoni 

I5'L PAIDEB. BCom, NR. 1/2/1969 1999 11112004 1/4/1994 8350 AG(AUDIT), SHILWNIi 

1/4/1992 2000 AUDITOR 11212005 

kil 

16
,
4 ATRI CHETRI. BA. NR. 1/3/1968 1999 11112004 19/4/1992 7900 AG(AUDIT), SHII.LONG 

2014/1900 NONE CLERK 1/112005 

I53 EHANGSHUNATI-I, BSc, NR. 19/211969 1999 11112004 1115/1996 " AG(AUDIT). 

11/5/1994 NONE AUDITOR GUWAI-4ATI 

USHAL BHATTACHARJEE. 17/1211971 1999 11112004 12/5/1996 ' ON DETPN. WITH C.8 

• om(HN), NR. 1215/1994 NONE AUDITOR A.GS OFFICE. 

I ib SUBHASH KUMAR. BA. NR. 2/2/1969 1999 51112004 (,/I0/1996 AG(AIJDIT). 

6/10/1994 NONE AUDITOR GUWAHATI 

NIMESH PAUL, BSc(HON). NR. 24/3/1970 1999 1/1/2004 56/1996 7675 AG(AUDIT), SH1LWNG 

5/5/1995 NONE AUDITOR 11612004 

15 ' EBABRATA BHATTACHARJEE. 7/10/1972 1999 1/1/2004 Not yet " AG(AUDIT). I(OI-iIMA 

10/5/1995 NONE confirmed 

0  
'r 
EEKANTALAL. MSc, NR. 25/8/1970 1999 11/312004 23/611997 " AG(AUDIT),KOI-IIMA 

• 23/6/1995 NONE AUDITOR 
I 

UGGIRALA SHANTISHREE, 6/7/1971 1999 9/3/2004 26/7/1997 7675 AGAUDIT). SHILLONG 

à(HON). NR. 2617/1995 NONE AUDrFOR 1/612004 / 

y 	' UDIPTANARAYAN BISWAS. 30/1111974 1999 10/3/2004 20/12/1997 7675 AG(AUDIT),SHILLONG 
' Corn, NR. 20112/1995 NONE CLERK 1/6/2004 

lIANKAR DEY (II), BSc, NR. 1/3/1949 1996 4/1/2005 1/3/1976 AG(AUDIT), 

3111211972 NONE AUDITOR • 	AGARTALA 

162%, ANI GOPAL PAUL, BSc, NR. 1/411950 2000 4/112005 1/311984' AG(AUOIT).KOl-IIMA 	- 

21/4/1973 NONE SR.AUDITOR 

ABUL CHANORA DAS, BSc, NR. 24/12/1956 2000 5/1/2005 1/3/I 984 AG!AUDIT), IMPI-iAL 
27/12/1980 NONE SR.AUDITOR 

11.4 
1 §WAPAN KUMAR BOSE, BCom, 14/1/1954 2000 41112005 11311984 AG(AUDIT), 

1• -•- 3/1/1981 NONE S.AUDITOR GUWAHATI 

•/ 
BAKUMAR 1/9/1958 2000 4/1/2005 4/4/1987 IG(AUDIT), 

o, NR. ATIACHARJEE. BCm 4/2/1982 NONE SR.AUDITOR GUWAHATI 
• I ••• 

NOYKUMAR DAS, BA, Sc. 1/10/1955 2000 41112005 1/3/1984 AG(AUDT), 
2)10/1982 NONE Sg.AUDITOR GUWAHAII 

- --. 

- - - 	- - 	I ST IRAN CHAKRABORTY, BSc, 16/11/1958 2000 4/1/2005 30/3/1987 AGCAUD)T). 
- 	-- _- 119/1983 NONE SR.AUDITOR • GUWAH,\TI 

I 
vniation not received till pnnting. ABA11ONUT/29o4-2OO5 (A.A.O.) 	PrIrJI7 ID 
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• 

? 

-MANASIJ CHAKMA, BA, ST. 3/211965 2000 41112005 812/1992 AG(AUDIT), 
81211990 NONE AUDITOR AGARTALA 

Tr.--n 

189 SUDIPTA DAS GUPTA, 19/5/1970 2000 4/1/2005 19/511994 AG(AUDIT). 
BSc(HON)' NR. 191511992 NONE AUDITOR GUWAHATI 

JAYANTA BARAN ROY 12/1211970 2000 411/2005 2/5/1997 AG(AUDIT), 
CHOUDHURY, MSc, NR. 215/1995 NONE AUDITOR AGARTALA 

, JAYANTA GHOSH, BSc(HON), 12112/1969 2000 1011/2005 1/6/1997 AG(AUDIT), 
:.tNR. 30/5/1995 NONE AUDITOR GHUWAHATI 

-2_ flGOPAL SINGH. BSc, SC. 1/111972 2000 4/112005 216/1997 	7675 AG(AUDIT), SHILLONG 
21611995 NONE AUDITOR 	4/112005 

L 	11 

1 

ii 
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Casio (SC/ST/NR) 	 Rev,Aud. 	Cadre 	confirmed 	Increment 

RAKASH UPADHYAY. BSc. 	101211971 	2000 	2411212001 	201611997 	 AG(AUDIT), 

20/6/1995 	NONE 	 AUDITOR 	 GUWAHATI 

JOY SINCH. B.Sc, NR. 	1/1/1953 	2001 	271612002 	1/3/1983 	 AG(AUD)T). IMPHAL 

311/1976 	NONE 	 AUDITOR 

3BHATTACHARJEE BSc, 	1/1/1958 	2001 	2716/2002 	' 2214/1987 	 AG(AUbIT), 

216/1983 	NONE 	 SR.A(JDITOR 	 GUWAHATI 

BANESWAR SINHA, BA, NR. 30/1011953 	2001 	2716/2002 	3117/1994 7900. 	AG(AUDIT), SHILLONO 

31/7/1902 	
NONE 	

AUDITOR 1/2/2005 

YDASAWKMiE, BA, ST. 	7/511967 	2001 	25/612002 	23/9/1994 7700 	AG(AUDIT),HIL10NG 

23/9/1992 	NONE 	
AuDITOR 1/8/2004 

VAJITCHOUDHUR't', 	12111119 69 	2001 	27/6/2002 	Not yet 	 AG(AUDIT). 

HON), NR. 	 1/11/1994 	NONE 	 confirmed 	 GUWAHATI

11 

ABRATAMAJUMR, 	7/6/1969 	2001 	2716/2002 	Notyct 	 AC-(AUDIT). 
D  

m,I-10N. SC. 	' 	 26/211 996 	NONE 	 conflrmcd 	 GUWe.HATI 

IAJOY BHATTACHARJEE, 	8/5/1969 	2001 	27161200 	24112/I 996 	 'AG(AUDIT), 	' 

,BEd, NR. 	 2411211994 NONE 	
CLEK 	 GUWAHATI 

ALAKHYADAS, BA. NR. 	21/6/1976 	2001 	8I712002 	2919/1996 6900 	' AG(AUDIT).SHILtONG 

2914/1994 	NONE 	
CLERK 1/7/2004 

NIDHARHALOI, -OSc, NR. 	9/1/1951 	2003 	312/2004 	11311984 	 AG(AUDIT), "  

18/6/1971 	NONE 	 SR.AIJDITOR 	 GUWAHATI 

MALDEORI, BA(HON), ST. 	1111/1955 	'2003 	28)112004 	111/1992 	 AG(AUDIT), 

21/1/1981 	NONE 	 SR.AIJDITOR 	 GUWAHATI 

iPKUMAR DHAR, BA. NR. 	8/2/1962 	2003 	31212004 	214/1988 	 AG(AUDIT). 

- 	 '.. 	 1211211985 	NONE 	 CLERK 	 GUWAHATI 

ESH CHANDRA DAS. BCom. 28/1 211 963 	2003 	' 3/2/2004 

	

114/J 988 	' 

	

CLERK 	. 

1\G(AUDIT), 
GUWAHATJ 

16/8/1985 	NONE 

8APRIVA PURKAYASTHA, 20/4/1968 	2003 	811/2004 181511994 
SR.AUDITOR 

AG(AUDIT), 
GUWAHATI 

c(HON), NR. 16/5/1992 	NONE 

motion not received 'iiI printing. gflA11flN uS1/2OflA2Oi35 (S.O. 	Page 24 
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Nam j' ' 	P.I I(7J 	l'WrnOLi(WI 	Contltrnatlori, 	and Dab 	RE?.IAVIKTI 	
7 Nit 	EducatIonal u:iIiIlCaiiil 	 Z(jGE nnd 	10 	PoI in which 	of 

Casio 	ST 	 oAoC7Jconflrnod 	Incw!nonft semco 

AOMA KUMAR DAS 12., MCotn, 	2715/1971 	2003 	101212001 	13/12/1996 '' 	AGAUDlT), 
13112/1904 	HONE 	 AuDri01 	 GUWA1IATI 	- 

R0ZI KR. SINCH, HR. 	 1/2/19632003 	0/10004 	 1401 yci 	 AG(/lJDi r), IMPHAL 
"al -"j i glia 	1 ,1014C 	 Cffl,1II,;cd 

'1 
RANJIT SAIKIA, MSc, ST. 	11311069 	2003 	29/112001 	132/199 	' 	AG(AUDIT). 	. 

	

ijionc 	NONE 	 n1111 1*01t 	 GUWAI tAll  

ur.ArA SUTRAD1 fAR, uSc. 	iitii 073 	200:1 	30)11:00.1 	1// 9/1 	 A((AUI tI'I), 
C. 	 3/5/1095 	NONE 	 GUWAIIATI 

EPAL CHANDRA SAR4, 	117/1960 	2105 	20I1I200" 	1 ?/f1ti9H 	' 	AG(AUDIT), 	 .1 
Corn. 1111 	 30/5/ 0133 	NONE 	 i( MO 'I 19k 	 GUW/0 tAll 

Nfl K1\NDAU C. BA, NI. 	 11/4/1966 	2005 	?0llI2C0', 	1r ihl >ci 	 A(;(MJui 1), I(OHIMA 	. 
2801992 	NONE 

 

JOY SEN GUPTA, MA, Nfl, 	30/6110i 	2005 	20/1/2005 	Not yct 	 AG(AUDIT), 	 ' 	
If 

9/4/1002 	NONE 	 coflfln7cd 	 AGAIITALA 	0 

RP{ASARATHI 	 11111968 	2005 	20/1/2005 	3161993 	" 	AG(AUDIT), 	
0 

'tAKRAOR1', t3Sc, HR. 	3/6/1993 	NONE 	 AGARTALA 

\NTANU L3HA11'ACIIARJEI, 	114/1065 	2005 	201112005 	/ Not yct ' ' 	 AGAU0IT), KOHIMA 
1 4/1 2/1900 	NONE 	 ( ,conOnicd) 

/ 

TULCHANGMAI. I3Sc(AGRL 	1410/1971 	2005 1 	20/1/2005 	cV7/1998 	' 	AG(AUOIT), 
612/1096 	NONE 	 AUDITOR 	 GUWAPATI 

KASH RN DAS, SC, 	 26/6/1971 	2005 	201112005 	211/199 	 AC(AUDIT),  
25/1/11106 	NONE 	 ALJI)IIOR 	 GUWAHATI 

00 	
. • k' . A 

BOEMO sHurinlE, hA. ST. 	311911970 	.2005 	20fl12005 	iNulyct \ 	 AGAU0IT). KOHIMA 
22/3/1996 	NONE 	 nflrd) 	 f 

CANESH, (3Sc, HR. 	 1618/1075 	2005 	20)1/2005, 	1/3/2001 6500 	AG(AUDIT), SI0LLON . 	
• 1/3/1999 	NONE 	 CLERK 20/1/2005 	 • ..• • • 

"7. 

l i. 	 • 1 

h. 
	 I .7 

rnioUon not wcolvod IflI ptlritlng. 	 t8AJJAflOH 111f2004200 	 (S.O.) Paso 25 
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AOL 
	 OFFICE Oh' I1IE ACCOUNTANT (ENERAL (A & E) ASSAM 

MAI VAN CAON, I31LTOLA, CUWAFIATI-781029 

I'OLlCY FOR TRANSFE1VPOS1'1NG OF COMMON CADRE OFFICERS 
IN THE NORTH FASTFRN RhGION 

L r 

I ( 

t V 
(. 

i'O 

As per Headquarters office letter No. 108-N.2/127-88 dt. 28.2.90 as per as 

possible the SeCtion officers Grade Examination passed stafi' of Accounts and 

Entiticmcnt 011iccs in North Eastern Region on their promotion as Section 

Officers are •  to be posted in the Offices from which they passed the above 

examination. 

As per Headquarters office letter no. 1334-NGE (APP)/104-9 dt. 01.10.96. the 
0 

SO/AAOAOs!Sr.AOs are to be posted to the office of their choice as far as 

possible. If however, it is not possible to post them to the office of their choice 

they are posted to other offices on rotation basis for a specific period. 

The tenure o1poting in the outstation deficit oWccs for the first and second tiflc - - 	. -- 
for SOs/AAOs is 18monihs.as per. agreement held' on 10.4.1974 between the - 

Asoiation ud the Accountant General. - - - 	 -- 	 a 

t .  a. On review the aforesaid policy, it is firthe.r decided that the tenure of posting for 

SO/AAO/AOs in the outstation offices for the seciid tirn ana above will be one 

year subject to the condition that the ofiiccrs can avail of regular leave of 30 
(thirty) days only. Leave availed in access of 30(thirty) .das,wW be added to the 
tenuref 12 months. 

b. The common cadre officei who have never served at outstation offices may be 
transferred, subject of course to item (2) above, first from the bottom of the 

I . 
	 seniority list of that offiec. 

I. 



C. The officers vhu have already scrvcd once at outstatofl ofliecs in their respective 

cadres and oiler being posted hock to their base ollices have reninined .  in their 

base office for the longest period may be selected tirst in order of station seWuFi( 

for posting outstation offices in order to thcititate smooth repatriation of th.ir 

COU(tgueS. 

When a batch of officer in a particular cadre rejoins thcir base otliec on the saue 

day after completing l and )nd time transir, the junior most oflicer from such a 

batch may be picked up for 2IId13 time transfer, if any. 

Officers who arc due to retire within two years may be exempted from th 

aforesaid transfer liabilities. 

Posting of a particular common cadre officer to an outstation office may be kept 

in abeyance in case of unforeseen incidents like sudden accidents, dcmisc ot 

family members, serious illness or for urgent administrative reasons. 

Authority: A.G's order dt. 22.3.2000 at /lf and p134C of file no. DAG(A' 

C/Gb yf Policy! i'ransPrI96. 

SI)!- 

Deputy Accountant General (Adrn;i). 
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OFF1CJ OF T111 AGO IIINTANT GFNFRAL (A& E) ASSAM, 
71 029. 

ULJLJLJflN. 
'i'er I lcad,1ua, lis 

 

olliceldlerNu. I U-N.2/J 27-8 LII. 2S.2,90 as l;,r as possihic eliot1 	Oluiecis Grile I:..,u1lj,,i,j,,,, pisscti sI:ilf .01 /\cct,iiiiIS 	iitf 	li,titiciiici 	Ot'licc jilt Eusicill Region on 1I1e11 0 pwn,olju,, as Scetèut, ()lliec,s iic to be pos(cd iii (lie OIiice 
in which they jiasset! Ilic above CX ''iin;iliuji 	 . 

per 	I Ieuditinicis ufI 1 c 	letter No. I. 	l-N(;i(App)/J9 	: dt. OI.IO.9o. 	chc Os/Aw'Sr.As lflC to lic ustctJ 10 CIte office of their choice as (ir its possible . ft vc'er. it is lint j'o.cThle to post them to CIte llicc fIttcir tituicc lucy are l)oslcd to oIIIi Ces UI! flJ I at ion basis (br a s ice ifl c criod 

tcnur 	of posting i, !! 	oIJIsiaIion doficit 	lIiccs for Cite flrst and second time for 'AA0 	
is 18 titiIIts its pet :IwccI,IeIIt lielil ciii lli..I. 11)74• between ilic Association anti Cite I'll

U(Jflluii( (jcstcral 
t4fti. 	

Oil. 

cvie 	Cite :ifotcsajd 	IiIicy. it i 	liii tlier cIeikd 	II;;it lie ciitii'e of ioslh,it (ui tile , 
lilt 	i;oJ above will . oc ync yc;irsnt,jec( 

lic. CWIOI IWI cadre officcr. 	who liavc Ilcvcr served 	at onts(aIioi oil iccs, may be IcrcU, subject olcourse th i!cln( 2 ) :lin1vC. lmu( hum (lie bolto,ii of the sclliurity list fflcc. 	
. 

tvlio have aircatty Served once at oluslaliuti oflicc ii their lcspcctjvc cadres 1 riieimig jto.c d I,ck to ici r hac olflec.c hi' 1Cil,IinccI iii their base olilce fr thu 
1pvriuII..ImmmIy•I)L. selected lust in oider ofiiio,1 sclliority for. poslimig 'to OUtStiitjoii 

urdcrco 1hil1iiitc smmIàoifi tcjialriimtjotm ultlmcir collciigtmcs . 	. 	. Cjmi 	
hutch of officer iii it p.rticnljr c idit. myommis their b ist. Vice on Chie s uiic diy 

njpicting! . I ''/ 	tim,, 	Iiaimsfcr the junior must 0 fflcc. Iran stid, ii batch tt1a 	b I ';ibr 2"I3'. liimic lrtn,sfcr, if iiiy 
who ;lrcuc Lu retire wiIImiii two yeats may tic eXdn1jcd lion, (lie aforeuid bfIit!cs. 	 . 

ii 	
partiçuIr Cotititiot, Cadre, Ohiiccr to an outsintjot, Qfflcc may be -kcplt iii .,.. 

4/i:Cflsc"oI;wlborscci, incidents like sntldc,, accidcmtis,dc,,mjs 	of family iucmiibcs,. ;3 Ilitess or for urgent iItIllliIli5Ir;Jhj.e reasons. 	 0 	 0 r'. 	.00 	 •. 	 . Or A.G's order di. 22.32oUu at 1 ,/1 2 	:mnd 1134r of Fc No, DAG(A)/- - Ghy/PulicyfFrI,lIsfp)(, J. 
0 

	

\'. •L('(( ./' 	c(.,. 
i)eptit 	Acutm,,t,t,t 

.4 

.r. 

T .  

.i $0 

0 	A. 
0•0 

I 	

C 	 / 



Vurs sincerely, 

7, 

.7. 	
.7 

- 

1 IN c;p:f) POSI 
SPlD POST 

o 11 	flZ5R (t•i-r wthrr), *r,,/j') I . 	3T11 WT tRr 
• 	 - 793 001 

kLL N.RRava1u, 	Pr..ACCOUNi'ANT GENER4$. (AUI)IT), 
MhçTHALAYA. ARUNACHAL PRADESH AND 

crvi r 	 - MiZORAi. SHILLONG - 793 001. 

No. E t.!JAdff/1 2.3ui32-2003/22. 	 Diitcd 	2 

IV 
7? 

1v L)i'ur  

Kindly reFer to your D.O. letter No. AdniniAidi1/2-19/Vol-i/92-95/853 Dated 

01.10.2002 forwarding :i reprccntat.i.on of Shri l3ijoy I3hw;au ])tb, A.A.O. for transfer to the 

Offke ultlie Pr. Accuuii(u;L eiiei al (Adit) Asaiii. Guwdii with your iouwteiidaliun. 

- 11'ic Corip.tro!!er and Auditor General during his visit to Accountant General 

• (Audit); Nagatand, Kohima in 1999 expressed the view that a rQstcr could be maintained for 

I'Qttuii of staff to offices vuide Naal;uid. Aceoidiigly, .Uii.ujrice beiiiglhe idie Coiiiiol1ig 

Authontv is maintaining a pand with rckrcnce to the date ol submission ot rpresenta1ion of ( 
ilting 	O'SO and 1IsfLrnng t least to ofihem to their office of choice even'year In the 

tfuiesaid puieI the iiiiiu.. ot Sini l3iuy13)iisuiDebILituitd at 6i1 No 4 as lie lia:s subnntkd 
. r 	• 

h i eprccnthtion in Ivl.ircli 2000 Ilic ttrst two empanelled othcer have submitted their 
• tr 

 
repTcscnL-xtion in 8/96 Wid "flic  third one has represented in /99. It it reasonab1\ediat 

Shri Bijoy Bhusa.0 Deb, Ao. will bcti'ansferred in he year 2004. 
• F 

• 	 • 	 • 

Accountant Genenil (AuHl) 
\i githu id, J<u1 iii i ut. 

•• 	 •. 

: 	 • 

I 
• 	•t 1 •• • 	• 	• 	• 	. 

• 	 •{: 	 . 	
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OFFiCE O1 '  THE PILACC(UNTANT CENKL (AiLDIT) 	•' 11Jv71 
::. \I 	( 1 A I AY/ 	IF(, SH I I JA N( - 793 ffi1 - 	J1N1t1.f1' 

Onice 0rdr No.Estt-liAudit/115 	 Ded .11.2005. 

11e foIloivJn 	Senior AUdltOi6/AUdILOI8 	.rc lromoted t 	oilcitc as ScctIo 	Officer 

(Audit) in the scale oi'pay of R.6,5OO-2O0-1O,5OO/- P.M., urttil f 	heiordecs with effect fr3n th 	dgte 

of thcLr taking over charge as sucli in the oflitcq as hown gahut tiir names I 
Present pinee of psttng PIce or pmung on proLnntIon. 

I No. SIShri/Smti  
KanakCh.DaS(11) 	0/o the Pr. A.G. (Audit), 0/u the Pr. A.G. (Audit), Asain (3uwahati. 

Assarn, Guwahati ___________ 
Surch Babu P.A. 0/o the A.G. (Audit), O/o the A.G. (Audit), Nctgaland, Kohin 	vic 

Nagaland, Kohima Slul NaniGopal Paul, AAO transferrtd to the 
0/othe Pr A.G. (Audit), Assam., (3uwahati 

 Dipendra Kr. Das 	I 0/0 the A.U. (Audit), 0/0 the A.U. (Audit), Nagaland, Koiü.ivicc 

I Naaland, Kohima Shri Sbhaeh Kurnar, AAO 	nafcrid o'ie 
0/0 the Pr. A.G. (Audit), Assam, Gi.wahali 

 
H. Ajeto Wasta' 0!o the A.G. (Audit), 0/0 the A.G. (Audit), .Nagaland, Kohirna vice 

Nagaland, Koliima Slui Shreckant Lal, AAO tansfcrrcd to th 

_____________________  0/u the Pi A,G.( 	diQ,Assam Gnwahfli 

 i\'lrinal Kurnar 0/u the Pr. A.G. (Audit), 0/u the Pr. A.G. (Audit), Assain, Guwaha(i 
- Assam, Guwahati  
1-lent Bahadur Darjcc 0/0 the Pr. A.G. (Audit), 0/o the Pr. A.G. (Audit), Azszun, Guwahti 

Assarn,Guwahati 	- 

 Bcndangangncn Aicr 0/0 the A.G. (Audit), 0/o the A.G. (Audit), Nagaland, Kohimá vice 
Nagaland, Kohima Sun Nirmal Deori, SO (Audit) tranijfcrred to" 

the 0/0 the Pr. A.G. (Audit), Msam Guwhati 

 K. Angami 010 the A.G. (Audit), 0/u the .iCtt. (Audit), Nagatand, Kuhhua 4ce. 
Nagaland, Kohirna Slu'i Pranji(Saikia,S0 (Audit) tranfeirect to 

the 0/0 the Pr. A.G. çAudit . 	Assani, Guwahati 

 Swapan Nandi 0/0. The A.G (Audit), 0/0. The A.G (Audit), Tripura Agartala. 

I _________________________________________________ ig.u'ttlii. 

On their picanution as Section Officer (Audit), they are liable to be hanafened to the 
fJ3ce of the Pr. Accountani General (Audit), Meghalaya etc., Shillong, office of the Pr, Accmntant 

General (Audit), Assam, Guwahati and offices of the Accountants General (Audit), Nagaland, Kohinia 
•1tipura, Agartala.. MaiiipUr. lmphal as well as Uranclihtonal offices of those offices aIr.ady In cxitence 
or that will becreated in future and anywhere within the States of Aiam, Meghalaya, Manipur, Tripura, 
Nagaland, Arunachal Pradesh and Mizoram. 

In temi,s of FR 22-I (a)(1), read with 001 ordei thereunder, they arerequiret to exercise 
option, if any, within one munlh from the date of their joining as Stio!i Otflcer(Audit).  
(in) 	On their promotion ar Section ( ')fficer (Audit) thevtc pIatd on prohttin for i penor' 

• of 2(two) years w.e.f. the date of their, taking ovr charge as 	iii thcir repcctiv :'cI place of 
.1 	• 	ostng. 	.. 	' 

Lor.Lu... P14 
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S.. 

- 	Bcside above. the following AAOs/ SO are transtelTCd to the Oflices shown agaiflt 

their nameG. . . \ 

; Tphce 

N,o( 
1. 

SIShtIS4UU 
Debaghihsh OJo the Pr. A.G. (Audit), 	0/0 the A.G. (Audit), Nagalafid, Kohintfl vice 	I 

Sutrdh.r SO (Audit) trazcfcicd 
Chakraborty, AAO Asarn, Guwahali 	Sliui Subrata 

to 0/0. the Pr. A.G 

2 Spbhah Chan a 0/u th Pi A 0 (Audit), 	0/u the A 0 (Autt), Nag1 	olwna 	c 
Siul Phani. Dhar Haloi, SO (Audit) 	anfeited . 

Paul, AAO 	. Aasatfl.. (uwahati to O/o. thc Pr. A.G (Audit), Assain, Guwahati. 

N.C. Roy, AAO 0/0 the Pr. A.G. (Audit), 	
0/othe A.G. (Aut), Nagaland, Kohna vice 

, 	0 	tranaf 	od iD LliP KU 	 . \\ AnQrn, Guwnhnti n 
. 

AccO 
. Jitesli C1ndra DaB, 0/a, the A.G. Audit), 	Transfeffed to the 0/0. the Pr. 

General (Audit), Msam, Guwahati 
SO (Audit) Nagalartd, Kohixia.' 

A 	ubstitutc will 1'e 	utcd in hi. 	.Iac thurtly. 

Pdma Kwnar Da R OIo. the A.G (AudiO, 	Tran.fcITed to the 0/o. the Pr. Accijitaflt 
Geieiai(Autht 	0w 

S0 (AuthØ NagaIiKOlWa 

On joining of the aforesaid AAOs/808 to th 	OIo. Pr. A.3 (Audit), Assafli Guwahati Offle, 
Audit Officers may p1cae be released 

SShrI 131 pr.ILt PurySli 	and 	ncN' Assistant 

LO report to the 010. th 	Pr. A.O. (Audit), Mcgialaya etc. Shiliong. 
with thc 	sicti0fl 

	

The 	anfer 	the interest of public seMce. 

[. 

AuthorItY Pr. Accountalit Geucrnt (AudL)S Orders duted 29-11-2005dt.puge 24 
of mc 
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,No.DAG (A),conc/DPc/s.0s/2005. 

Sr. Deputy Accountant General (Adrnn). 

- 

"ri)...( 	
•.. 	 ?. 	. .. r-.S. ............... 
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.ivnin iNn. ItI._I jAlj of i I/ W _4312005_II6121M -292fl 	 1)itciI: 	fl 11200. 

Copy forwarded for iii lolmatifihl aiitt necessary aCtiOIE- 
The Deputy Director, O/o the Diictor General of Audit. P&T, S.W.T.C. Branch Audit Oflice, 
33 D.B.D. l3agh. ouIh, KdLkaIa - 700 001. 
The Secretary to the Pr. AG (Audit). Mszm. 13eltoIa, MaidaniOfl, (3uwahti-29. Enclosed 

P.Cs. 1111Y 1C haUdCCI OVCF to the pcI 80113 c011cerije(1. The date of their tetease and date of joining 

of the OlUcers. indcr ordcr ol' proniolion and franIr to the 3uwahai 0111cc mw p}cac 
inhi.iitatcd to ii 	u!f i.. 	fur icc ul 11 

The A.G (Audit) Nagaland, Kohitna. The cncloscd 1 1 .Cs. may be handcd over to the Persons 

concerned, the dale 01 lOifling anti date of releaSe  of ohhicers undefl of promotion and !ranstcr 

may please be intimated to this office for record.. 
Endo : 15 P.Cs. 

4 	The A.J (Au) Tripura. Agailala. 'i'hc eneinced P.C. may be handed over to tha Person c(.tccmcd 
and lii:s tiale ol juiilulg as SO (Audit) may be iiitintalcd to this ofliec fo record.. 

lncln: 1 PC 
5. 	The A.G (Audit) i'hantpur, Imphal. 
i. 	'Ike Se.iclaiy to the Pr.A.G(Audit), Meiiiialaya,etC.. Shihlotig.. 

11e P.A.O. (Local). 
The Sr. Audit Officer/Record & Claim 
The Asstt. Audit OiTiceit/Conf CeIlIEsttILIRecord. 

O. 	Budget G.L Groupis.DIP.C.OrOtIP/PaY fixation gsuup. 
II. 	officiaIR ConCCrIlC(l, 

Posting Group. 
Office Order Book. 	 .. 	. 	 I  

CI 

...., . 
..' 	•:;:.;• 	...... 
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To 
The Pi. Accountant General (Audit) 
(Cadrç Controlling Authority) 
Meghilaya etc. Shillong 

S  , 	[ l'hiough Pr. A.G. (Audit) Assam, Guwahati j 

Sub :- C.C.A's O.O.No. Estt-1/Audit/1 15 dt. 29-1 1-O5- clarification 
regarding Promotion/transfer of SOSIAAOs 

Sir, 
With reference to part-2 of the Pr. A.G (Audit), Meghaiaya etc. order datc4 297i 1-05, 1, 

wiild like ,to lay before  you with humble submission the following facts for conflhmtonapd, • 

opsi1deration of your benign authority .  

That Sir, as per terms and condition of promotion order (s) issuea by the Cadre Cornrpllin 
Authority (CCA) in respect of the constituents of the common cadre staff ( from SOs to Sr. AOs), .. 

each .& every officer is liable to be transferred to any of the Audit Offices in the N.E.Region. 

Further more, especially two offices of the N.l.Rcgion located at Kohima and imphal are 
rgarded & accepted as hard posting places by CCA and the placement of officials on promotion/ 
tiansfer to those two offices has so far been iegulated by a fair policy, mutually acceptable to all 

. onerned which is still in vogue and nothing has come up contraryo that.yt.i 
I 	 • 	 V. 

Besides, each person (eithei from junior or senior of the cdmmon cadre o ç es.eiy rade( 
) SO/AAO/AOISr.AO) 1  who has never served any of the above mentioned two offices shou.d rende. 
'a tenure of 18 months once in the event of his plomotlon to highei giade 1 or by 'poting through l 

	

.J 	tsfer b the C.C.A.  in each gr.ade on rotation basis. The procedure is rmfy Fs1a1ishèdnd 
have been followed smoothly so far. 	. 	 L 

, •. 	 . . 	F, 

	

... ... 	5, 	' Consequent upon passing Section Officer's Grade (Civil) examination, I hve 	n .,', 
promoted and joined as Section Officer (Audit) in July 1991 in the Office of the Acou9tnt 
General ,(Audit), Nagaland, Kohima and rendred service for 8 (eight) 'years a SO/MO,'in4hf 
office Thereafter, I have been transfericd to the office of the Principal Accountan; Oenca1 (Audi)" 
Assam, .Guwahati in Februaiy 1999 and'working in this office for last 6 (six years S (ight.. 
months only. It may not be out of place to1-riention here that I hdve lràdy cdred 2'er of' 
service in various capacity in the IA&AD and only 4 years of service left tO daih theage bL ' 

Superannuation Further, as asked for vide CCAJPr AG (4udit), Assam, Guw.ihati otIce cirqular 
no, Estt I / Au! 1-51/03-04/101. dated 6.7.04, 1 have exercised option for placement ir hs 'ofc ö:. 
the Pt, A.G. (Audit), Assam, Guwahati and that also perhaps stahds acceptjd by th CCA. '. 

S 

6. . 	But Sir, to my surprise, I found myself picked and choosn to b ransfTed i1 the' same.: 
., capacity (i.e. AAO) again to the Oto the A .G. (Audit), Nagaland, Kohinia vide CCA's order' 

dt: 29-11-05 giving no cognigance 	my service rendered ar1ier for 8 ''cars, while my 
• seniors/juniors in the grade of SOs/AAOs who are yet to serve their tenure under existing ois of,' 

transfer policy. 	 .. . 	. 
pntdPg 



4/ 
/ 	,.. 

7 	Sir, in the light of the facts slated above, it is felt that my transfer case to Koiuna office 
deserves further review vis--vis csLiblishcd transfer puhey. 

8. 	"Sir, I would, ihcreforc, request OLIF kind intervention before giving effect to ry transfer 
order issued under CCA's 0,0. No. EsIL-l/Audit/l 15 dt. 29-I 1-05, in addition, folloing points 
may kindly be clarified and communipated to me early. 

/ -- 	.. 	.. 	 - 	 A r 	,A..A:+\ 
The basis I policy whi guides my transier to tue uio we t.'j. yLWLL), 

Kohima leaving my seniors/ luniors in common cadre untouched who are yet to 
serve their tenure at hard posting places viz. Kohimal Imphal offices. 
Please specify the tenure of my present posting to AG (Audit), Nagaland, Kohima 
vis-i-vis order di. 29-11-05. 

Sir, with due respect, I would say that order of my transfer would cause an unwarranted 
thardship to my domestic as well as financial front. Thus my case may kindly be looked into 
sympathetically and the fate of my representation communicated early, so as to, relieve me of my 
mental agony and also to help me restore my family peace that has broken down due to the sudden 
transfer order issued to me. 

-: (2): - 

With profound regards, 

Yours faitl.ifully, 

(Subbash Ch. Paul) 
AAO 

OIo the P. A. G. (Audit),. 
Assam,Quwahati 

/ 

The Pr. AG (Audit), Assani, 6tiwaliati, for information with an earnest, request to take 
up the matter with his considered favorable & sympathetic recommendtidn please. 

Wit 
(Subtash Ch.PauO... 

AO 

J. 

c' 	-- 
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-. 	 I• 	N'- • 

• 	
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Gram: AGAUDIT. 
Sf411.1 ONG 

FAX: 034-2223494 

PAXNO 2229I 

( 

__ 	By Speed Post 
Uo w5I__nctr (m IMM, *41Q1, 

3juflt4 	J ma 1*I zf5T 
cP1Iio1eE, 	- 793 001 

OFFICE OF THE 
Pr: ACCOUNTANT GENEEAL (AUDIT), 

MEGHALAYA, ARUNACHAL PRADESH ANI) 
MIZORAM. SHILLONC - 793 001. 

No. Estt-1/Audit/12-3,005-06/3182 	 Dated: /12/2005. 

To 

The Sr. Audit Qfflcer(Admn), 
The Pr. Accountant General (Audit), 
Assam, Maidantgarni, Beltol, Guwahati-29, 

Subjcc*: - 	Forwarding of repiesentation in'-'respect of Shri DcbsWi 
ChakrabOrty, AAO and Shri Subhah Ck Paul, AM). 

In inviting a reference to your office letter No. Estt- 1 /Audit/9-
11/2005-06/2753 dated IMM5 on the subject cited above. I am. directed to state that 

the Pr. Accountant General has duly considered the represntation of Shri DebshLh 
Chaicraborty and Shri Subhsh Ch. Paul, Asstt. Audit, Qificer's but their request cannot 

acceded to. . 

Shri Dehashish Chakraborty and Shri $ubhash Ch. Paul, AA0s may please 
be released immediately under intimation to this office 

You sf'azfhJktlly. 

Sd!-. 
2 3 	.staMishinent Officer 

Memo No. Estt-1/Aud12-3,005-06183-3184 	. 	Dated: 112/2005. 
Copy forwanied for information to :- 
I 	Shri Debasish Chakrabort AAO, 0/0 the Pr. Accountant General (Audit). 

• . Assarn, Guwahati with reference to his application dated 09-122005. 
Shn Subhash Ch Paul, AAO. OIo the Pr. Accountant General (Audit), Assam 
Guwahati with reference to his application dated 09-1 2-20t5 

.: 	 . 	 .. 	 .• 

f. 

1• . 
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I 	 OFFICEOF THE 

\ 	 CbM}'TF1OLLEF&AUDITOR GENERAL 
OFINDA 

10,I3AHAOIJRSHAHZAFARMARG, 
NawDehi-110002 

• I\ 	 \ 	\. n\. 	. . 	S  ITiTiT / DATE  
! 

:* 

To  

rThe Accountant General (A&E) 
Assam,  

• 	
Guwliati-78lO29 	. 	 . 

Subject: 	Report on the state of Accounts and Entitlen1nt Functions in the 

DcSit ii 	

North East 

The report on the ubpvc subject compiled by the undersigried relating 

to your office is eicloed. 

, 	
The Comptroller and Audirnr General has desired that an action plan 

- 	 should be drawn UP and implemented for setting right the dLhLiencics pornteQo_ut 

I 	 Yours fithfully, 
4 	 . 	•-- 	 -\ 

4 	 I,  

- 	Enc:Aabovc 	
.. 

 
C 	 . 

, /'& /- 	 (K.G.Mahahngam) 

f 	 / 
' 	 Director Gencial (AEC) 

S  

£ 	 / 

S 	 S  

o Th) I Phone 23231440. 23231161 	 / TIoçjram : ARGEL NEW DELHI 

TIex 03 t5.8I u3153C47 	t-RT Fax 91 Ii 2'24 i' 9 11 2320 ,t,I 



. 
Arisitig ltiii  the ollice 	vsc aihuly:iS zis ulvc certain broad c 	ucinsiuns ca'i 

he diawii. 

l3arrii1g 	lritnua, 	receiPt 	ot 	initial 	cc(Iiits 	Ironi 	the 	tcisiIFies 	and 

Divisitnis is iuuidiiialely delayed. 	While A( i 	aic regula' ly takiug U) the 

IllahicT 	wi(li 	(lie state 	'ovcriiiiieiits. 	tiii:; 	iF1>lC111 	is 	likely 	to 	persist. 	Uiie 

direct coIiScijtlCIlCC 111 tIns delay is (hat no :iecoiiiitiiIg Work takc 	l)lacc Ili 

Ak 	tIIIRC 	iii 	tliti:.c 	lllmlllls 	\VhciI 	Iie:t;tn 	;IcotiII 	ate 	liul 	tccvc(l. 

Not 	iIII)' 	ilic 	coliIIIII.Illoll 	vinI 	:l 	:.c 	mu 	;ul'.0 	hue 	attcuidait 	itenis 	of 

\Vti'I 	such 	h ) tI 1 tIul. 	t 	tuiiu;i&lshieeis. 	It)uII 	accollills, 	iuivaI'uI 	aint 	utiIIw;uitl 

accouuuh 	I )( 	'I 	i 	v ouiuluit 	:;huiij. 	( ii. 	viitiClwi 	iui.S 	etc 	r. 1  

•.lctrrL''.h. 	\'lueuu 	iIi. 	utica is 	ae coulills 	uue 	teceivetl 	In 	hhls, 	priut thy 	is 

I'' 	 Ifloillilly 	rivd 	;itunuuutis 	;iui,I 	nuicull.iiy 	itetue. 	oh 

Wolk 	,iiLhi 	as 	(ii 	hulu;:; 	iii 	U; 	Ilit'et 	(I 	Vu)ui(IICI5 	pit 	tiu;s, 	I),IluiuuI 	1)1 

checks 	ethhuci' 	I,ehiiutd 	or 	are 	tint 	t.ilcii 	tip 	at 	all, 	/\.(s 	have 	been 

u'ctuicS(e't 	it) 	tiI'.L' 	liii.' 	tiC 	hillS 	IillIIit.' 	ilkl 	titSilit' 	that 	all 	.1uctIti; 1  

icctuuiuuhi;n, 	tI('lli 	of 	\.Iilk 	.11), 	stuuuuulI;uluetuiu.l)' 	IuiiuuItlut 	(ll) 	I(t 	tl.itu 	.uhiuuij 

'itlic;iiuipih.atiiiuu'thuinuiuhlilyaniI 	a;l;iLuuIaec1)uInIs. 

As 	Ill 	>uit.lui 	ut;l 	ill 	hite 	shahc-\vise 	uiahysts 	ni:u;u) 	ilihetutal 	c<ii;i;'td 	hiecIs 

in 	the 	l.l..( ). 	arc 	not 	heilit', exelciseul 	iii 	(lie 	cuutitleutietul 	\vtIi ,.!. S 

ol the u;hlices, 	D.G. ( Inspection) reports oh these ofliucs lnhIight these 

liikures. 	Restoritip, theSe checks will go a 	hunig way 	iii c1tcekint_ 	ftutids 

aL,I 	tliiSapj)!ppriatR)II. 	l).( i.(fiispecInnl) 	audit 	ol' A&l 	oflices could 	he 

made at nual wi icre ye; I icy arc so a I p reset it.. 

•' Central Autlit of cnlit letnciit work is either not done or if dune it has no 
results to 	how. 	A system of issuing monthly audit certificates, along 

With audit 	notes (inclu(ling nil audit 	notes) 	to 	the cutiilcnitnt sections 

couiki be iiitnadueed to suppicinetil the iiiternal controls oh A&h office, 

11 	North I a.'tern ohlices have a combined cadre of Sr.AOs, AOs, AAOs and 

SOs since 1971 	when these offices caine jilto cxistcucc. 	Dehicit offices 
Like Nugaland and Matupur 	perennially depend on (lie o1iccs at. Assaii, 

rri1iura and Mcgiia!aya fr (lien' requireiiien.ts of stafl'. 	Sjncc the tenure 

ol' these 	ollicers 	is eighuteeii 	iiio;ithis, 	the 	tltritover of,  siill 	is 	very 	bust. 

Also, as 
	iiiaL1cr of' policy, only jui'nor most officers on prOfliOlR)rl are 

l)OStC(1 
to ii uesc o FIICCS. 	TI us causes serin US instability iii the iiinc( lonuig 

of these two small tihliecs. 	eptuualioii oh çRlt'CS which is long over due 

itceds to !.0 seriously considered Il' 1111pru4iueiits by way of sabihity ate 

to be brought about. 
The position is also somewhat siuttilar iii the case of' IA&AS ollicers also 
whose  (clinic of 2 years is tiqtueiitIy ciii .hnt;'t by too itiauty tuatliluig and 

oilier assignments. ( oiiIil;uious leadership is essential. 

/ 
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AX)s/93s who have xver been posted 
and served Koiima/2ha1 etc. 

SENIORS (s). 

81. No. 

 
 
 
 
 

6, 
 
 
 

 
ii 
12. 

81.No. of 
Gradation 
List. 

17 
23 
24 
25 
26 
28 
30 
33.. 
35 
41 
.44 
46 

NnesOf Officer(s) 

ri 
Karil thoudhury.. 
Bipin iJari. 
Jash abant a ChOudhurY-
Mriganka De shrTulchya. 
Pradip di akraborty. 
i abanarida Path ak. 
ibhai Cli. Ditta. 

Ehupal Ch.  BhOwmick. 
xhendu .Kflmar Das. 

Ehabe.n di. Kalita. 
NabeixIU Deb. 
sirya Imar 8hagawati. 

JuNIOr( s). 
Jayenta Sankar Paul. 
Ashim Jyoti Dutta. 
Dipal 10hattacharjee. 
Ripraj thakraborty. 
Lalit Gogoi. 
Binod Shujel. 
Ratul diandra Bora. 
Azup Elimar Paul. 
Pradip lO3Jflar ritta. 
Pradip Chakraborty. 
Dipu Borali. 
Hite&i Kakaty. 
Lakmi Bzragoha.t. 
Pradip Kr. Mitra. 
Partha Sarathi Gupta, 
Faizur Riarnan Choudhury. 
Arindfl Nath. 
sarat Ch. Das. 
Guna Ram Kalita* 
nimesh paul. 

Sidipta Narayafl Siswas. 

PN - Upto Serial No. 9 '(Gradation list Serial No. 35) 
are senior to Sri Sibhaeh Ch. Paul). 

SELTION OFF ICER '( s) 

S1.NO. 
 
 

)4ew~ 

24 	Ritul dtangmai. 
25 	Sikash Rn. Das. 

Kanak (ii. Das - 

Mrinal 1umar. 
Henahadur Darjee. 

Promoted in 

-I 



nexuxe - 

Staff transferred from C waati/il1Ong/Tripura etc. to Kohima. 
Office and transferred back to original Station. 

Si... 	Name of Officer(s) 	Office from Date of issue Office Date of 	vibere posted 	Month of 
No* 	s/rio 	 where of transfer 'where posting 	back. 	 retension. 

transferred. order. posted. back. 

1. U. Rahrnan, s.O. Guwahati. 23. 6.2000 Khima. '9..02. iwiati. 22+ 
24 Saradindu Pauk, S.O. H . 	" 4.3.02 	. do 20 

 Sarniran thakraborty, S.O. H 491.02 13.8.03. do 20 
 Maflasij Chakma, S.O. Agartala. 5,11.01. 8.1.04 Agartala 
 9idipta Das (ipta, S.O. Guwahati. do U  26.5.03 Qiwahati 
 Swapan Bose, S.O. do 	. 9.5.02 N  8.01.04 do 20+ 
 Kamala]thya Das. SO.. Shillong. 26.6.02 Shillong. 18+ 
 Sababrata.Mazumdwe 	. Guwahati. 22.1.03 28.9.04 Guwahati. 21 
 Jishu Shattacharjee. do 26.5.03 H  20.1.05 dO 20 

100 Sibhaah 	amar, s.o. do 13.8.03 .29.11905 do 28. 
11. Sreekqnt Lal do U U  29.11.05 do 28 
129 N.c.Pa!i1, s.O* do do 28. 

 Phabudhar Halol 	N  do 8.304 N 0 do 23 
 Nita1 Deori, s.o. do 8.1.04 H  do do 23 
 Dilip Dhar, SO. do do do do do 23 
 Jitesh Das, 	' do do do do do 23 
 pranjit Si1cia, do do do do do 23 

18, sibrata 3it radh ar 	" do do do do do 23 
19. Padrna Kr. Das. do do do do do 23 

/ 
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	 'Y --- 	

: N 

. 

I, 	
.. 

3 of hic 	.ttQr datrd 1 . 	.94 and . 1 

.., the CVietjon of •.0 	q h1I 	beck to 	office an claImed 
by 	the 	'n 	nc. 1 . 	riae . 	Fur.th.-, 	he clijims that 
this concept of 1•';r 	ofif.tc: 	as far as it. relatus to the 1 	 1 p 
AAO 	 . 	I was 	riod 	11 .1 y In orth.r to djscrjrn1r,te against 
I find that thc 	' 	t"rit io 	of the reoxncknta rgardJ.n' 
'ba 	offico • 	.ic 	......ci on 	t} 	letter NO 1 O3 N.2/127_O8 	" 	U 
datec. 	20 ..90 J.j:orrp Llte Comptroller and Audi.tor rneral4of 
India to 	the )ccopp.ant 	cIpural(), 	Ancam. This 	letter' 	. 

' 

re ads as 
 

"ubj.cti 	Posting of Section,:Officers/A.9sjstaLnt f a  
Accounts Officer to the office of . the Accowitnt (Aonerel(A&E) Trj,pur•.  4•) • 	 kgart, . 	. 	- 	

• 	. I 	 I 	 . . 	 •1• 	
I.... .......... 

Sir 17. , . 
I am d_&:tcd to refer Shri 	.r' Chakrabort 	countnt 	eneral(E); . Il Tripura 	 j-uott/ 	: . m. . 

•.' . 	 dated 26.12.199 	' ac1dresmod to you on the subjeet!n. ...... • 	
tionoda),ve and to reqiest that a&I far as PoS8jble the 	tior) Officdr. 

. .' 
ade 	xanatjon. pasèd etaff of :.. 

: • . 
In•• North C8tern region oll Eh'tr proro..1 t.ion as Sect10 	Officers ma 	b. posted in the offices from which they passed 	- ? the above 	xain.jrpatjOfl.K 

. 

	

\ • 	1 .......... 1. 	i 	$ - £ 	.. •. 	: At the time of issue of the Im.ignod transferorder the 
appljc 	is az AO 	 I'tharefor 	 find that ' thJ.e instrutio. 

- contaId In the :etterquoted alove Cannot apply to hijn. 

- -- 	I 
Apparently. initially reference was made with rëgard.to' • 	. 

' posting o;;tj 	Officersand Mos " to the office of the 
Accountant ( ne rt , l(A);Tripur 	Agarta1a 	But the effectjy I 
decision Of the crrn1,tro11r and Aucjjor O?neraj of India is 

	fl I.. •, 

I - ony 1n respect of z3ection Officers of North Eastern Regjn 
ard thet instructI8 relate ParticuiarJy to the poztinq . .. ............... 

I . 

contd. 	... 	
. . 
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F. 	 . 	 .. 

thr.i Dibakar Coudhury and No.3. S2U1 Kali Sadh&k Bhatta-

charjee and z,u).snittcd that wrong stAteman is been made 

by the re8pOflUCflt3 ac these off.tcorH have not yet been 

posted out of Guwthat! .though thy have stayod longer than 

him in jw.hati office LearneVcounsel for the reopondents 	I . 

Lt 
could not furnish supporting trancfer orders of the two 

I 	 " I 
AAOa. The applicant claims that this is a . clear case Of  

	

*- 	r 
diocrininstion againat him • it. i 	 ts also hia contention' tha 	. 	. 

AAOs in the cadre shoulbe pootd ; byrotation'  
I'. 

F! 	 longest stayeo biip I am noI convinced by te 'coritentionci 	4j 

F 	

IIi 
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To 

The Principal Accountant General (Audit), 
Meghalaya, Mizorani and Arunachal Pradesh, 
Shillong-793 001. 

4' 

#AJAJ&XUR.E -sir 

(Throng/i the Principal Accountant Genera! ('Audit), Assam, GuwahaI 

Reft Letter No. EsItJ/Audit/12-3126050613182 dated 23 December 2005. 

- 	Sub: CA's 0.0. No. Esi'l-J/AuditJIlS dated 29 November 200S—chzr[iCa1iOtI 
regarding proinotion/iraiisfer of Section Officers/AssiStan I Audit Officers. 

Sir, 

Most respectfully, I would submit the following few facts for your kind and sympithctic 

consideration: 

Sir, the transfer from one station to another is made as per policy and practice and for 

this, I had submitted my representation on 9 December 2005 seeking clarification for (i) 

basis/policy guiding my transfer and (ii) the tenure of posting. 

Sir, In the case of my transfer, policy and practice of transfer for 18 months on seniority 

basis has not been followed, consequently, I have been made a victim of pick and choose 

policy, and have been put to immense financial hardship and tremendous mental agony 

upon me and my family, which may even cause serious damage to my family. 

Moreover, I fail to understand the reasons for such transfer neglecting established norms 

of transfer followed till recent past. 

Sir, I had already scrvcd at Kohima office for eight years (which is considered a 'difficult 

station') and in consideration of this long period of service at that station, I was brought 

back to Guwahati. 

Sir, in your letter dated 23 December 2005 summarily rejecting my representation 

without indicating any ground/reasons has Immensely paiicd mc, while my 

juniors/seniors in the grade of Section Officers/Assistant Audit Officers, who arc yet to 

serve their tenure in difficult station and have been staying for a long period at Guwahati 

have been retained, my case has not accorded reasonable and due nsidcration 

J4l-dL 



In addition, I, most humbly place before you that my daughter (a candidate of H.S.S.L.0 

11 ycar/SEBA course) and son (Class-VI—CBSE course) are studying in Guwahati and 

their final examination is expected to be held in the month of March 2006. During this 

crucial time of their examination, they expect me with them for coaching/guidance for 

better result/bright future and I being father, cannot deny my responsibility and deprive 

them of their legitimate demands. Firther, my widowed mother aged 85 years staying 

with mc is suffering from multiple ailments and my presence in the station is very much 

essential to take care of her day-to-day treatment and well being. 

1 
p. 	 in view of the facts stated above, Ihumbly request you kindly to reconsider my cascand 

issue necessary orders for my retention at Guwahati office for whieh act of kindncss, 1 

shall remain grateful to you. 

Yours faithfully, 

Y 
1 	

(SUBHASH cHANDRA PAUL), 
AssistaI;'Audit Officer, 

Olo the Principal Mèöuntant General (Audit), 
Assam, Bc!tola,Cuwahati-7829. 
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	 VA}LAThAMA 
- 	IN THE CENTRAL ADMIMSTRATIVE TRIBUNAL 

G'uwahati BENCH 

• 	 NO .................. .. 
 

............ of9 

. 	
a4APPel1ant 

Petitioner 
Versus 

Respondent 
opposite party 

Know all men by these Presents that the above named 

---------- 	-- 	--  - 	dohereby 
J Or ('Ar' 

nominate, constitute and appoint Shn 

----------------------------- Advocate and such of the nndermntioned Advocates 
as shall accept this Vakalatnarna to be my/our true and lawful Advocates to appear and act 
for me/us in the matter noted above and in connection there with and for the purpose to do 
At acts what soever in that connection including depositing or drawing money, filing in or 
taking out papers, deeds of composition etc. For me/us and on my/our behalf and/we agree 
fo ratif' and confirm all acts so doneby the said Advocates as mine/ours to all intents and 
purposes. In case of non payment of the stipulated fee infull no Advocate will be bound 
to appear or act on my/our behalf. • 

In witness where of Jlwe here 	set my/our hand this -------------------- 
th 

-- --- day of------------------------------199 

N.M.Lahiri 	 &L.Sarkar 
Prasanta Kumar Barua 	• • 	 Ashis Dasgupta 
Bijoy Kumar Das 	 • 	 B.M.Buzar Baruah 
B.C.Das 	 Nisitendu Choudhuiy 
B. Banerjee 	 • 	• Manik Chanda 

Asit Sarkar 
StutiDeka 
S.Sarmah 

• 	 N. D. Goswami 

Received from the executant and accepted 
And AcceptFd • 

Advoca e 	• 	- 	 .. 	;Advoc/ate ' 

C2 
- 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

• GUWAHATI BENCH, GUWAHATI 	4~ 	V~ i 
O.A. NO. 13 0F2006 

Sri S.C. Paul 

..Applicant 

-vs- 
Union of India & Ors 	 ..Respondents 

The written statement on behalf of the Respondents above named - 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS 

MOST RESPECTFULLY SHEWETH: 

That with regard to the statements made in paragraph 1 of the application 

the answering respondents have no comment. 

That with regard to the statements made in paragraph 2 of the application 

the respondents beg to state that the Hon'ble Tribunal has no jurisdiction 

in the matter of transfer as it is a well settled proposition of law that 

transfer of a Government Servant who is in a transferable post is an 

incidence of service and the employer is the best judge of utilising his 

services. Transfer is not a punjshment as it is not included as one of the 

penalties in the C.C.S. (CCA) Rules, 1965. The scope of interference is 

limited in as much as the courts should not interfere in the judgement 

exercised by the administrative authorities unless the impugned transfer 

order has been passed in violation of the statutory rules/instruction or 

having been passed such an order or it has been passed or extraneous or 

collateral grounds or suffered from the vide of malafide on the part of the 

authority who has passed or approved the order. In the case of Union of 

India —vs- H.N. Kirtania the Hon'ble Supreme Court held "Transfer of a 

public servant made on administration grounds or in public interest should 

not be interfered with unless there are strong and pressing grounds 

rendering the transfer order illegal on the ground of violation of statutory 

rules or on grounds of malafides". 

That with regard to the statements made in Paragraph 3 of the application 

the answering respondents have no comment. 
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• 	4. 	That with regard to the statements made in paragraph 4.1 of the 

application the answering respondents have no comment. 

That with regard to the statements made in Paragraph 4.2 and 4.3. of the 

instant application the respondents beg to state that the applicant Shn S.C. 

Paul joined as Auditor in the 0/0 the A.G., Nagaland, Kohima on 

1.11.1976. He was promoted as Senior Auditor, Section Officer and 

Assistant Audit Officer on 1.3.1984, 8.7.1991 and 29.7.1994 respectively. 

On 26.4.1993 the applicant submitted a representation to the A.G.(Audit), 

Assam, Meghalaya etc., Shillong. The aforesaid representation was 

considered and A.G.(Audit), Nagaland, Kohima was informed that the 

same has been noted and will .be considered in due course, subject to 

administrative convenience. Pursuant to above, the applicant was 

transferred to the 0/0 the A.G.(Audit), Assam, Guwahati vide office order 

No. Estt-1/Audit/248 dated 4.2.99. Thus the question of posting has no 

relevance to his transfer order. 

Copies of the representation dated 26.4.1993 and letter to the 

A.G.(Audit), Nagaland, Kohima dated 8.6.1993 are annexed 

herewith and marked as Annexure-I and II. 

That with regard to the statements made in paragraph 4.4. of the instant 

application the respondents beg to state that the policy formulated by the 

respondents as stated by the applicant and annexed as Ainnexure-ilI to the 

OA No.13 of 2006 relates to the Office of the A.G.(A&E), Assam, 

Guwahati and other offices of the North Eastern Region of Accounts 

stream. This has nothing to do with the Audit Stream, which has a 

different entity all together. 

That with regard to the statements made in paragraph 4.5 of the instant 

application the respondents beg to state that the intention of the 

department is to rotate the Nagaland based officers out of Nagaland for a 

brief period of time. Such officers are then to be repatriated back to 

Nagaland to facilitate the similar transfer of other Nagaland based Officers 

or to facilitate the repatriation of officers of other offices. The exercising 

of option and separation of cadre is under process. Exercising of option 

has nothing to do with the present transfer order. 
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That with regard to the statements made in paragraph 4.6 of the instant 

application the respondents beg to state that the interpretation of the 

applicant regarding rotation policy has got no basis and hence the 

averment made in this paragraph are denied by the Respondents. 

That with regard to the statements made in paragraph 4.6-A and 4.7 of the 

instant application the respondents beg to state that the averment made in 

these paragraphs are not correct and hence, the same are denied. The 

Respondents further beg to state that the representation submitted by the 

applicant was duly considered by the Pr. A.G.(Audit), Meghalaya, 

Arunachal Pradesh and Mizoram. The same was rejected and 

communicated to the Pr. A.G.(Audit), Assam, Guwahati. Thus it is denied 

that a predetermined reply was given with closed mind. 

That with regard to the statements made in paragraph 4.8 of the instant 

application the respondents beg to state that it would be evident from 

Annexure-VilI annexed with the application that the same is a report on 

the State of Accounts and Entitlement function in the North East. The 

applicant being an Asstt. Audit Officer of the Audit Office which is a 

distinctly separate entity from Accounts and Entitlement functions has 

nothing to do with the applicant's transfer order. 

That with regard to the statements made in paragraph 4.9 of the instant 

application, the respondents beg to state that the same are untrue, and 

incorrect and hence the same are denied. The Respondents are not bound 

to transfer back Nagaland based officials from Kohima after a period of 

about 18/24 months. A list is given herewith showing the names of Asstt. 

Audit Officers who were never transferred from Nagaland. 

A copy of the list showing the names of Asstt. Audit Officers who 

were never transferred outside there base office, Nagaland is 

annexed herewith as Annexure-Ill. 

That with regard to the statements made in paragraph 4.10 of the instant 

application the respondents beg to state that the Hon'ble C.A.T., Guwahati 

in the case of Shri Tridip Rn'. Dey in OA No.86 of 1996 who is a member 

of the Accounts Stream has no bearing in this case. The Respondents 

further beg to state that in OA No.536 of 1990 CA 240/1990 and OA No. 

537 of 1990 CA 241/1990 the Hon'ble C.A.T., Calcutta has opined that 

transfer is an incident of service and since the applicants are admittedly 
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holding transferable jobs, dismissed the prayer for quashing the order of 

transfer. 

Copy of the OA No.536 of 1990 CA 240/1990 OA No.537 of 1990. 

CA 241/1990 is annexed herewith as Annexure-IV. 

That with regard to the statements made in paragraph 4.11 of the instant 

application the respondents beg to state that those are personal knowledge 

of the applicant and hence the answering respondents can not admit or 

deny the same. 

That with regard to the statements made in paragraph 4.12 of the instant 

application the respondents beg to state that there was no breach of any 

sytem and Rules of transfer. 

That with regard to the statements made in paragraph 4.13 of the instant 

application the respondents beg to state that to facilitate smooth 

repatriation of the officers who are working outside their base offices, the 

cadre controlling Authority transfers, from various station from time to 

time. The applicant was transferred on bonafide grounds and in public 

interest to the office of the Accountant General (Audit), Nagaland, 

Kohima. 

That with regard to the statements made in paragraph 4.14 of the instant 

application the respondents beg to state that the applicant was transferred 

to Guwahati on the basis of a representation submitted by him. It was 

expected that in all these years in Guwahati he would have sorted out his 

domestic problems. 

It is further submitted that in Gujarat Electricity Board Vrs. V. Atmaram 

Sangomal Poshani, the Hon'ble Supreme Court observed as under: 

"Transfer of a Government Servant appointed to a particular 

cadre of transferable posts from one place to other would 

generally be a condition of service and the employee has no 

choice in the matter. Transfer from one place to another is 

necessary in public interest and efficiency of public 

administration. Wherever a public servant is transferred, he 

must comply with the order, but if there is any genuine 

difficulty in proceeding on transfer, it is open to him to make 

representation to the competent authority for stay, modification 
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or cancellation of the transfer order. If the order of transfer is 

not stayed modified or cancelled, the concerned public servant 

must carry out the order of transfer. In the absence of any stay 

of the transfer order, a public servant has no justification to 

avoid or evade the transfer order merely on the ground of 

having made a representation or on the ground of his difficulty 

in moving from one place to the other. If he fails to proceed on 

transfer in compliance with the transfer order, he would expose 

himself to disciplinary action under the relevant rules" as has 

happened in the instant case. The respondent lost his service as 

he refused to comply with the order of his transfer from one 

place to other. 

The above decision was followed by the Hon'ble C.A.T., Jodhpur Bench 

in the case of Shri Mahendra Kishore Sharma Vrs. Union of India and others. 

17. 	That with regard to the statements made in paragraph 4.15 and 4.16 of the 

instant application the respondents beg to state that in view of what has 

been submitted in the foregoing paragraphs the present transfer order of 

the applicant has neither violated provisions of Article 14, 16(1) and 21 of 

the Constitution nor flouted any rules. In this connection deponent beg to 

submit further that the Hon'ble Lordship of Apex Court at Para 4 of the 

Judgement in the case of Mrs. Shilpi Bose Vrs. State of Bihar have been 

pleased to observe as follows 

"In our opinion the courts should not interfere with a transfer 

order which are made in public interest and for administrative 

reasons unless the transfer orders are made in violation of any 

mandatory statutory rules or on the grounds of malafide. A 

Government servant holding a transferable post has no vested 

right to remain posted at one place or the other, he is liable to 

be transferred from one place to the other. The transfer order 

issued by the competent authority do not violate any of his 

legal rights. Even if a transfer order is passed in violation of 

executive instructions or orders, the courts ordinarily should 

not interfere with the order, instead the affected party should 

approach the higher authorities in the Department. If the courts 

continue to interfere with day to day transfer orders issued by 

the Government and its subordinate authorities, there will be 
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- complete chaos in the Administration, which would not be 

conducive to 	public interests." 	The above decision was 

followed by the Hon'ble C.A.T. Cuttack Bench in N. Redden 

Vrs. Union of India. 

That with regard to the statements made in paragraph 4.17 of the instant 

application the respondents beg to submit that there is no cause for the 

Hon'ble Tribunal to interfere in the transfer order of the applicant and the 

application is liable to be dismissed. 

That with regard to the statements made in paragraph 4.18 of the instant 

application the respondents beg to submit that the applicant has filed the 

application only to delay his transfer without any bonafide reasons and as 

such the Original Application is liable to be dismissed. 

That with regard to the statements made in paragraph 5 of the instant 

application the respondents beg to state that in the context of all that has 

been stated in reply to various paras, there is no ground to sought for and 

the applicant is not entitled to any reliefs prayed for. The Respondents 

further beg to state that the grounds set forth in the instant application are 

not good grounds for filing this application and hence• the original 

application is liable to be dismissed. 

That with regard to the statements made in paragraph 6 and 7 of the instant 

application the respondents beg to state that the matter are within the 

personal knowledge of the applicant hence the respondents do not admit or 

deny the same. 

That with regard to the statements made in paragraph 8 and 9 of the 

application the respondents beg to state that in view of the facts and 

circumstances of the case and as per the law laid down by the Apex Court 

and the Hon'ble CAT, Principal Bench, the applicant is not entitled to any 

relief or interim relief as prayed for and the application is liable to be 

rejected at the admission stage itself. 
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VERIFICATION 

I, Shri F. Syiemlieh aged about 36 years at present working as 

41  
Deputy Accountant General (Admn), OIo the Pr. Accountant General 

(Audit), Meghalaya etc., Shillong who is taking steps in this case, being 

duly authorized and competent to sign this verification, do hereby solemnly 

affirm and state that the statement made in paragraph 

- 	119 ' 	 are true to my 

knowledge and belief. Those made in paragraph J, I I , 

being matter of records, are true to my information derived therefrom and 

the rest are my humble submission before this Humble Tribunal. I have 

not suppressed any material fact. 

And I sign this verification this 	the day of  

2006at $kZitcy1 

'% D4 
Accountant General 

Mizor run(thJ Prades u 
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Please 

,4NtESUR 

/ 	The Accountant General(Audit), 
/ 	Assam, Meglialaya etc. 
/ Shillong 

Through the AccountantGeneral 	 Nagaland ,  

Subs- Transfer to the Office of ti-i.e Accountant Gerieral(Audit), 
Assam, Meghalaya etc .Guwa.hati 

Sir, 

I have the honour to lay before you the following few lines 
for favour of your kind consideration and sympathetic action. 

That Sir, I had joined in the combined office of the 

Accountant General, Nagaj.and, Kohima as Auditor on 1 • 11 .76 and 

consequent upon passing Section Officers Grade ]carnination (Civil- 
Audit) held in November 1990 and was promoted to officiate as 

Section Officer (Audit) in the Office of the Accountant General 
(Audit) on 8.7.91 and rendered service for a period more than 22 
(twentyto) months. 

That Sir, I have been serving at Koh.ima where tthre is no 

Bengali medium school. I intend to get my daughter (aged 6 years 
5 moxths) educated in Bengali medium school. Since there is no 
Bengali medium school here at KobJ.ma, it has thus been a great 
bar in my efforts. Finding no other alternative, I have already 
got her admitted into a Bengali nedium school at my Hometown 
(amkri.shna Na.gar, Ka.riniganj). Now my daughter is staying with 
her mother at my hometown and there is no male member at my home 
to look after the education, welfare and security of them, Since 
I am staying at Kohima leaving behind my daughter on my wife, I 
find great difficulty in imparting proper,  guidance/education to 
my daughter and take care of other aspects of her life. All these 
problems what I have been facing now can be tode over if I am 
posted in a place like Guwahati where syllabus and curriculum are 
same with that of her existing one (with which she is already. 
acquintted). 

That Sir, apart from my daughter's education, I would like 
to mention here that my old aged parents (Father aged 60 years 
and ?other aged 73 years) are staying alone at my hometom. They 
are regularly suffering from various ailments and it IS very mw 

. 	 AOountaul Qe.,i1 (A4 
a4.bcPrincipI :jntantG.nan* 

Pr..ñk 

Mawtas. SU1I.III ,- 	• 	-'.. - 	- 
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necessY o 
cOfl 	

P

hY c'an for their fquent treatmte I 

y not be out of place to meflti0fl here that feW years 

	my 

elder brother died 	

an acCiflt and after th death of m 

elder brother my parentS are alwayS feel 
	

5ome sort of 

reess and want me 	
their 3tdeS at the last days of their 

lives. ut due to lack of proPer medi0 faCi1ttS as well as 
t haS floW been praCt good 

some other local 	
i 

for me to riUg 
them here and to keep  

impossible 

In view of the factS stated above, I theref0re qUeSt healths 

your 1dse to lo 	
t0 my diffi 1teS and et me tnerred

Bengali 

to 
the  Qff ice of the ACQountant Gefle 

	
dt), Assam, 

tO a 

eghalaY 

U 	ok 	
a 

etc. GuWSh8 where ca 	
ith me. This act of get my daut admitted 

medi schOOl 
and keeP my pareflt5/ 

	nd mefit agO 
w 

	

would ot only 5olVe my phyS 	
a

Y but

the indness
also helP me to save 

Yours 

April 1993 -c The 
BeCti0fl Of 1iCeX 	ener(t )  
of the P1.cC0W Kohima off jce 	1aga 

* tbe 
MebIIya. 

bLtZO. 
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i 
E x a ' 

I- 0 

/L 1  

- 	

.;.. 

LL 	 L) 

A 	 /• 	
(9/.9 9I/ 

lc 	, En-  

t- 
c 

, 
-L--- 

LLi 

L- V_ , 

C' 

. 	AO1I1tS$ QeiJ (Ad3. 
.the PfinCi2. , :.)ufltaflt JejeriJ (A!. 

Megk&ay. 4wiaha1 Pra4e 
%fiwram. Shilloap3. tt.jé 

/ 
- 29 

ThehJ 



ad (-(1 

Annexure — Ill 

Name of the Assistant Audit Officers who have never served outside Nagaland office:- 

Shri Diptendu Chakraborty, AAO 

Shri Parakesh Seal, AAO 

Shri Atul Ch. Dutta, AAO 
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CENTRAL ADNINITv TRi•-- 
CALCUTTh BENCH 

Nos 0/A 56 of 1990 
C.A. 24o/1990 

0/A 537 of 1990 
c..4i/1990 

Present Honble Mr. A.P. BhattachayYa,jua Memter. 

	

Ron! ble 	Mallick, AdminiStrt.ve Member. 

AI11IR SENGUPT 

Vs.. 
UNION OF INDIA & OHS. 

ASISH KUNAR MLJKHOPADHYAY 

Vs. 

UNION OF INI)IA & ORS. 

For Aplicant5 : Mr. B.P. Saha, Co.insel. 

For ReSpon-efltS,  Ms.: Urna BhattacharYY., Add.l. Standing Counsel 

Heard, On: 26.2.1991 

U IG EE N. 

P. K. Mallick A.M. 

0/A 56 of .1990 and 0/A 537 of 1990 were filed by 

Samir Sengi.ptaandASish Kumar Mukhopadhyay respeOtivelY 

challenging theIr transfer from .C.alc4tta to Dhanbad and 

Sindri, after they were transferred from Shl1ong to the 

Qfof the Principal Director of Commercial Audit-Il, 

Calcutta. Since the jSU?SflVOiY.1 both the appli' 

cator 	re t 	same an th 	c.tS Me virtually identical, 

er.ePeard.. analogOSy and are covere by ,

th

e  

~4 coaimon judgernent. .. 	 : 

5 1 	. 	
v 2i 	oth the àp.plicant are o.rcing a Audit QfficrS 

e . 	 . 	 . 	 , 	 , 	 . 	 . 	 . 	 . 	 . 
01, 	

I1O'° (Commercial) in the Indian &udit & AccourtS Department. 

T 	n IP. rAA ^f I 	 : 	., 	 .. .. 
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the applicant had been promoted as Audit Officer (Cmmerci-aJ-) 

177 	and posted in the Office of he A.G.(A), Orissa. Due to 

various family problems including the illness of his wife, 

he had prayed for accommodation in the promotional post at 

Calcutta, but his representation was not entertained and he 

had to forego his promotion for one year from 10.11.1987. 

He was promoted after the expiry of this period and posted 

at Shillong. He joined at Shillong on 30.12.1988, after 

submitting a representation on 22.12.1988 that he may be 

brought to Calcutta in view of his continued family trouble 

He submitted another representation on 3.7.1989. Ultimatel: 

an office order was passed bythe Office of C.A.G., New 

Delhi, with the approval of D.G.(Conrnercial) on 27.3.1991 

transferring 18 Audit Officers, including both Samir 

Sengupta and Ashish Kumar Mukhopadhyay, to the Office of 

the Principal Director of onmercial Audit-Il, Calcutta. 

3. 	It is the grievance of Saaiir Sengupta that instead of 

accommodating him at Calcutta, the Principal Director, 

Commercial Audit-Il, Calcutta issued an office order on 

6.4.1990 directing him to join At Durgapur to replace 

one Shri R.G. Basak, who was posted at Calcutta,SubsequSfltl 

by another office order dated 9.4.1990, he was posted to 

Dhanbad vice J. Mitra, who was posted at Calcutta. 	He 

submitted a representation on 17.4. 1990 for his retention 

at Calcutta but did not get any reply. He filed 0/A 536 oi 

1990 on 17.5.1990. After the filing of the application, 

his representation was disposed of under instructions of 
W5 

this Tribunal and he/informed vide a memo dated 27.6.1990 

that his case had been duly considered and that in accordar 

Vwith the scheme and posting and transfer of Audit Offices 

	

- 	
(Commercial), it had not been found possible to accom(flOdat 

(A6)' 
t. 	

Ge*
nant0f*hfl the Calcutta Head Office at present but his request 

oi- had been noted for future consideration at appropriate tim 
- 

	

- - 	in accordance with the same scheme subject to admiflistrat) 

convenience. 	 - 



. He filed MF 120/1990 on 18.6.1990 praying for a directiofl 

the respondents to allow him to join at Calcutta w,e.f. 11.6.1990, 

te date on which he had submitted his oiniflg report in the Cslcutta 

Office. 	
Thile disposing of this miscellaneous application On 

25.7.1990, thiS Tribunal had rejected his prayer for 
jSSU. drectiOfl 

on the respondents to allow him to jbin at Calcutta but had directed 

the respondents to release his salary from May to July, 1990. The 

order was passed without any prejudice to the rights and conter.tiofls 

of either side. 

5. 	
Samir Sengupta filed C.A. 220/1990 on 28.8.1990 praythg for 

keeping th.e impugned order of transfer in abeyance till 
•the disposal 

The Civil application was disposed of on .9.90 
of 0/A 536 of 1990.  

keeping the impugned order of transfer in abeyance till iO.12.199
0  

The respondents were further directed to release the salary of the 

applicant for August, 1990 and also for the subsequent months till 

November, 1990. The order was passed without prejudice to the rights 

and contentions of either side. it was stipulated that the payments .  

so made, shall be adjusted after the applicant 
	period of absence 

during the intervening period is dealt with by the resPOfldent5 as 

per rules. 

6. 	
C.A. No. 20/1990 was filed by Samir Sengupta on 19,9.199' 

praying for clarification of the order dated .9.1990 and for 

pasthg an interim order directing the respondents to theat the 

intervening period from 11.6.1990 to 10,12.1990 or till the final 

disposal of 0/A 536 of 1990 as 'duty'. 	
application has 

been heard alongwith the main application. 

7. 	
C.A. 272/1990 was filed by Samir Séngupta on 12.11.1990 prayifl 

for issuance of direction on the respondents so that they may treat 

the jterveniflg period as on duty and also to promote him to join 

his new place of posting and to keep one post of Audit Officer (Comt 

VI cial) in the Calcutta Office vacant, till the disposal of the on 
er 
ginal alicatiOfl. This civil application was disposed of on 

aDpllcant tc join his new place of posting without 

-;. o 'eudice to his rights and ctentiOflS to 
be decidsi in the 



- 

& oiginal application. The other prayers were rejected. r  

8 	The facts in 0/A 537/1990 are identical except that AshiSh 

Kumar flukbopadhyay was transferred to Sindri. He had joined the 

office of A.Q.(Audit) AsSam etc. on 18.1.1988 and had represented 

for his transfer to Calcutta on 2.3.191 1  due to various personal 

problems including wife's illness. He too was transferred to the 

Office of Principal Director, Commercial Audit-lI, Calcutta by 

iljS grievance is that the PrinciPal the same order dated 27.3.1990. 
	' 

Director Commercial Audit-Il, Calcutta posted him to indri to 

rep1ae one Tarapada Mukherjee, who was posted at Calcutta. He had 

filed M.P.125/1990, C.A.219/1990, 
C.A. 21/1990 and C.k.273/199 

Same oers as in M.P. 124/1990, C.A. 220/1990 and C.A.272/199
0  

were passed in M.P. 125/1990, C..219/1990 and 273/1990reSPectiVY. 

C.A. 241/1990 has been heard alongwith 0/A 537 
of 1 990 - 

We have head Mr. B.P. Saha, Counsel, for the applicants and 

Ms. Uma BhattacharYYa, Addi. Standing Counsel, for the respondent 

M. Saha has challenged the impugned transfer oe.rS mainly 

on four grounds. 

His first point is that the CAG's instruction5 to post the 

two applicants at Calcutta vide his office oer dated 27.3.1990. 

were violated by the Principal Director, Commercial Audit-Il, 

Calcutta though the CAG is the highest authority in the depart- 

ment. 
ii. His second point is that there are a number of offiCe, 

who have never served in any outstation audit office. Four such 

officers are G.D. Saha, S.K. Pal Choudhury, T.S. ChakbOrtY an 

G.L. MuVerjee. Mr. Saha has submitted that it has been stated 

ese four officers have never served outside 
at para 4(M)/1 that th  

Calcutta, since joining the Calcutta Office in 196, 1964, 

1.9.1980 and 8.7.1981 respectivelY. He has argued that their 

retention at Calcutta is discriminatory and 
violative of the 

Principles of natural justice. 

12. His thi 	
contefltiOfl is that there has been violation of 

CAG'S letter dated 
1 6 •11 90 1 ng traer arid posting of 

• 	-- 	
a 

_ 

. 	
AonntAt GeI 

VjS e ptpat AccoUa*afl' GcnhIl (AAM  
Ar*naOb&1 Pr,4b 

SIiP1&4 - 
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~7/.6.1990 rejecting the representation of the applicants. -ie ha s  

dawn our attention to the foiowing portion of the letter 

1. 1. 1980:- 

It may happen that when an Audit Officer (Co!1mercial) is 

repatriated or posted to your office/station,  no Vacant 

post may be available at your headquarter. It is not 
the intention that because he is senior to some of the 
others who may be worIing at your headquarters, a vacancy 

should be created for him. But at the same time, even if 

he is posted outside by you, he should be brought at the 
earliest to your hequrters if he requests for it and a 
vacancy becomes available 

He has argued that since clear Vacancies were avlable, as woJd 

be evident from the fact that J. Mitra, T.P. Mukherjee and R.G. 
Basak were brought from outstations to the Calcutta Office , the 
two applicants should have been accommodated in Calcutta itself 
instead of posting officers frm other outsta•tions against these 
vacancies and that by not doing so, the responents have violated 
the instructions given in their letter dated 16,1.1980. 

13. His last point is that Ministry of Finance O.M. dated 
14.11.1983regardingtenre f postingin the NorthEastem Regjn 
(annexed at page i?+ of 0/A 537 Of 1990),  has been vioatd 	He 
basreferred to the foflqwingpprtion of that O.M.:- 

'Tenure of 9tingJdehutation 

The-re will be a fxec1 tenure of posting of 3 years 
at a time for oficrs with service of 10 years or less 
and of 2yeasatatimeforoffiôers with more tha ...jQ_ 

rsof service Period of leave, training, etc in excess 
of 15 days peryearwill be excluded incourting the tenure 
service mOnti .oned above -may be cosdered for_ting to a 
stttionof ar choice as far s pos-stb't 

He has urged that sipee tb! pplicapts had giveb Calcutta as their 

in accoance with the same scheme subject to 	-- 

convenience. 

O?t1I Oe1 (Ad$*3 
*6 Tipat Accountant OSm1 UAi 

Ms1&y, ArunaGUal Prdtsb  mi 
CI,ra. SWoI. 
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choice and vacancies were available, they should have been posted 

at Calcutta. 

14. He has finally submitted that the applicants iltinately 

joined at Lthanbad and Sindri respectively on 19.11.1990 and that 

the intervening period between 11.6.1990 and 19.11.1990 be directed 

to be treated as on duty,as prayed fr in C.A. 2 140/1990 and 
C.A. 241/1990 or as extended joining time. 

15. He has cited the following judgernents of this Tribunal in 

support of his aforesaid contentions;- 

Surnerjlal Vs Union of India SLJ 1990 (3) CAT - 129 

M.S. I(utty Vs Uirector General, Telecom - SLJ 1990 (3) 

CAT 	111. 
16. In Sumerilal's case, the applicant had challenged his transfer 

from Jabalpur to Bhopal. After hearing both the parties and 
referring to various judgement including that of the Supreme court 

in Gujarat State Electricity Board Vs Atmaram Sungomal Pphani 

(AIR 1989 SC 	1443), the Jabalpur Bench had dismissed the 

application but had directed that the intervening period, which 

was subject to status qUo, be pernitted as extended joining time. 

17. InM.S. Ktty (Sura)., the applicant was transferred vide an 

ordr dated 3.1.5.1984 and forcibly relieved from duty -on 6.4.1985 

The transfer or was se.asjde. He was not allowed to join duty 

till 16.8.1985. He was again transferred on 27.6.1986 and relieved 
or 	This trnsferordec was also Set aside  but he was 

not allowed to 30)n till 31.12 1986 	He prayed that the two periods 

of absence i.e. 7.4.1985 to.16.L4.1985 and 1.7.1986 to 2.1.1987 

be treated ason duty. The :Ernakularn Bench held t.t a s the two 

Oeçs of transr had been quashed and . the two periods of absence 

were not due to any fault on the part of the applicant, he •dannot be 

nade to suffer de to non-compliance of the transfer orders. It 

directed the reporidents to trat th applicant as on duty for the 

two periods of absence aqd to gve him all consequenti\l benefits 
Such as pay, leave, £eniorily, etc 	 - 

in accoance with the same scheme subject to administrati - 

-. 	.. 	

. 	convenience. 

• 

iGc1 (AAOIN  
Ote Ftpa) Accountant Genors* 

Arunachal ?r,deA 	- 
1.tLwrn. SMa4. 



- 	 - -r--- - - 	- 	 ---- 

./ 	However, it is obvious that the facts of this case are clearly 
itrjahable from those of the to instant applications. 

( 	16. 	Both the original applications have been opposed by 
Ns.Uma. Bhattachax'yya. 	Asregards the f.t ojecticnraisd 
by Mr.. Saha, she has drawn our atteition to para 5 of the  

of the respondents in 0/A 536 of 1990 in which they have referred 
to GAS's letter dated 16.1.1980 in wpich it has bep cl early stipu- 
lated that only. or$ 9-f p95tiX 	0 . 	jt0cers (Qc) 
to various offices are issued by the Oifice of the CAG and further 
posting in the 0fices under the jurisdiction of the concerned 
offices, is left to them 	She has asserted that since the order 
dated 27 3 199O tssued by th 	Qffic 	of the Q,A 0 	, New Delhi, 
had transferred bpt}i the applicants to the Q gf i -6o of the Principal 
lirector of Commercial Audt.-II, calcutta, 	the latter was fully 
entitled to post them  to Units under his 	jur.isdiction 	as considered 

necessary by him, i1 
As regards the second objection pf.t 	applicantsl  that 

G D 	aha, 	K, Pl Ohoudhury, T Chaicrabo'ty and 0 I 	Mukj-ierjee m 
have never served. outside Calcutta and their retention at Calcutta 
by denying a Calcutta post,pg to the two applicants is discrimina- 
tory and violative of the principles of natural 	ustice, M 	Bhatta- 
charyya has assertd that all tbeeoffcers 	cept T S 	Cbakrabortv 
have in fact served ottsd.e Calutta, 	As regards a' S 	Chakraborty 
it has been pnted out that sirce he 	.s a chronc p4tient2-- 

bxonchia], astpnia, he 	not been poste 	Ot 

She hashcwx - us 	Prtinc 	pre~ ppt s ta t4$ 

and various postngs of Audit Ofcers qf the 0 f+ce of the 
Principal Director, Coawner@]. Auctt-II, Calcutta 	It appears 
that 	& D. Saha had done an ptstaton posting from May, 1979 to 
June, 	19Q and that h 	was rleased 1or deutatipn to CMDA w e,f 
2 5, 2 191S K 	Pal Ohoud,iuryhd iiema,ned posted at Durgapur 
from 4pril, 	1969 tQ 	 1970 	T S 	Cparaborty had served 
in DL frQin 	1971 to Jupe, 	1972 while G 	Mi.keree had served 
i.  n 	VC, Chandr'apur 	çom 1968 to 1970 , 	 She has açgued, that the 

• 1; 

rnaccoraance with the  same scheme su 
convenience. 	

1 -=--..---------------- 

d 

• b. 	oit.i Gs 
I'Andpal Accountant Oe,aEij 

CIya, Arunachal .Pr&4 



allegaj05 of discrjminatio and violation of th 
 natural JUstice are, heremore, untenebiC 

	
princjp1ef 

21. 
Regarding the third poi 

accoQdat 	nt raised by Mr. Saha that by 
jn J.Mitra T.P. Mukherjee and R.G. Bas.ak from out-

SatiOfls to Calcuttathe l'Cspofldents had vjo 
given in CAG'5 letter dated 16.1.1 

	
3tCd the instructions 

tted that the recopjs 	
.9 0

0 Mrs. Bhattacharyya has Submi- 
brought to 	wjli clearly show that these Qfuicers were 

.1980. the Calcutta Qffice in accoance with CÁO's letter dated 16.1 	

She has shown s the department31 file from 
which it 

appears that J. 	
T.P. Mukherjee and R,G. Basak had been working at outst±05 fro Jul, 

197 epteber 1987 and September 1987, respectively Ms. Bhatthcharyya ha suhthjttd that 
	they had 

worked t the 	
longer than the o appints they had 

the first Priority for Posting at CC1CUtth and that the cases of the 

applicants for Posting at Calcutta Would be Considered in due coUrse, as lfldjcated in th memo dated 
27.6.1990 

disposing of theirrepresent 
ations . . . . 

22 ! 
 45 regas th last point regaing Mnistryof Finance O.M. dated 14.11.195 

Pegaing tenure of. POStng in the 
egion she has subm ted that the Said 0M. is by way of guidelj5 

 No 
and s 	mandato. She h 

	
furthe poiflted ou the PM makes it clear that on completion 	the 	

tenure.of, ervie, requests for 
POSting to a 	

tp be CQsideed as far as Possible 
ana that Since the cases of the appl1cats have been duly Considered a 	

they hv be 	
pforme that their requests o1d e COnsidered i due course, they can have no grieva 

23 	
giving or catefuj cQnsIdetjon 

 to the materials on mer*
recos 	

the SUbrn.5ons P1  the to coUnsel w do not find any it in 	
coUsContt 	

Itis quite 
Obvious from C A  

G. 's letr detd 16.. 1.
180 that Qnly oers of Posting o Aud 	

0fficers (Commerci) to 	rious Qffices are issued 
by th 0ffj 	

of the AG ad furth .PQStg 
	

places under the 3ur1sdict10 of the CoflcorZd Officr is left to them 
	Thus, after 

the 	PliC3fltS 
were tnsrcQd to the Q1fi 

	Of the Principal CtQr of Co ereia Audit, Cdlcut, the latter was fully entiled to po 	them to 	undr hs 
Jurisdiction as per Job requirements 

- 	 . 

inaccoanCe with the same scheme subject to administratf 
Convenience 	

.: 

*on 
?Agdpal Accountant Ge 

Aunaahsj Pra4A ia 
thm'. 
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- - 	 uwri ucgement. Thus, the firs 
objectjon raised by the applicants has to be rejected. 
24. 	

The second objctjon that four employees had never 
served outside Calcutta and had been retained at Calcutta by 

denyino a Calcutta posting to the applicants is also not sustain- 
able as the facts are otherwise 	11 these officers had infac't 
served Outside Calcutta BCsides, we want to make it clear t t 

even if that was so, it would not amount to discrimination as it 
is now 	

established that the administration is the best Judge 
to decide which employee will work where and for how long. It may 

be necessary for them to retain someone at the same sttl0 in 

the larger interest of Govt. work or even on compassionate grounds. 
25. 	

The third objection regardino the Posting of J. Mltra, 
T.P. Mukherje e 

 and R.G.Basak from outstatjons to the Calcutta 
office and eendjng the applicants to Outstations to accoemdat

e  
them is also not sustainbie as we find that these three offj

5  
had served at the outstatjOns from July and SepteCber,1987 i.e. 

loner than the two applicants The action of the respondflts in 

giving them preference for Posting at Calcutta cannot be questjon 

•I is alef to be notel that the applicants havE: been given an 

assurance that their eases for Posting at Calcutta would be 
COflSiderec in d. -- 	uurs 
26. 	

The last point regarding the violation of the ministry 

bf Finance G.M. datcd 14.11.1983 regarding tenure of posting 
the North_Eastern Rcgi 	

is not sustainable Either. The following 
observat. of a Full Bench of this Tribna1 in Kamlesh Trjedj 

vs ICMR reported in 1988(7) TC at page 253 regarding transfer 

Policy is quite revealino and disposes of the last point raised 
by the 3Pplicants. 

would thus be seen that any transfer made in 
of transfer Policy 	 violation 
quashing the 

	

	by itself would not be a ground for- 
ordcr of transfer for, as observed by the  upreme Court in 8. ardha Rao vs. 

1985 SSC (L & 3) 75 	State of Karnataka 
0), instruct!005 embodying the 

transfer Policy arc more in the nature of guideljn5 to 
the officers who are vested with the power to order 
transfers in the oxigenci5 of administratio0 than 

vestinc any immunity from transfer in government servants 
or a right in the publIc servant In fact, transfer 

mood 

a a  

ccorance with the same scheme subject to administratj 

COnvenience 

- 9-. 

dmjnjstrative exjeennjp LI 
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policy enunciated by the Government or other 
authorities often allows a large amount of 
discrtjon in the officer in whore the autharity 
to transfer is vested". 

	

r 27. 	We also hold that the applicants have not been able to 

establish any malaficie or arhitrarjness on the part of the 

official respondents in issuing the impugned transfer orders. 

Bcsjdes, tranfer is an incident of service and the applicants 

are admittedly holding transferable lobs. 

As regards the question of regularisation ofthe period 

from 11.6.1990 tp 10.12.1990, on the facts of the instant 

applications, we •re not inclined to treat this period as extended 
joining time. We direct th le respondents to treat this period as 

the kind of leave admissible to the two applicants, as per rules, 
Uithüut any break in service. 

In view of what has bh stated above, we dismiss 

0/A 536 and 537 of 1990 without any order as to Costs. C.A.240 

and 241 of 1990 are treatEd as dispoed of on the lines indicated 
i• n the preceding paragraph. 

S d/-. 
Administrative Pember S d/.. 

Judicial Member 

J .GtM*a Ge.a2(Ad 
øt IpaI Accoiiitant General 

Arunathal Pradcsb aa 
ftrorm. SiIloni.k. 

--4 
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in accoance with the same scheme subiect to admifliStrat? 

	

T 	 -•• 
convenience. 	-- 
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Guwahati Bench 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH : GUWAHATI 

OANO. 130F2006 

SHRI SUBBASH CIIANDRA PAUL ... Applicant 
Vs. 

UNION OF INDIA & OTHERS ... Respondents 

A reply to the written statement of the Respondent 

The applicant has gone through the written statement of the 

respondent and understood the contents thereof 

That in reply to the statement in Para - 2 it is stated that the 

order of transfer is arbitrary which has been passed ignoring 

laid down norms. 

That in reply to the statements in Para -5 the applicant begs 

to state that after passing Section Officers Grade Examination 

(SOGE) he was promoted to the post of Section officer borne 

in Common Cadre Controlled by the Cadre Controlling 

Authority (CCA), Shillong ( Annexure  -jJ . As per norms 

followed, every officer of Common Cadre are liable to serve 

hard stations viz. Kohima or Imphal for a tenure of 18 months. 

On completion of 22 months, the applicant submiffed 

representation ( dated 26.4.93) to the CCA, Shiliorig cifing 

reasons for transfer to Guwahati office. Meanwhile, the 

applicant was promoted to the post of Asstf. Audit Officer on 

29.7.94 ( Annexure - B). Thus, altogether the applicant had 

served for eight years (approx.) 	in Kohima in the 

capacity of Section Officer / Asstt. Audit Officer. As per 
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appointment / promotion order for SO/AAO, the applicant has 

transfer liability in N.E. Region. But the respondent (CCA,Shillong) 

vide impugned• transfer order transferred the applicant to 

Kohima again by pick and choose policy leaving Officers Seniors 

/ Juniors to him in Common gradation list untouched who had 

never served hard station viz. Kohima I Imphal. Thus, the 

respondent's contention that the posting has no relevance to 

applicant's transfer order is not tenable. 

4. 	That in reply to statement in Para - 6 it is stated that the 

contention of the respondent is not correct. The bifurcation of 

combined Audit and Accounts office took place in March 1984. 

Prior to that the, posting of common cadre . officers 

( SOs/AAOs/AOs/Sr.AOs) was regulated on 18 months tenure 

basis to the hard stations at Kohima and Imphal as per 

agreement made on 10.4.74 between the Association and the 

Cadre Controlling Authority. After bifurcation, no transfer policy 

was formed either for Audit or Accounts Office till February 2000. 

The process of transfer / posting has been done as per the said 

agreement dated 10.4.74 in both stream. However, only on 

22.3.2000, the Cadre Controlling Authority of Accounts offices 

has adopted a policy for transfer/ posting of their common 

cadre officers in the same spirit of the agreement dated 

10.04.74, but Cadre Controlling Authority of dudit offices in N.E. 

Region continued to follow the norms of the said agreement 

(10.4.74) and still continuing on 18 months tenure basis. Thus, 

there found no substantial difference between the policy 

adopted by Accounts offices and that of the Audit offices. 
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Para 	That in reply to statement in para - 7 it is stated that there 

were 13 common cadre officers (SOs/AAOs) (Annexure -Cr) 

stationed at Kohima office who had rendered their services 

ranging 1 to 13 years ( upto 1999). Despite their repeated 

representation to transfer out them from Kohima. the CCA did 

not pay heed to their grievances. However, this issue was 

placed before the Honble C&AG of India during his visit to 

Kohima in November, 1999. The matter was heard by the 

Honble C&AG and expressed his views that the CCA at Shillong 

should maintain a roster of those officers serving in the hard 

station Kohima ( Nagaland  ) and transfer the willing SOs/AAOs 

at least two of them to their office of choice every year. The 

CCA had acted upon in right perspective and transferred 16 

nos of AAOs/AOs/Sr. AOs (Annexure - Dj) from Nagaland offices 

and substituted by common cadre officers from other offices viz. 

Guwahati, Shillong and Agartala etc. I Annexure -E till 

October 2005. 

These substitute officers were also transferred bock by placing 

next Junior officers of the common cadre. Now in November, 

2005 the applicant was suddenly picked and choose to transfer 

back to Kohima office on the plea of "Nagaland based officers 

leaving his seniors! juniors AAO's in common cadre list 

untouched. The applicant beg to state that the C.C.A. had 

broken his own sef norms/system at the instance of a resolution 

No. CAA/GB/30 dt. 13.9.2005 (copy enclosed) (Annexure . 

signed by General Secretary of the staff Association of Guwahali 

office (which proved detrimental to the interest of the large 

section of staff members) and the some was for-warded by the 
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respondent no. 3 to the CCA Shillong vide letter dt. 22.9.2005. 

Thus the contention of the respondent expressed in para 7 is not 

based on fact but malafide. Further, the respondent has stated 

that exercising of option has nothing to do with the present case 

is not correct. 

The applicant with due submission like to point out that 

the cadre controlling Authority at Shillong issued a Circular vide 

No - Estt-1 /Audit/ 1 -51 /2005-06/ 22 dated 20.4.2006 asking option 

fromth 'Group-B'officers of common cadre (Sr. 

AOs/AOs/AAo)Gs/5s ) in connection with separation of 

common cadre in NE Region offices, which will take effect from 

1.6.2006. Accordingly the applicant had exercised his option for 

Guwahati office and the same was accepted by the Cadre 

Controlling Authority at Shillong. Copy of circular and option 

paper enclosed as (Annexure-GO 

 such, exercising option has much relevance as the 

applicant is quite Senior in AAOs Cadre in the combind 

gradation list for common cadre officers. 

That in reply to statement in para - 8 it is stated that the 

contention of the respondent is not correct. As per norms, 

Nagaland office was manned by SOs/AAO5/AOs/SrAOs of 

Common cadre on rotational basis for a tenure of 18 months 

from Junior/seninor common cadre officers who has never 

served in hard places viz. Kohima/ lmphal. A list of officers who 

has already served at Kohima on rotational basis is annexed 

which would well supplement the norms being followed by 

respondents. The list enclosed is illustrative and not exhaustive 

(Annexure-lI. 



Pora. 	That in reply to statement in para -9 the applicant begs to 

state that his representation dt. 9.12.2005 	had sought 

clarification from the respondent No. 2 in regard to the basis of 

transfer of the applicant leaving his seniors / Juniors untouched 

in the common cadre list who have never served in any hard 

station like Kohima or Imphal and also the tenure of posting in 

Kohima.The applicant has already served eight years (approx.) 

at Kohima in the capacity of SO/AAO. The respondent remained 

silent on the some rather ordered for his release immediately. As 

such, it may be construed that applicant's request was 

summarily rejected by the CCA without application of mind. 

Parc- 8 . That in reply to statement in pare - 10 it is stated that the 

contention of the respondent is not correct. The applicant begs 

to state that "Accounts" and "Audit" are the two streams under 

the administrative control of IA & AD headed by the Hon'ble 

C & AG of India. Moreover, the norms of promotion /transfer/ 

posting of common cadre officers of both "Accounts" and 

"Audit" stream in NE Region is same. 

Para- 	That in reply to statement in para - lilt is stated that as per 

set norms adopted by the CCA, all constituents of common 

cadre officers (SOs/AAOs/AOs/ Sr. AOs) are to serve the hard 

posting place of Kohima or Imphal once for a tenure of 18 

months and be transferred after completion of the tenure. The 

applicant submitted a list of officers posted to Kohima office on 

18 months tenure to depict the norms followed by the CCA and 

then another list to show the officers of common cadre who has 

never served the hard posting places. The respondent's 

contention that the respondents are not bound to transfer 
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"Nagaland based officers" from Nagaland after a period of 

18/24 months is not correct and viable. A list of so called 

"Nagaland based officer" who were posted to Kohima / lmphal 

office and transferred back to Guwahati I Shillong office after 

completion of fixed tenure of 18 months is annexed (Annexure -I) 

It is evident from the list that the tenure of 18 months 

applicable to all officers of the common cadre irrespective of 

base offices and the concept of "Nagaland based officers" is 

vague, unrealistic and bias. 

Para -tO.. 	That in reply to statement in para 12 it is stated that the 

respondent contended that the decision of the Hon'ble C.A.T. 

Guwahati in the case of Shri Tridip Ranjan Dey, in OA No. 86 of 

1996, who is a member of the Accounts Stream has no bearing 

in this case. In this context, the applicant humbly submit that 

"Accounts" and "Audit" are the two streams under the 

administrative control of IA & AD headed by the Hon'ble 

C & AG of India. Moreover, the norms of promotion Itransfer/ 

posting of common cadre officers of both "Accounts" and 

"Audit" stream in NE Region is same. 

Further more, the., applicant also like to cite the decision 

of the Hon'ble CAT Guwahti at para 3 of the aforesaid OA 

which read as below:- 

The contention of base office raised 	by the 

respondent in respect of posting and transfer of AAOs is 

unfounded. No other transfer policy has been shown by the 

respondent apart from the above. Further, the appointment 

letter of the applicant also does not show that AAOs are 
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compulsorily liable to be transferred to their base office, on the 

other hand, they have all North Eastern Region transfer liability." 

"It is a result of misconception of the aforesaid "Base office" 

transfer policy which is not applicable to the transfer and posting 

of AAOs" (Para 4 of OA 86 of 1996). 

Since the case of Shri Tridip Ranjan Dey, AAO of Accounts 

stream and of Shri S.C. Paul, AAO( applicant) of Audit stream are 

alien, the above decision of the Hon'ble CAT, Guwahati has very 

much relevance to the case of the applicant and thus has 

statutory binding on the respondents of the audit stream also. 

Further, the applicant begs to cite an example of class- 1 

officers (IA & AS cadre) serving in IA & AD. In respect of the 

Class-i officers, their initial appointment as Assif. Accountant 

General to any offices are done by the C &AG of India who 

bears the All India transfer liabilities and serves Audit or Accounts 

offices on a tenure basis. The C & AG's office maintains a 

Common gradation list for the purpose of promotion to higher 

post / grade. Full administrative Control over fransfer / posting I 

deputation / ACRs etc. in respect of class -1 officer5 lies with the 

C & AG's office at Delhi. It is evidently, the C& AG'S office at 

Delhi is regarded as their base office because of the full 

administrative control lies with C &AG of India and Kolkata/ 

Delhi /Mumbai / Shillong / Kohima etc. offices be regarded as 

their field offices. Similarly, in N.E. Region Shillong is the fictionally 

the base office of SO, AAO, etc. 

t 	That in reply to statement in para .- 13 the applicant begs to 

state that the acute domestic problem cropped up due to 

impugned transfer order was put forth before the respondent for 



S 

consideration. But the same has not given any cognizance by 

not admitting or denying by the respondent. This shows bias of 

the respondents. 

J. That in reply to statement in para - 14 the applicant humbly 

states that the respondent had no set transfer policy in respect 

of transfer posting of common cadre officers since 1971 while 

independent combined Audit and Accounts office created in 

N.E. Region and also after the bifurcationof Audit and Accounts 

(A & E) office in March 1984 except an agreement dt. 10.4.74 

made between staff Association and CCA at Shillong. The 

respondent should be put to strict proof by submithng any set 

transfer posting policy approved by the appropriate higher 

authority of the Department. 

L. That in reply to statement in para - 15 the applicant begs to 

state that the concept of "Base office(s) is unfounded (Ref-

Para 10 above ). The applicant also begs to state that the 

respondent has picked and choose the applicant leaving his 

junior /Seniors common cadre officers who have never served in 

Kohima or Imphal office as required under norms set by the 

CCA, Shillong. 

4. That in reply to statement in para - 16 the applicant begs to 

state that as per edsting norms each and every officers of 

common cadre are liable to be transferred to any Audit offices 

located in N.E. Region. Further, transfer/posting to two stations 

viz. Kohima and Imphal will be made on 18 months tenure on 

rotational basis from the offices of common cadre. In the 

instant case, the respondent has picked and choose the 

applicant leaving other seniors / Juniors common cadre officers 
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untouched who have never been served in Kohima or lmphal 

office. Thus, the respondent has violated the existing norms. This is 

arbitrary. 

The applicant begs to state that scope of interference is 

limited in as much as the courts should not interfere in judgment 

exercised by the Administrative authorities unless the impugned 

transfer order has been passed in violation of the statutory wle I 

instruction or having been passed by an authority which was not 

competent to pass such an order or it has been passed by an 

authority which was not competent to pass such an order or it 

has been passed an order or it has been passed on extraneous 

or collateral grounds or suffer from the vice of maladies on the 

part of the authority who has passed or approved the order. It is 

the well settled law that the transfer of a public servant made on 

administrative ground or in public interest should not be 

interfered with unless there are strong and pressing grounds 

rendering the transfer order illegal on the ground of statutory 

rules or on the grounds of malafides. 

In the present case, the fairness of administrative justice 

was not observed and as stated above the respondent's own 

set of rules were violated. 

That in reply to statement para - 17 it is stated that the 

respondents have passed the transfer order arbitrarily without 

following norms laid down by them. 

1 	That in reply to statement in para - 18 the applicant begs to 

state that as per existing norms each and every officers of 

common cadre are liable to be transferred to any Audit offices 

located in N.E. Region. Further, transfer/posting to two stations 
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viz. Kohima and Imphal will be made on 18 months tenure on 

rotational basis from the offices of common cadre. In the 

instant case, the respondent has picked and choose the 

applicant leaving other seniors / Juniors common cadre officers 

untouched who have never been served in Kohima or lmphal 

office. 

In the present case, the fairness of administrative justice 

was not observed and as stated above the respondent's own 

set of rules were violated. 

13 	That in reply to statement in para - 19 it is stated that the 

contention of the respondent that the applicant has filed the 

application only to delay his transfer without any bonafide 

reasons is not correct on the following grounds :- 

The impugned order was issued by the respondent 

in violation of the principle of natural justice. 

The respondent has acted arbitrarily without considering 

the services rendered by the applicant for longest period 

in hard station at Kohima. 

The respondent has violated their own prevailing system 

and neglected the existing rules and guidelines of 

rotational transfer of common cadre officers which was 

formulated by the respondents themselves. 

The transfer would affect the education of school/ 

college going children and advertently effect the health 

and life of applicant's widowed 85 years old mother. 

Thus, the impugned transfer order was unreasonable and 

without application of mind. 
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That in reply to the statement made in para 20, 21 and 22 

it is stated that the order of transfer is not in public interest 

and deserves to be set aside. 

The applicant further begs to state it is understood 

that in reply to O.A. No. 115 of 2006 between Shn Siraj 

Uddin Ahmed & Others and the Union of India and Others 

the Accounts office has stated that once a person Is 

promoted to the Post of S.O. and become Pad of common 

cadre of Gr.B officers in the A & E office of N.E. Region, the 

office to which he belongs pnor to such promotion is not 

relevant. (Aext&) 

That under the facts and circumstances mentioned 

above, the applicant most humbly and fervently prays 

that your Lordship may be pleased to look into the matter 

sympathetically and be also pleased to set aside and 

quash the impugned transfer order and for this act of 

your kindness, thus humble applicant shall remain gratefu' 

and be highly obliged. 
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4 
II  

VERIFICATION 

I Shri Subhash Chandra Paul, son of late Sudhir Chandra 

Paul, aged about 56 years, verify that this statements in para 1 to 22 

are true to my knowledge. 

Li. 
Signature 

Date: 2€-0-.00 

Place: 	V 

4 
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Common cadre 	postedci at N a 	k 

S/Shri 

• 	 I. Ranjit Paul, AAO 

 Kiran Sashi i!3as. AAO 

 Dhiren ('ii. Paul, AAO 

 Alok Acharjee. AAO 

 Swapan Dey, AAO 

 Bijoy I3husan 1)e) . AAO 

 Diptendu Chakrabortv. AA() 

 Awl Cli. Dutta. AAO 

 Suniit Kr. Paul. AAO 

 Mridul Kanti I Ibrc. AAO 

C. 

V 
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ANNEXURE-D 

AAOs/Sos/Aos/Sr.Aos transferred out from Nagaland 

(Refer para.5 

S/Sri 

Sadhan Sarkar Sr.AO 
B.Doley Sr.AO 
B. Basumatary Sr.AO 
P.C.Das Sr.AO 
Subhash Ch.Chakraborty AO 

6.Gopen Ch.Sarkar AO 
7. D.Mitra AO 
8.A.K.Saha AO 

T.K. Haldar Sr.AO 
Ranjit Kr.Paul AAO 
K.S.Das AAO 
D.C.Paul AAO 
A.Acharjee AAO 
S.K.Dey AAO 
B.B.Deb AAO 
M.K.Hore AAO 

r 
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Statement showing the common cadre olhcer's iranslr and posting in hard places and 
their renartriation 
Sl.No. Name of the Officers Vice Name of the Officers Order No& Date 

translrred _________ repaririated  
S/Shri S/Shri  

I U.Rahaman Swapati Kr. DC>' Esstt- l/Audit/47 
SO/Au/Assaiu AAO/AuJNataland dated 23/ /2000 

2 Saraindu Paul Ranj it Kr:Pau I 1)o  
- SO/Au/Assam P!A11Th1.!id  
3 Jayanta Ghosh Ranaaadhir Singha Esstt-I/AuditJ39 

SO/Au/Assam AAO/Au/Naajand dated 26/06/2001 
4 T.Gopal Singh Kiranshasi Das Do 

SO/Au/Meehalava  AAO/Au/NaiaIand  
5 inyanta I3aran Roy Manidra (.'hakrabortv Esstt-l/Auditll 28 

SO/Au/AtartaIa - 	 - AAO/Au/Shillonu dated 5/11/2001 
6 Saradindu Paul . [3 inoy Kr Das Essit- I /Atidit/206 

AAO/AufNataland  SO/Au/Assam dated 4.3.2002 
7 A.Bijoy Singh Shyamal Kn.Kar Esstt-1/Audit/60 

SO/Au/Manipur  AAO/Au/Assam dated 26.6.2002 - 

8 Kamalakhya Das AIoL Acharjee do 
SO/A u/NI c tzhat aya A AO/A u/Na" ala tid 

9 Om Prakash Upadhyay 
--

l3abul Cli. Das Essit- I /Audit/39 
SO/Au/Manipur  SO/Au/Assam dated 26.5.2003 

10 Sudipta Das Gupta .lishu Bhauacharjce do 
_______ SO/A LIfNaaland  SO/A it/A ssam 
11 Samiran Chakraborty Suhhash Kumar Essti-l/AuditJ80 
____- SO/Au/Nagaland - SO/Au/Assam dated 13.8.2003 
12 P.C.iIarmah Sreekant Lal Do 
-- AAO/AufNagaland SO/Au/Assam  
13 13.K.Chanda Nani Gopal Paul I)o 

AAO/Au/Nagaland ________ - 	
•------ ....... 

14 	I3isadecp Chukraboriy 	 .Iayaiita (ihosh 	Essit- I /Audit/ 162 
SO/A u/A ssam ________. -- 

- 	
I 	 I2002 ' 

15 	Swapan Bose 	 U.Rahanian 	 Essn-!/AudiU4I 
SO/Au/Assam 	AAO/Au/Assam 	dated 9.5.2002 

I 6 Subrata Mazumdar . Jayanta Ghosh 
-- 

Essti- I/Audit/I 9() 
SO/A•u/Assam 	- SO/Ati/Nagaland date'd 22,01 .2003 - 

17 L.Birendra Singh Sarit Kr Choudhury Esstt- l JAudit/47 
______ SO/Au/Manipur  SO/Au/Manipur dated 23.01.2000 
18 Phasjdhar Halol Binov Kr Das Esstt-l/AudiiJ 172 

_____ SO/Au/Assaiii  SO/Au/NagaImd dated 8.01 .2004 
19 Nirmal Deori Matasij Chakma . 	 Do 

SO/A u/A ssam  SO/A ufNaa land 
20 Dilip Kr. Dhar Svapan K:r. I3ose Do 

SO/A u/A ssam  SO/A u/Naga land  
21 'l'.Rozi Kr. Singli Rupen Kr. Kakoti I)o 

SO/Au/Manipur 	. SO/Au/Manipur  

•' 



0 

22 Pranjit Saikia - Kaimilakhya I)as Do 
SO/Au/Naakmd 

23 Suresh Babu Nani Gopat Paul Esstt- I/Audit/I IS 
- 

_ 	-- 

SO/Au/Nagaland - SO/AuagaIand d'ated29.J_1.2005J 
24 H. Ajcto Wasia Subhash Kurnar l)o 

- SO/AuThagaand  
25 B. Acir Nirmal Deori Do 

SO/Au/Nagaland S()/Au/Nagaland  
26 K. Angami Prariit Sãikia Do 

SO/Au/Nagaland SO/A u/Nagalarid  
27 Samaresh Rn. Das Kutub (Jddin Esstt-l/Audit/38 

AO/Au/Assam Borbhuyan dated 6.5.2002 
__________ _____ AO/Au/Assarn  

28 Dhirnan Mitra Subhash Chakraborty Do 
-- AO/Au/Assarn I AO/Au/Nagaland  

/ 

/ 
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(r VI L Afl1)FF ASO(iATI(N A 	/ SO'S ((1 VI) 
(Iu t ognhi I Im per ( ( S (I Sri) UsiI 	I 	?) 

(?l(2E (.)i' Fl I l AC( )( JNIiNi' G lNERA I (At iliiI), ASSAM 
13EL1'OLA, (;l.l\VA1IA1'l - 781 (129. 

No. (2AA/G flJ.tii 	 l)aicil;- 113-09-2005 

To 

The Pi1nciaI Accountant General (Audit) Assan 
Maidanigaon, Beltola, Cuwahati —29 

Sub : 	Transfer and posting of AAOs/SOs belonging to the Olo. the 

Pr. Accountant General (Audit) Assam, Guwahati. 

Sir, 

I am directed to bring to your kind notice the matter relatin.g..:o..transfir and 

posting policy being pursued by the Principal Accountant. Gcn.erah.( it).Meghalaya, etc. 

Shillong being the cadre Controlling Authority of the commoii cacl:.ofS:ction Officers, 

Asstt. Audit Officers, Audit Officers and Senior Audit Officer of different offices of the 

Accountant General in the N.E Region. As you are aware, Guwahati based AAOs/SOs were 

subjected to this age old problem of transfer to deficit offices like Nagaland, Manipur since a 

long time. Up to a certain period of time posting in those deficit offices used to be done from 

: 	the newly SOGE passed personnel. 

- 	 A time came, when newly passed candidates were not sufficient to man The 

entire vacancies arisingii those offices and the existing SOs/AAOs, borne in this office, 

were required to be forcefiIly tnsferred to man those offices as the liibility of transfer 

multiplied due to unilateral transfer of /AAOs/SOs of those deficit offices, to Guwahati 

office, on thi own request. 

Almost the entire additional burden of manning the vacancies arising out of 

such unilateral transfer from those dcfict offices as well as maintaining the cyclic.chain of 

repatriation of previous. transfers, on completinn of their tenure of 18 months, required to be 

borne by cadre from Guwahati office. 

It may not be out ot cuiulext to mention that those deficit-offices would have 

been self-sufficient in with regard to the requirement of Section Officer and Asstt.Audit 

Officer to run their respective offices independendent.ly  with their own cadre but for the 

administrative decisions to transfer SOs /AAOs of those deficit offices, unilaterally and 

permanently mainly to Guwahati office and the full brunt of the consequences of such 

I 	 - 



:W CIVIL AUDF.F ASSOCIATIOIN, AAO'S / SO'S (CIVIL) 
f 	 (Ikeoçi,i,ed a.s per C C' (I?.S'.'l) I?,,Ies, 1993) 

OFFICE OF i'I IE ACCOIJNTAN1' GENERAL (AUD1T), ASSAM 
BELTOLA, GUWAIIATI - 781 029. 

decisions had to be suffered by the borne cadre of Guwahati office. The resultant vacuum 

created in the deficit offices were filled in by the borne cadre of Guwahati office and the 

cyclic chain of transfer atd repatriation assumed greater proportion. 

The problem was compounded to such an extent that the repatriation from 

deficit offices ,mainly from Nagaland office of the borne cadre of Guwahati office, delayed 

by many months from the mandatory period of I. months adding to the sufferi'iigs of the 

transicrees. 

Apart from the financial burden of maintaining two establishments, these 

iiauslr involved, dislocation of 1tmilies, failure to look after ailing and inliin parents, 

fltilure in the parental responsibility of looking after and upbringing of children and host of 

other problems. 

The Headquarter office has decided to separate the existing common cade 

for group- B post of the department located in N.E Region. in response to the circular i.SSU:C 

to that effect, options were exercise by the stall of this office in November 2003 and agaiirin 

July 2004..Although a very long period has since been elapsed this Association is yet to 

know the status of cadre separation. 

In the circumstances stated above 1 have no other alternative but to request 

you kindly to take up the matter with appropriate authority on the following two issues which 

are paramount in the minds of our members 

Immediate repatriation of AAOs/SOs of (]uwahati office who have already 

completed their mandatory tenure of 18.months from Nagaland and Manipur office to their 

base office at Guwahati. 

To ensure that no transfer of any staff borne in this office is takes place in 

order to repatriate those who completed their, tenure of 18 months.on transfer out side their 

base office at Guwahati. 	

Yours faithfully, 

General Seretaiy 
/ 

il 
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IORi (.)t ui• tU 

Iii the cvciit ot scpaiatioil of' C.\istillgl coflUhlun cadre for ('ou15'13' pust 	( ,i 
Sr.AO//\O/AAQ/SO) ot' the civil Audit cflfijcc OC the lidui Audit & Accounts 
lk1iiLnciit locatc(t in l 	NOFIII I:i. I Nhl iP);A./r,4 , ; . 

	

wowkillk in the ()fli:c 	the 	Jfl 	 COU 
yy  AIi .CJJt cur. (dusignnliuii) k1lowilig lulty that the 

option so exercised shall be final and no wilier cliatige iii lhc Option shall he illf()WCd iii 
any case, do hereby opt to be hnalfy allucuteti tu the Ik)flO\viIlg (ithCe(s) in ot'dcr ol' 
preference:- 

Office of (he 
2. /7/ 

•:.OA. :,.Q.O(). 
SIatioi 

. 	 At 

Signature,,, 

Nuc...Hf(HA&DRP Au Q" 
Dcsigttioii.\SSHAucW-OCi 

OIo the 

lInj)k)yCe No , 

/ 

/ 
'I 

7 

,,,fl •-Qt',r"-'i-'--c .t___4 	 ,. 	 - 	 - - 
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OFFiCE OF THE PRINCIPAL ACCOUNTANf GENERAL (AUI)IT), ASSAM, 

1 AmAMGAON, JELTOLA, GUWAHATJ29. 

Circular No, Es(t.I/Audit/1_51,200506/. 	 1)nted:W' !f 'C 

CIRC 	.-.. Ul AR 
• 	Subject: 	Separaijo,, of com,uo,, cadre of Gro,,j, 'B' offIcers in the civil Audit Offices in North East Regio,i. 

In partial rnodificatjoi of this Office Circular No, EStt.1/Audi/15I,2005. 
'0/394 dntcd 31-03-2006 and in view of Fleadquarter's clarifica(joii and Revised "Option 

forwarded by the Principal Accountant General (Audit) Meghalaya, etc., Shillong • '. 

	

	
under letter No.Esttl/AUdwl23I,2oOS06/504 dL19-042006 the 1at, date for .... 
exercisg options on the subject cited above in the revised "Option ForIi" is extended upto 28-04-2006 	. 	

0 

• AU the Group 'B' Officers (from Sr.A.O. to  S.O. eXccpomi11eE.cjil 	:. 
• Offiec 

are hereby requested to furnish the fresh optjons in the reViSed "OPTION 
FORM" to Estt-I Sectioll'on or before 26-04-2006 positively for onward submjSSjoI) to 
Shillong Office within the Stipulated date i.e. 28-042006 

-: 

'Thcprcvjous option exercised in compliance of this office Circular No..' • 	
Estt-j/AudjI5l/2oo5061394 dated 31-03-2006 may be treated as cancelled, 	•' 

In this connec(joii, the 	 on for,  information and necessary actiofl, 	 the subject are enclosed  

4 ' CG s letter No. 191-NGE(4pp/j 7-2004 dc/cd 13.04.2006 2.' 	RcvId "FORM OF OPT1Q,j" 

• 	
llik isuc5 with the Upproval of Principal Accountant Gcnei'al, 

Merno 	
Dcpu Accounta t GcneJ'ar(A&\v) No. EstUIAudjt/I5l,2005061 	

Dated: Copy forwarded for information and 
flCCcssy actiofl to - 

Ihe D.A.G. (A&W) They arc requested to bring the content5 of' the I. 	
circular to the Notice of all Group 'B' Office5 
Cployed in fleld duty with the iiIStru(ioii to cofleet. 

The D.A.G. (1/C & C.A)I the "Option Form" personally and submit the sume 
J withifl the Stipulated dak to Estt.I Scctio. The Secretary to the PrAccoujtiit 4 	All 13 	 Geeral (Audit), Assam ra,)ch Officers 	 n  •, 5. 	

All Group '13' Offlcrs(S,Os to Sr. A () excp 	Officer) • 	6. 	All Sect o11 /7, 	All Notice l3oard 	 . 

• ••. 0 
	

. 	 Sr. Audit Of1,c (Athiii,.) 

• 	
0. 

• 	 • 

.1 	.4 	
- 	 •;. 	•r • 	••. 	 I 	••.. 	

• 	••.• '• 
0 	

,: 	 I 	•, 	• 
- 	 ....•0 	

• 	 •0 	 1 	
•.

r.. 	
;,••- 

1., 	
'•• 	 • 	

'' 	'• 	 , 	 - 

• 	• 	 •• 	•• 	

b' 

0 	 . 	 • 

• 	 - 	.: 	 ,.. .., 	 . 	 . 	

. 
•.I-.----.--.-• 
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h.. Auoountoii, (,n'rcI 
 Aiun, 

GuwOhati 
• 	•' 	'- 	" 	

— 781 029. 	. 	 - 	''•• 	'. 	" 	' 	• 

iibjt: ' 	Sc;pniicin of Group IV crcs in A&E offlcs 01 N.E. 

Sir, 

I aa to refer in your L) 0 ker No 4G/SciK3ziup D f7006/02 doted 
". 0704 2006 on Ib.e ubjct rrtcnuor)CLJ sibovc ,ud to ru,wL b&ow hc cIar1i 

for 	 ctuon uou1j( - 

Tbc 'tuI 5flCoCd8lrOntIi f Group , D ot.vcrsfor tho. ncwly crctd 
offic of Morrn nrnJ Aju llo c tj j P,NLkh is being inumawd byJ31S Ulfj of Ts occ pft1y No uddktioji.Q1 post 1mg crtd for tbe ptcnt 

(ti) 	Sr A O?AOJA.A0 1m41 ' C will bL ixctcr fou, e tntc c - tLrt and ratio of 6020 in Sr A OJAO uid A.AO/50 wifi hc 	tiin.d wbi) 	parati.ng thncc. cad jeS.  
(ni) 	A cjpy of nvicod option fo,ui 
(iv) • 

 
An oLtIcr who has givi) I)TC1rI(31CC for uoe than \omcc Lbr pnnct. 
alto WiCirl will be ccn dI'reVd f6f- ,P' Crn -mUcnt afloct%wi M per bi.a au-11Ior1Fy and optiou e,tercited 1)) thin., If be connot bc accorjnodi 	, the ciL1jc rncntiojod lit-. SI. No. 1 Of - c opticu form he will b ee 	rJerd fos 
pcJ'miJicnt ocon o the oflic. rncnh,onid at SL No 2 ond sij 
hc,wvvcr he cannot be accomin ate,J to r.tiy of tho nboio ouficn. ptr br3 ex-uority lie wilt bc pO&ted on doptitg on Lo the c.lthcit O(flce() (JU 

tho offil U vin C 116 0 n,  ed W t h e op Li 	 .'.:. 
IL kin aIndy b=13 rnc C1= a tbe poHey for scliakatiou ,  of cackrs tb1 
ujial_atoctjt of Gniizp B' oEfjcc. 	ooiig lo ouujn ozfre 

• 	. 	. 

V 	
• 	vows f1thf1ly, 

V 	 . 	 . 	. 	 ... V  

	

V 	
•( 

Az1t. Qntp'oller & 
V 	 Juthiut-  Occ.tl O'r). 

Imed 

/ 	 . 

3 	
4 	. 	V.. 	

• 	'V.  • 	. 	 . 	 -. 	 . 	. 	 13042006 

Cops 01008with a cpj of the AG(A&J3)A3qajjj, Guwab u t) 0 idller c3ttd 07-04--2006 is foi-wadcd to ttier PrG(Aucht) Me&b a jj jyvL  etc., Shullong for m.founAtton V . 	 . 	•• 	V.. 	
..: 

n  

AKs(t Conip lI -  & 
Auditor cn} (N) • 	. 	 V 	

V 
• 	;.•. 

V i 

. 	. 	. 	• 	- 	V 	 . 
/ 	 . 	. 	 . :! 	

/• 	 • 	
;.. 	V 	

V 	 . 	V  

* 

- 	, VV• 	
V-- .V_ •7V 

	.er 	LIVE 	 I 
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T), ASSAM, OFFICE OF ThE PRINCII'AL ACCOUNTANT GENERAL (AUDI  
-. ..:: 	.. MAmAMGAON, BELTOLA, GUWANATI-29. 	. 

Circular No. Esft.I/AudiU1-5112005-061394 	 Dated: 31.03.2006 

cIR(LAR 

Subject: 	Separathin of Common Cadre of Grou; 'B' officers in the CMI Audit 
Offices in North East Region 

Consequct upon Headquartcr's Office declbl to separate the common 
èadre of Group 'B oiflceis in the Civil Audit offices in Noiii' East Region, the Principal 
Accountant General (Audit), Meghalaya etc, Shiliong 'etng the Cadre Controlling 
Autiority has invited fresh option in the prescribed "Form of Op'ior" from all the Group 
'B' officers of this office (except Commercial Office's) / 

In view of above, all the incumbenl.s in th'. p 'B' pcsts (from Section 
Officer to Sr. Audit Officer except Ca! -' Ha1 Offiôers) of this office born on common 
cadre arc hereby requested to exere s . :. "nrr and submit to Estt-1 . Section on or 
before 17.04:2006 positively for 0mw. ...J . :i: to Cadre Controlling Authority.' 

• 	 In this connectioi., the To' :ing documents on the subject are'.enclosed 
for i fonnun and necessary gticancc of -it,  cc icern officers: 
Enclo: 	 S  
1. 	Letter No. EsttJ1AudiUI2-311200)-... 6105-03 dated 27.03:2006  of Pr. Acountant 

G'neral (4udit, Meghaiaya, e'tc., Shillong. • 	
" 2. 	C&AG's letterNo. 144-NGE(APP)!! 7-2004 dated 2'!.O3.2006. 

3. 	FORM OF OPTION. 	. 
4. 	Policy for Separation of Common Cadre of'.G'roup 9' offlcers:in the A&E and 

CivilAudit Officers in N.E. Region.. 
5. 	Copy of Sanction Strength of Gr. '9' Officers of drent Audit Offices in N.E. 

Region. 

Authori4!: .' Pr. Accountant Get..erai's orders dated 3143-2006. 

5 	 Sd/H' 
. 	 Dy. Accounflt Gene A&) 

Memo No. Estt.I/Auditi1-51/2005-0614161-67 	'. 	Dated; 31.03.2006 
Cupy forwarded for information and necessary action to - 	 .. 

They are requested to, bt'ing the coitents of the 
• The D.A.G. (A&W) 	circu' to the Notice of. all Group 'W Officers 

ed u te1 l duty w th the mstmcUon to' collect 
The D.A.G. (1./C & C.A1 ti "Op n 	: f' persoflally' and submit the same 

S 	 . 	

•. J witir. th... 'l)uiated date to Estil Section. 
The Secrethiy to the Pr. Accou..tu Jeneral (Audit). Asam 

4 	All ranch Officers 	 I . 
5. 	All Group 'B' Officers (S.Os to Sr. .'s except Corn. Officer) 
6. 	All Section 	 . 	 . 
7. 	. All Notice Board 	... 	. 

Sr. Audit Oflic (Admn) 

...& 
5• 	

H ....t 	\:.:..'. 	 . 	. 
'.,• 	 .' 	 •. 	 ,. 	 . 	 S  

' 	 -S.- 	 S •  
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OFFICE OF THE PR-ACCOUNTANT GENERAL (AUDIT) MEGHALAYA, 
ARUNACHAI, PRADESJj AND MIZORAM, SfflLLONc-793 001. 

No: Estt.1/AUdjtJ121/2005.M6/05_08 	 Dated: 27-03-2006 
To 

, . The Pr.Accountant General (Audit), 
Assam, Maidaingaon, 
Beftola, Guwahati-29. 

S -  

The Accountant General (Audit), 
1.rlpura, Agartda. 

3 '  The Accou tant General (Audit), 
Nagaland, Kohinia. 

4 	The Accou.mant General (Audit), 
Manipur, Imphal. 

• 	
Subject: 	•.Sepration of Corninoi cadre of Group '13' Officers. . 	

S 

Sir, 

As directed, a copy 01 Heddquanrs lettcr No 144-NGE(App)/172004 

dated 24th Mah 2006 regardn separation of common athc of Gioup 'B' Othceis in I 
/NE'Regions with all enLioqures iq fonvatdcd ioi your inionntjoij and necess'uy action 

As directed by Hcduartrs offIce frcsh oLions in the cue1oed format from all the 
Group 'B' 01Iiccrs of your officc may please be ohtaincd and fonvarde(I to this, Oicc on 
or before the 20th April 2006 for further nc.esasy action. 

Yours faithfully, 

Sd!- 

Sr. Deputy Accountant General(Aiimn) 

/ 
/ 

/ 

A 
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(J\'1anri;h iKi Iwar) 
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OFF)Cl h' OICIIIEV CO1V1.L'i'.Roj..d.,tt:l 	;'.J ( 	: kIN l';i\l OF'ir'411A, 

	

* O, BAI]ADU1S[Jj\j I ZAii't 	 l 1-1 to 002. 

No: 144-1\TCE(App)/17-2004 

To 
•1•lie Pi.Accouii(aut  
I4egliata_ya, etc., 	 - 
ShiUoug. 

.t)ated: 21031006 

Sob:- 	Separation of coinnwn Ca i•c of Croiip 'B' &)1hccr in the A&.E and 
Civil Audit Offices in Nwth Ft Region. 

Sir, 

Iam £0 fOFWtf(l hCrCWiliL lhC j)OliCy br Cparan of C'Jwinun c.nitc o 
(iroup '13' ofliccl-3 in ihc A&.1 and Civil Audi ofi icc in Nonh l;t Region ak.mgwih a 
Ibrinat of option fonn. It i requested that Ilesit oplio;uj may be obtained from all (lie 
existing Group 

'13' officers bclomitig to cmmli,,cadre wider ymw caduc control fbi 
i)crma1ent traiisfcr to (lie Cii1 Audit offices in North 

Ea;t Region i'll"imaling them the each-c strength of cach office and they may be allocated to the 
OCCUJ(! omncc on the basiofUicj- scnio1iLy-cUfllO1)(0 	CXGiCjCt1 by (hciu as per bunw6(ml contained ii PilFa 3 of the 1)0IiCY. 

2. s 	 The jwor offiecr Ui each cadre who aic not hikcy to be aeconmi(te(l 
in the Concerned officc's as per Options cxcrcic.ç by them 

ruy tic potcd on depuatjon l,asis to the deficit o.fflccs as per illstnictjwts coi0aijied in :ica 4 of 1li policy. 
Tc action taken rcpert shiouk! tic .r•nt Io 	by I 5-0S20OG We intend 10 have the separated adres in pjacp ' as an  

4. 	 Caveat iri the apploptiatc Cojj k O judicature nay be uiled iii CUll5lll;r(j(;j1 with your standing counsels. 

'X'OnIrs fjJ1fj 

ne I&i: i\s at ;0 ..c. 

, 
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Polio' for se.paratitm of ConImOfl ctdrc of Groap 4 B1  officers 
in the A&E and Ci'U Aud it  

~~ -7 	*_ 

One time option for allocation o a particular office may be called for from the 
existing Group '13' officers belonging to common cadre by the present cadre 

controlling authorities i.e. PAG (Audit) Meghalaya etc., Shillong and AG 

(A&E) Assam, Guwahati. The optees shall he required to indicate their 

prcfer&ce. 

II 	Vacancies in combined cadre may be propordonately distributed among all the 

concerned offices and the existing staff may be allocated to various offices 
against the required strength i.e. sanctioned Lrength minus \racartcics 

poportionatcly distributed in each cadre. 

UI 	Permanent posting of Group '13' officers of common cadre against the required 
strength of various Ci'il AudiLJA&E offices shall he made by the respective 
cad.r6 controlling authorities stricyp the biisis of the senioijty of the officers, 
who have exercised thetr option for allocation to such_offices, irrespective of 
their base office 

..w. If the number of optecs for a particular office is more than the required.. strength 
of that office, the excess persons in each cadre (SAO/AOIAAOISO) who can 
not be accommodated in the office of their preference against the required 
strcngth of that office as per their seniority, shall be posted on deputation basis 
to the office viz, deficit offices. If sufficient volunteers are not available for 
such posting on deputation basis, the junior most persons in excess of required 
strength in.. each cadre shall be sent to deficit officç on deputation basis. No 
willingncss shall be necessary for this purpose but deputation allowance shall be 
payable. However, they may be asked to give their preference for such posting 
mentioning the names of deficit offices and as far as possible they may be 
posted to such deficit offices on the basis of Iheir seniority and preference given 
by them for this puiposc. These persons haU be posted to the office of their 
choice on the basis of their seniority on availability of subsequent vacancies 
against the required strength in such offices. The surplus optees shall aLso form 
part of the cadre of their. 

 office Fr which option was exercised by tliem. 

If the number of o'ptccs for a larticular office is less than the sanctioned strength 
of that office all the oplees shall be allocated to that office. Th remaining 
vacancies shall be filled up by deputation of surplus optees as per guidelines 
laid down it IV above. Thc vacancies arising due to repatriation of the 
deputationists to the office of their choice will be filled up by the concerned 
offices as per provisions contained in the Recniitnipt Rules for the concerned 
posts. 

VI 	The promotions to Group 'B' posts after the sepaiaion of cadre shall be made 
by the concerned .officcs from amongst ihc'. eligible officers of their office. 

'4 However, in surplus offices no further promotion will be made till all the 
surplus optees posted to deficit offices on kputation basis are accommodated in 
these offices. 

	

H' 	 VII 	Direct recruitment will be d.n in the deficit offices only against the rcquisUoii 
already placed/lobe placed to ;ta1T Selection Commision. 

I. 

tit 

Al. 
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Sandioned Strenith of SRA. Os/A. Os and AAOs/Sos in N.E.ReRjon. 
(other than Commercial Officers) 

Name of the Office Sanctioned Strength Sanctioned Strength 
SR.AOIAO AAOs/Sos 

Shillong 20+8 37+13 

Guwahati 42+9 113+17 

Arta1a 12+4 30+8 

Imphal 13+3 15+4 

Kohima 6+3 18+5 

Total 93+27 213+47 
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So called "Nagaland Based" officer posted outside Naaland 

S/Shri 

Tapan Roy. AAO 

Bplab Dhar.\AO 

Bikash Roy. AAO 

Bimal Kr. I3howmick. AAO 

Tapan Haidhar, AAO 

Sahadev Ghosh. AAO 

Kutubdin Borbhuiyan, AAO 

Dwijesh Ranjan Saha. AAO 

Bipul Ch, Nath, AAO 

Gopen Sarkar. AAO 

Subbash Cli. Chakrahorty. AAO 

Arnalendu Chakraborty. AAO 

Subrata Dcv. AAO 

Dharanidhar Kakoti. Ai\() 

MIP 

/ 

I 
r 
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IN THE CE,  NTRAL Ai)M1.N1STj.ATjE TiBUNAL 
GAUIIATI BENCH 9  C UVVAIIAT1 

V. 

0.
I 	 I', 

No I 15 of 2006 	it 

Shri SiruzUddjii Ahmcd (1k other ' 	 S 	 , 	

.. LA pplieants 
5 	 . 

• 

The Union of Indi & otIicr 
.5,, 	5, 	'I 	t'i,•.' 	•. 	•s 

I 	 I he \vritLui St iltelli c -I lLs on bchalf of the 
'1 	, nbovenawcd Rcpondcn1 	I' 1 	• ti'. 	t) 	( 	• 	. 	.. 	 . 

to 
, 	 III 	It 	c 	

• 	 II 	
I 	 I 	 I I 1LL \VItL ri EN S1AIJMEN IS ON iJi1iAu' OF I !IE AUOVLNAMICI) ItESI'ONI)ICNl'S . 	' 

• 	';: ' 	' 	'r 

I lint wilit ,  rq'nids tu the 	 ltUiiit tund 	iii mt iI Liiil , l 1 s I to S iii tI 

	

• 	
Ilp$lIkftIh, Ciw nI.sMweI'i,IU ftf'tiiflkut Inivu ncj 	uI'Ij. 

	

2. 	'FInd vIli i t• I;IIs to the SIi(Citiiit 	iiiiide lii mt .ui'ttph -6.1 ,p1 tc Inwit tL'. 
• 	 iI)l)ljtjuj the flhIsweiitig RCSpoI1dcfl( beg tO Uitc lint on 	 thc"! 'CiiIre uICfl' /Aud itor ti to fni1Iutit) 	)fSrAecciunti 	: thee,ofijejnis 11111 

under UFoip 'C' Cudre which 
have been Seplinlied on (Iiiftl'ciit dneM in - 	ditTht'ct' Account11 	eucrul oFfices of the Nojilt Enst Region mid finally Scparatioll lilts 

Inken pinc be(we 0/ the A.G.(A&E) Assain & O/o the 

A.U. (A&l) Mehulay Aitiiiacjial 1ridsIi, Mizor1 we,!' 1.12,2005 on thu 

bnsI of Senioi'ity -etitti- Option. I Ictice tilitocndftSr, Aecotiiitaiits the 
I'espundent It.,Is 110 coitnilenIs  

lroiii tln pest oh' SeehlI1 ()iceN 	In IIIC 	V AisI;j11 Accolink ()flicers,, Aceuujit 	Ofli',' Seiikr Acctii 	(.)IIjC(:l. 	(h.'II' (ud,c is eoi,ibinj .i,r all Accoiiii(;iiit 	(iciieraj fflliccs iii Iln N.F. Rci 	'r w}iiIi 
AcuufljutiL Gner(Il (A&L) Astiu)j, (Juvnriui k IIe CitcIi 

S 	

•• 	.tIII!.I:H1.y.'5 	

' 	, . 	. • S S•S; 	•,, 	 S 	 . 	 S  

I1i Sevtiun 0!'Ikr'$ Giude 
I.xutiiI,16.0j, t)flSSCd officitil.-jul' d lThi'et A& 	ornees ii N.I. Itegion 

tiI•C COlISidCt'e(h fr J)rOi1)o(j011 to (he Post of 

/ 

p1 

• 	kyt: 
5,. ,.  

•'. 7:' 4 	 . . 
-'-5--. 	 I' S 	 5' 

ii.  

: 
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- 	'hich is entry point of Oroup '13' combined cndtc, The 

Promotion to (10 puflt of' SO is IItULI with a condition that the persoi 

concerned is hnbi to he uiitried to imy of the A&E oflice of N.E. Regiun. 

'Lio ubcvc condition is laid down in the piouiotioit order itself, lithe ubove 

condition is not acceptable to any person he may not take the promotion. Once 

à1crso1 promoted to the post of SO and become part of common cadreôi 

Oràup "13" officers itt the A&E offices of N.E. Region the office to idcl he 

bclonned nrior to such I,roino(ion is not relevant. All the Group '13' officers 

belonging to common cadre have been given equal opportunity to opt for 

pernumcitt allocation to any of (lie NE offices in N .E Regum fur the piIrpoe 

of sepandiult of conunon cttdie so that these OIIiCCS have theit Own !;cl)ttrIt(e 

cadics of (Jwup 'U' officers, As the pemutnent allocation to these ollicers is 

QbOntUdC.US per seniority of.  the Group 'B' officers bclOngin.g to common 

' cudro and, option exercised, by them. for 1  lids puqosc, the appBcnn(s have no 

ctalht for their ullocutlonto Quwubuli office in 1rct'c1c1ce to their seniors who 

belongcd to oIlier offices ot' N.E. legion prior to their proliiottoii as S.O. 
,;ii.I 	,•,..,' 	.....•' 	....,.,..  

' In the tustititi CflSO till the SiX fl1)ptiCttItts tiCCCj)(Cd Ilic prolnolion to the post 
II 	' 

' of /sststnut /tcotuits 0 I I teci q 

\i 

[-I 

•t(  

The copies of the promotion orders of nil the 

six .otliccrs are annexed herewith and 

inarked is A N NI >( l E-A &. 13. 

	

.; 	. 

p." 	 . 	 . 	 S  • 	l;J 	. 	 ' 

p1'• 	•: 

3. 	1'lmat with regards to the statements muudc in paragrapli -6.2 of 	.. instant 

Rcsjondeiils beg to state that since the Gr.'B' 

cdrcs i'uco;nbiicd cadre, (lie condition in the promotion order icgaiditig 

liability tobe LrimIirrcd to any of the A.G. offices of' N.E. Region was laid 

down and nit the applicants have accepted the pI'OIlIOtIlJtl With this coiidtlioits. 

I leuce, it is itot an unknown plieituiiicnun. 
l.- 	* ... 

• 	. 	'' :• 

•;: 	

j 

C .' 

10. 

The bifurcation of the Gr.'C' Cadre was done on differciil dates In 

different offices on the basis of sciiioiity and options and finally it was done 

between 0/0 (lie A.G.(A&E) Assam & 0/0 the A.G.(A&E) Megluduya, 

M izorn m, Ant nuch a I t,l esi i etc. 

Si' 

I' 

- 
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piucess tilso ii some one is nut n ocaed to the office of' his 

lice tie hi to he (iiiiiresied to the delicli,0tfl 	iw per hL l)FeRIeiice 
tciiipoz ut y 	ISIS with dLI)titutIou tIIIWV1UIcCs (II I lie is LtCcOlflIflOdutcd to 

tite ittsee of his CtI(lit.0 wt per litilicy. 

This tneselit hi iciLiuu loccss is ulso a long pending dcin:tnit of the (Ji.13 

association, It is slated by (tie tpplicaitt that the uitioii is inatidulory but the 

fiCtiti ton i not inaudtry 'Ilic nd ji 1 u;tni(jofl1 . sctIhcd fjr thic 
0 1 )11011  to j)V3( (lie culicerited oF(lr to the 01 ,11cus of tile it. 

 pretircuee us fir us' 
Iusbl tind tidli int'athvety euiivcnk Ii case somebody dues not exercise ç 

	

• his option s 
 lie is likely to be postedin ny of (lic (Iclicit ufpcc .., 	

'.. 

'I. 	
fluit with reguith to (he s(n(enici(s mode ill plIrntaj,l i  -6.3.1 uI' the imistuhlt 
pl)(t;v, LIme HhiSW,Criiig I(cSpoiidcim(s beg to state (hat the trtimisfi 

	of •  (he 
(lr,h) slulT fluiii one AG olilec to ttiiOEhii IH dune 
authority_on the bu 	of the requirement ill Ili(, pti 	oflOCC-4 I or such 
transf& no dcputatioi1 uhtowauce is admnissjt;(e lit pi e;eimt heuus this lramislv i''.'  

liability is im established condition laid down iii the i)lumotjoii 
order wliicjt is duly LICCC ,tcd by the 

oiliccrs who have been Iwomnocd as S,O,'s ulmwaF(Is. . . 	, 	• 	

: 

5. 	
I'IHIt with regards to (he ;st;l(emueo(s iliatle iii piirurmm1,hi -6,12 of lime instant • 	•!'t.. 	. 	r 
uppikutium,, the1111mvcrilig 	

l'OIuIUit( Ig to Shite hiwl the pcliImls niked by 

the yetitioners do not have nay immrit • The posting mid trunsiw of Gr.JJ 
t1flic8 lii lime thjt11 oiijc 	of N.N. Re'jui, is duji 	ii, :mcc(,idmim,ee whhi (Je 

I 	••'•'• 	 •' 	

- 

policy npphicubl 	tit p 	nt, rese 	
'lime Grudut011 Lst of' eoi,un11 Cadres of 

AO is li1aimi(aimid by the A.G. (A&Jj) Asssaill, Guwalmati 
being the cndc eoiilioiflng 	

I however, Separate Seniority fi cod, 
cadre as ii Illiomied above is given in the Giadaijoim List. '!'Iic date of 
Cujitj(t00 	Ui ) ptli , i(mitci,( Or PFOflmulioii t 	die iCSpc(ive ai)uve 

cndçe i iItdje,(C(I in the ichevamit columns against the Concerned officers. 
I knee, the cadre of Sr. Aottiiiaj1t etc. hams 

11(1 1ClCV011 	Ii, the (rada( ium 7 	
iJst atler euiiiiiig to the Comi,11101, Cadre so Ilir truiist

i5  of' grutmj, Ii OfljCCI arc CUl%CCl'ti&l 

A Copy ( 	tile grU(I,(ioIm hIt 	i 	tilimmexed 
hmeiewj1 umd 'momiked an ANNJXJI(f: 

::1jL 

• 	.- 	. 

3 

	

c4 	•';-; 	.., 	 0 

	

: 1 	 i- 	
•'•:' 

-- - 	 - ---'- 



• 	7. 

8. 

—34-- 
4 

t with regards to ihc sLiemcn(s made iii paragiaph -6.3.3 of: (tic instant 

	

ltcnlioii, the tiiiswcitilg Re)uiidcnt 	beg to state (tail (lie tilicstioll u( 

1 1blcms as mentioned by the petilioners docs not arise as the entry into the 

cadre uftcr takiiiiproino1on to die post of Section Officer is done as per their 
• 	own will and aflcr acceptance of the conditions of the tiaiisfcr liabilities to any 

'of the offlccs of the N.E. Region. As regards seniority to the Gr.0 cadre the 
I

. 	
. 	 ...,t. 	 . 	. 	 . 	. • 	' rcspoiidcnt beg to state that it is dnc us per the existing rules and regulation 

of the dra.,  

That with rcgat:ds  to the si.acinctis made in )at'gnipti -6.3.4 of the instant 

npplicntioii, (he answçring Respondents beg to state that the appoinimont / 

ploIltotion to (he post of Accountant reluies to (ir.0 - Cadre and nut to the - 
- • 

preSent separattoit of common Group '13' comnbicd cadre , ilcuec, the 
. 	 .' 	•-. 	.. 	. ......• 

tespondenis have no comment to offer.' 

• That with rcgards . .to the stuntS made in paragraph -6.3.5 of the instant 

application, the answering Rcspommdemns beg to stac (tint (lie tmaiisl'ers ol' (lie 

(kU oUiciutls ate dotic on the basis Of (he condition laid down iii the 

,• 	•tH k, H 

if 

prumliutiolt utdei Its s1IIte(l above in llama 6.3.3 . 	 . . 	. 

9 	111111 with rcgiiids to the stateniciiis iii ide in piimgr iph 6 3 6 of thic mast nit. 

application, the uflswei-ing Respondents beg to sUite that (lie action was taken 
- 	i-:-• 	'._•, 	- .,-.: 	t' - . - '• ' r_ 	.1 

as per Flon'bte cA'I's order . IIcucc, respondents have no comments to offer. 

	

10. 	That with *regards to tue Stutentelits - iwidc III PHFIIWII})Ii -6.3.7 of the instant 

nppjcndnn,thc answering Respondents bug to slate that since the facts are not  
related to the present policy of ci_p iralmon of (.Jtoup 13' Cadre, thc icspoudcni 
have no cominemUs. 	 . 	• 

I. 	That with regards to the sucmciits made in pa! agi -apli -6.3.8 of 
upj)licalioii, (lie answering Respomidemits beg to satc thiiu since it is not related 
to the policy & principle of  the 0/0 (tic Comimptioller & AudRor General of 

India iiiplic;ihile iii lime A.( L oHices iii (lie Num iii I .;ist, (he Ies)umaIclmt,; have 
no COilliulCjitS to of'kr. 

	

12. 	That with regaids to the  stateimietils made iii paragraph -6.4 of the instant 
impphumtiuii, time lutlsweIimig Itespumulemits beg tci sliuc that die Cuumimuiejits have 
ulrcad) cccii stated in (lie l'uIcguiiig )anigraplls. 	. 

•• 1 •  

m e  I 	
.: 	 .•. 	 I 

cj 	 " 	 -• 	'- 	$ 	
.••- I .. 

• 	 . 	 .. 	•. 	
• 

......_:•.'. 	 •, 	
. 	. .... I 
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I'Iiat with regards to the statements made in paragraph -6.5 of the instant 

application, the answering Respondents beg to state that the point raised by 

the petitioners with regard to the comparative strength is not correct. 

However, a correct comparative statement strength of the (A&E) offices of 

N.E. Region for the purpose of separation of common Gr'B' cadre. 

A copy of the statement of separation of 

common Gr 'B' Cadre is annexed herewith 

and marked as ANNEXURE-D. 

That with regards to the statements made in paragraph -6.6 of the instant 

application, the answering Respondents beg to state that the comments have 

already been stated against the foregoing paragraphs. 

That with regards to the statements made in paragraph -6.7 of the instant 

application, the answering Respondents beg to state that the points raised by 

the petitioners have no merit. 1-lowever, the views of the Director (Legal) have 

been misinterpreted by the petitioner. The contention of the Director is that 

after coming to the common cadre consequent upon promotion as Section 

Officer, Base office concept is not applicable. Hence, common cadre of Gr.B 

officers of all the offices in the North East offices is applicable. As such, 

everything is to be decided with reference to the seniority of the respective 

cadrc irrespective of the base office. Hence scniority-cum-prefcrcnce and base 

office concept cannot work together. The actual wording used by the Director 

(Legal) is as under:- 

"The cadres of Group B officers in all the Civil Audit Offices in N.E. 

Region being common, the allocation of officers to the 'Base Oflice' i.e. 

the Office from which such officer passed the SOCE, ignoring the option 

already exercised may not be legally sustainable, as the concept of 
'Common cadre' and 'Base Office' do not go together. Officers can be 
allocated only as per their option. In case it is not possible to aHoctc its 
per his option, allocation can be made as per other agreed criterIon.".. 

That with regards to the statements made in paragraph -6.8 of the i ,istanl 
application, the answering Respondents beg to state that the six AAOs sought 

for reversion to lower post which is under process. 	 - 



( 

Yith iegatds to the staid 	
ots made iii punigmimptiS -7.1 to 7.7, 7.9 amid 

i . u ul tIme 	stitut 	Icutlumi, tIme tmtWliiLt 	
tmtdet' bett to :ilimtd thimi iii 

ViCW 
of the )US%tiOl1 ex1)luiued in pieccdilmtA paiugrUpiiS, time giowids 

ned in tcc 	liC 110 nitit Mid  "'Y 	to t simiis;ed With 

I tt, 	'Flint with megaids to the statetimemits iamde it 	
mph -7.i ut the i;aimt 

app cation, the tiSWCrIIml itCSpOfl(ICI1tS beg It) SIUtC that Ito IIICLits, I IoVeVCr, 

• 	. since it Is combined cadre fwnm SO onwards it 
I 

scpaulic combined giadalioli 

list is inahituined by tIme cadre co tiuUing authority 111  rcstc  

oflicers of A&l uliiee of N.1, Rcn. the (ir muds 7.1 to 	
I0III in 

k 	the iiiStLtil t)itCLitR)I1 LIFC IIOI tciiitl 	iii hIV., m5 ',\'Chh •m; all tmtcL 	mmd those ale 
I 

not good grounds at all and samc arc liable to be icjcctcd. 

19, 	That with regards to tlic statementS made in 1;mth -B of the histunt 

application. time uummswcrimlgRckpolldclos hug to 5111W 11511 it huH LmhCiidy been 

tiWde clear to the respectiVe Associations vide letter dated, 30.3.2000 mmd 

Parn:S of cdqiartcr letter dated I 3.0'i.OG that the cadre cparatiomi has to be 

dune on time bai of the Neimiodty.cmIiP1dl1oC 	FCSI)CC(iVC el lime baSe 

oflice since nIcr coming to the common cadre of G4.13 oliteci's i.e. 

SO/AAO/AO/Si'.AO, there is 110 COimCCj)l. of (lie base office and the ofticers we 

liable to be posted in any ullice jim the North hast. This is always mcitioiied iii 

their prmmmmmmtitmmi nmdcr. No separate ticulimiemit cmi he giveli to the pe(itlm)IICFS 

- - 	 winch Wilt be agailisI the spii'ii or the policy or the Cadre separation. 

A copy o 	the said Policy is tmimiiexcd 

herct,vith and iimikcd as ANNlXUI&l-l. 

20. 	That with regards to time s(aleiimcimts timade iii puu'ugraphi-9 iii (lie iumsUmuit 
application time answering F1:. idenis have no co,imiimeimts to ofl'ei'. 

• 	 21. 	That with regards to the st:mtcimmciits ummude iii paragraphs -it) and 1 I of the 

s(mtt apicntioii, time ;u'.vc'i iuig Rcpondeot:; beg to state that it became 

necessary to sepam ac lime cxu;timg conlmmiou cadre of Gr.' U' ofTicrs of i\&l 

- 	offices III (lie North Iast Reaou huimelmoimimig wider the C&AG for the 

of emmIltImietimiL'. A&l fumimelluims ufe;mclm of time s1mitc of N.1, Region is 

I'mir amid tI;mui.:IsmlciI( umud inLem; iii to eu,im.lciii(imiii (lie lmuu.',er commimimoli interest 

or the etminhmitmed umdre . I nmum:;ie;' & PUSI1L is utleeteci with time utni ofereutimig 

•••••••• 'at'., ,-.:._,,. 1. ;,• t,5 tt: 	e- . .. ...... 
• 	 _________________ 
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YEJ1cATh 
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	 O 	 • 	•• • 

	being uuthoi !SL(1 

to hcreby., verify.  . and declare that the s1atcicii1 made ii I this written 
2Io22 Statements ii pam 	 .arc true to my knowlcdgc, these madC UI 

pa 	. .being matter of records nrc true to iiy infoimnatjoii and 

.,56c1iy and I huve not suppressed any maicrial fact 
• 	 . 	

5' 

yj  

• 	
•. 	., 	•' 	: 	 . 	. . 	. 	 •• 	. 	

•. 	.5 	5 	 . 	
- 	. 5 

)( 	 jt4.• 

. 	
.-' Ii i A... ttlj 	It.R 	

p ,. 	
I 	ill' si8ntheverjfjcaUoii on th ....,,,, 	day 

• 	cf . . : . ç • • . • 	•..'..i • ....... 2006. 
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• 	 ..:. 	...... 	 S 

• 	:.. 
• 	., 	p 	

. 	;.. 	
. 	 . p 	

S t 	•. 	 . 	. 

. 	p •S , 	.... .• 	 . 

DLPON1:NI 

S 	 S 	 S 

	

612 	/ 

'-I 

- 5 . .. N- 

<7 

5 l 

.. 	 . 	
5 	

5, 	
- 	 •; 	 S  

S.  - ........ 



S.N 

\J; 

S-t 

S'. 	on31 

 

-is - 	Q15 0 ) 

I1 
) :Gt o 	\-& 

Vo,t) 

TcArf\ 

c5\ 


